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LEGISLATIVE ASSEMBLY.

Saturday, 23rd February, 1935,

The Assembly met in the Assembly Chamber of the Couneil House at
Fleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in
the Chair.

QUESTIONS AND ANSWERS,

NEGOTIATIONS WITH THE RULBRS oF INDIAN STATR® ABOUT THE INSTRUMENT
' OF AOCEBSION.

446, *Mr. Sami Vencatachelam Chetty: (a) Will Government be pleased
to state whether they are carrying on or propose to carry on in the near
future negotiations with the Rulers of Indian States in regard to the
Instrument of Accesgion? '

(b) Having regard to.the large interests of British Indians involved, do
Government propose, in settling the terms of suelk Instrument of Acces-
gion, to appoint an ad hoc Committee of non-official representatives of this
House to be consulted and to be apprised of the negotiations as they pro-
gress ? '

. The Honourable Sir Nripendra Sircar: Sir, T should like to correct &
mis-statement which T made yesterday that I did not receive a copy of this.
1t was sent to my House, but I am sorry that I overlooked it. The answer
is:

(a) Negotiations with the States in regard to their accession t{o the
Federstion can be carried out only after the Constitution Act is passed by
Parliament. ' o

(b) The matter rests entirely in the hands of His Majesty’s Government,

and the Government of India are not in a position to make any statement
on that subject. : o ’

Mr. Sami Vencatachelam OheWy: Is it not a fact that negotiations with
regard to forfeiting a certain pLortion of customs revenue to the States are
being carried on?

The Honourable Sir Nripendra Bircar: I am not swate if it is a fact that
any negotiations like what my Honourable friend suggests are going on
between any State and the Government of India. - -

Mr. Sami Vencitachelam Chetty: Are the Goverarent of India nware
that such negotiations are béing carried an by the Seprdtary of Staté' with
the States? '

The Honourable Sir Nripemdfs ‘Sifcaf: If any negotiations are heing
carried on between His Majesty's ‘quemn;ent_i_gp‘ suy- perticular State,
it. B aét nokice-of thut question, thely T cafi make, tip my mind whether thet’
ean bé answered or'not” ' ' t

(1257 ) k
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Mr. Sami Vencatachelam Ohetty: Is it not & fact that the State of
Baroda has got some concession from the Government of India with regard

to her. customs revenue?
The Honourable Sir Nripendra Sircar: I want notice.

Mr., M. Ananthasayanam Ayyangar: Have any of the States been
informally consulted till now?

Mr. President (The Honourable Sir Abdur Rahim): Next quéstion.

AOTION TAKEN ON THE RESOLUTION RE TERMINATION OF THR INDO-BRITISE
TRADE AGREEMENT.

466. +*Mr. T. 8. Avinachilingam Ohettiar: Will Government please
state what action they propose to take on the Resolution of this House
dated the 80th January, 1935, recommending to Government that
the Indo-British Trade Agreement signed on the 9th of January, 1935 should
be terminated forthwith? -

The Honourable Bir Joseph Bhore: I would refer the Honourable Mem-
ber to the replies given to the series of supplementary questions asked by
Mr. S. Satyamurti in connection with his starred question No. 206, on the
18th February last. ) '

ExTENSION OF THE OPERATION OF THE WHEAT (IMPORT DUTY) AcCT.

467. *sardar Sant Singh: (a) Do Government propose to extend the
opération of Wheat Duty Act, 1981, by another year?

(b) Have Government received any representation to that effect from
any quarter? If so, from whom?

The Honourable 8ir Joseph Bhore: (a) The question whether the opera-
tion of the Wheat (Import Duty) Act, 1931, should be extended for a
further period is under consideration. -

{b) Representations supporting the extension of the Act have been
received from the following commercial bodies:

1) Indian Merchants’ Chamber, Bombay;
"2) Indian Produce Association, Calcutta;
(3) Merchants’ Chamber of United Provinces, Cawnpore;
(4) Maharashtra Chamber of Commerce, Bombay;
(5) Mysore Chamber of Commerce, Bangalore;
(6) Northern India Chamber pf Commerce, Lahore;
(7) Indian Chamber of Commerce, Lahore;
(8) United Provinces Chamber of Commerce, Cawnpore;.
- (9) Gwalior Chamber of Commerce; and o
(10) Karachi Indian Merchants® Association.

InPoRT OF WHEAT INTO INDIA.

- 468, *gardar Bant Singh: How much wheat was imported into Tndia
during the years 196233, 1958-34 and 1084-85 till 1st January, 10852 -
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' The Homourable Sir Joseph Bhore: The Honourable Member is ‘referred
4o the Accounts relating to the Sea-borne Trade and. Navigation of British
India for March, 1934, and for December, 1984, copies of which are in the
Library of the Legislature.

RETIREMENT OF FiRsT OLASS POSTMASTERS oN THE COMPLETION OF THIRTY
YraArs’ SERVICE.

469, *Mr, M. Ananthasayanam Ayyangar: (a) Will Government be
‘pleased to state if it is their intention to retire first class Post Masters
on the completion of 80 years service, even though they may not attain
the age of 557 If so, what is the number of such cases?

(b) Do Government propose to extend their services up to the age of
B5°? . :

The Honourable 8ir Frank Noyce: Government hé"\ié: no such intention.
The latter portion of part () and part (b) of the question do not arise,

‘Prof. N. G. Ranga: Are the Government of In&ig aware that salaries
peid to these branch postmasterg are very much lower than those paid to
the mail runners?

The Honourable Sir Frank ﬁﬂyco: No, Sir, T am not‘..nﬁ"are of that. I,
however, hardly think that it arses out of this question.

MrLrTaRY REVIEW HELD ON THE 31sT JANUARY, 1035,

470. *Mr. T. 8. Avinashilingsm Chettiar: Will . Government pleass

atate: A

((a) the total cost incurred on the military. review 'held on the
81st January, 1935;

(b) the purpose of tha'ré;p;i‘:au?;.and B b

() whether it is going to be held every year, or at different intervals;
if the latter, at what periods it is to be held?,

Mr. G. R, T. Tottenham: (a) The full cost is not yet known, but it is
expected to amount to approximately Rs, 20.000. I may;add that the cost
would have been many times greater had not the troops.been concentrated
in the vicinity of Delhi for other training and manceyvrey,,. ..

(b) The purpose of the Review wae to give an opportunity to the general
public to see something of ‘the army. ‘Tt also gave ax opportunity for
ceremonial training on a large scale, ‘which is of 'dohsidérable military.
importance. e ' il o

il Y

__(c) Reviews are beld &cﬁsioml'lly at fl;e ;Ii,.iscraﬁioﬁ: .!&:;i:ﬁe'military autho-
rities. There is no fixed ruls on.phe -subject. IR

Mr. T. 8. Avinashilinggm Ohettisr: Is it held every year?
Mr. G. B, ¥. Tottenhanm: No, Bir. As’a matter of fact. the last ocoa-

sion on which a review of this kind was held was ten.years ago.
. o oL .2
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. iz Mphammad Yakub: Are Governmeng aware that the 53’0%“

ni regentment smiong the. Members of. this House who by tg qit, Tor ipore.

than Shree house in the sup when they.were agked to see the Reviaw,
whereas beautiful canopies were provided for the quqmmenﬁ Oﬁc; 8.2

Mz.-G. R. ¥. Tottenham: I was not aware of that faob.
Sir Muhammad Yakub: Will Go¥ernment please enquire?

" Sardar Sant Singh: T was also one of the invitees, and T can say that
there was no such discontent.

Dr. G. V. Deshmukh: When is the next occasion for Review going tor
be? ’

Mr. M. Ananthassyanam Ayyangar: What is the purpose of havmg a
Review gt Delhj along?

Mr. Presidént (The Honouruble bir Abdur Rahim): Next question.

CON¥IRMATION OF THE NON-GAZETTED PoSTAR S7ATY.
471, "Mr. N.'M. Joshi: Wifl Government be pleased to state:

(a) the number of vacancies in each Circle and in each cadre in the
Postul Departinent, remaining vacant under orders of the
Director General, Powts-and Telegraphs, issued i April, 1981:.

(b) whether the Director General, Posts and Telegraphs, has come
to any decisioh as ragarda the confirmation of lower cadres as
has been done in the case of gazetted officers;

(c¢) whether the ban against confirmation” hag been removed in
respect of other departments of the Government of India, or
only in the case of the gazefled staff of the Postal Depart-
ment;

(d) whether they are aware of the digcontent that exists among the
non-gazetted staff of ihe Post Offices on account of the dis-
criminatory treatment meted nut to the gazetted and non-
gozetted staf! of the sume department in the matter of
conﬁrmutlon, and

(e) whether they propose to issuc instructions for the conﬁrmahon of
thege non-gazetted officinle immediaiely, and if so when? ?

The Honourabls' Sir Frink Noyce: (a) to (e). The attention of 'the
Honourable Member ia. hwtted to parta (a) to (e) of the reply to stamred
question No, 988 agked ..S; C. Mitra in the Legislative Assembly om
the 8lst August, 1984. e quest.:on of the removal of the ban againsh
confirmation is under conszdemtlou and it is hoped that orders will imsug,

shortly.
CONTINGENT ALLOWANOE FOR BRANCH POSTMASTERS IN THE BoMEAY ‘PosTAL
CRCLE.
472. *Mr. N. M. Joshl: Will Government be pleased to state:

'(s) whethe it js a fuct that the Branch Postiriubters in thte EomB‘ay
~Cirels’ aré Mot paid shy oontingent allowandes;
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(b) wiéther evén ‘the supply of articles of stook; such .as small cash
" bags to keep rupees and small change, is denied to them;

(c) whether in & nuinber of cases thoy are not provided with an

iron safe; and ,
d) if the reply to parts (a) and (b). abpve be. in:, the - affirmative,
¢ whether instructions are proposed to be issued _to_'récpﬂhfdar_
mit swall cloth cash bags, aé are giveti

the question and per
Postmer}, to. be, supplied to the

to postmen and village
‘Branch Postmasters also

The Honourable Sir Frank Nogce: (a) Departmental branch postmasters
48 given 8 contingent allowance, but ad the allowsnces paid to ewtra depart::
mental branch postmasters are incluive of contingencies no separate con-
tingent sllowances are sanctioned for branch postmasters of this alass,

" (b) The facts are ag stated by the Hoxourable Member.
¢) Tron safes are supplied only when this is justified by the amount of
the cash balance.

(d) In view of the reply to p
that the issue of instructions as suggested by the H

rietessary.

art (a) above, Government do not consider
onourable Member is

ABSTRAOTS OF INFORMATION IN VERNACULAR IN THE BoMBAY POSTAL
CIBCLE.

473. *Mr N. M. Joshi: Will Governinent be pleased to state:

(a) the year in which the abstracts of postal information in verna-

cular wes last printed in the Bombay Circle;

(b) whether the rates of postage and other conditions have under-
gone various changes since the last printing of the said
pamphlet; '

{c) whether the staff, purticularly the Branch Postmasters and the
village postmen, find it diffictilt to furnisk even ordinery in-
formation required by the puyblic; '

(d) whether the Postmaster General, Bombay, has refysed to re-
print the pamphiet on the ground of financial stringency;

(e) whether it is under consideration to teprint the Branch Office
rules in vernacular; and T

(f) if.the reply to (e) above be in the affirmative, whether it is &
t;;;ﬁ ghnt.‘ the vernacular {Marathi) reprint was last issued in

The Honoprable Sir Frapk Noyce: (s) May, 1081.

(b) Yes. -

() No. Branch postmasters are u:mﬁ' weted . n‘u:g . chan i
'uﬁag, etc., by Postmaster General's gircu !'i.i‘st‘ﬁ'si:g in t :&:fnnédl:r“ ml-:
thmpt:nr:?zun:_m informed of the various chafiges by their respective

(d) Yes. In 1933 it was decided by the Director Génerd] t6 hold in
:’ﬁ%”uwﬁl reprink g&l *“‘;"’““’““‘1";23‘“‘&'“%“,'“‘5‘,“;' i thie vbrnasalar

cial stringency lasted and thi isi thuhi:
<abed to the Postmaster General, Bombay. : sion, was comibub]
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(e) Yes. Tha book of branch office rulés in Marathi is now being re-
printe(L o ”4,;. : '

(f) Yes. | K

‘Mr, Lalchand N&valﬂi' May I Jmow if the printing of the abstract will
now be renewed? ' -

The Homourable Sir Frank Noyce: I hope so, Sir, before long.

Cas® oF oNE MR, RaM KISHAN, A ?uri‘Pmsdjtm-m THE MUZAFFARGARE.
AIL.

474. *Mr. Sham Lal (a) Wlll Govemment be pleased ‘to state if
Mr. Ram Kishan, B.A. (National), a State prisoner. is confined in anaﬁar-
garh Sub-Jail? -

(b) How many times was Mr. Ram Kishan arrested before?

(c) Are there any definite charges against him, and if ro, what?

(d) Has a copy of the charges been given to Mr. Ram Kishan, or have,
the charges been explained to him?

(¢) Has Mr. '.Ram ‘Kishan’s case been placed before any judge ar
judges?

(f) Did Mr, Ram Kishan apply .for a judicial trial? If 20, what order
did Government pass on that application?

(g) 1f his application for a regular trial has been reiecbed by Govern-
ment, what was the reason for the rejection of the application?
(b) Is it a fact that Mr. Ram Kishan had kidney trouble when he

was confined in the Lahore Fort soon after his arrest and was taken to-
the Mayo Hospital for operation ?

(i) Is it a fact that before he had completely recovered, he was taken
buck to the Lahore Fort, and that his condition got worge and he deve-.
loped palpitation of the heart?

(j) What is the state of Mr. Ram Kishan's health now?

(k) Is it & fact that there is no whole time medical attendant attach-
‘ed to Muzaffargarh Sub-Jail?

() Is it a fact that when Mr. Ram Kishan had an attack of palpita-
tion of heart, it took thren hours for the doctor to come and atténd?

(m) Are Govemment prepared to transfer him to some other suitable-
place?

e

(n) Are Government prepared to consider his case for release?

Fhe Honourable 8ir Henty omk' () Yes.

(b) and (e) On at least five occasions action has been . taken agsmlt
bim under Regulation TI1 because of his eubversxve activities. o

.- (d) and (e). Ne. . - iy T S

. I(;) and (g)- Nq auoh apghcatmn hss been reooxved by tbe Gomnmenw
(o) la. BRERL A S it . .

LIRS
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(h) to (1). The State Prisoner was in hospital for a short time before his
détention under Regulation TIT of 1818. 1 have no information as to his
pilments at that time, but since his detention as g State Ppsoner hig health
has. been good except for. occasional-attacks of - malaria. 1 have no
information to suggest that he has heart trouble of any kind. He is under
the care of the Civil Surgeon, Muzaffargarh. I may add that his weight
in December, 1934, was 121 Ibs. against 112 Ibs. on the date of his detnn-
tion.

‘(m) and (n). No. .;...A

Mr. B. Das: Will Government consider an app-licat-i_on for a jqdicial
trial from Mr. Ram Kishen if any such application is received from him?2

The Honourable Sir Henfy Oraik: No, Sir.

Mr. Sri Prakasa: Do Govermment depend entirely upon the reports of
medical officers in the jails as regardg the health of these prisoners, or are
they prepared to depute non-official medical men also to examine the health
of these prisoners? ' ' o

The Honourable Sir Henry Oraik: No, Sir; Government depend on the
report of the medical officer in charge of the jail who in this case is the
Civil Surgeon. If there were any ground for thinking that his health was
bad, it would no doubt be considered whether he should be examined by
another doctor ag well. Ag I have said, his weight has increased by nine
pounds since he was detained. o

Mr. 8. Satyamurtl: What are the définite charges aga;insb him ?

The Honourable Sir Henry Oraik: That will require a lot of examina-
tion, and I think the Honourable Member might put down a question.

Mr. 8. Satyamurti: The question is already there in elause (c).

The Honourable Sir Henry Craik: Therc are definite charges. He is
& communist.

Mr. 8. Batyamurti: Is communism an offence under the Indian criminal
law ? '

Mr, President (The Honourable Sir Abdur Rahun) That is & matter of
argument and legal opinion.

CasE oF oNE MR. IHsAN ILLAHT, A STATE PRISONER UNDER REgULATION ITE
' oF 1818.

475. *Mr. Sham Lal: (a) Are Government aware that Mr. Thsan
Illahi has been a State prisoner under Regulatich ITF of 1818 for :more
than three years? e ‘

(b) Are Government aware that up to this time his. case has not been
placed before anv Judges or the charges explained to him? '
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(c) Are Government aware that Mr. Ihsan IHahi wrotejto Government

to put him on ‘his’ ttnﬂ for an offgnce thet he might have pommitted,
afl ‘that they did not 3132 ang reply?

(d) Is it & fact that Mr. Thsen Ilahi had been arvested several times
before, but no evidence was forthcoming against him and hé was releassd?

(e) Are Government prépared to d.tsclose the reasons for detaining Mr.
Thsan" Iﬂa}u?

Af) How long do Government intend to detain Mr. lhsan Illahi?

(g) Under what conditions are Government prepared to release Mr.
Thsan Illahi?

(h) Is it a fact that Mr. Thsan IHahi is-not keeping good health in jail
and is suffering ‘from hestt trduble?

(i) Are Government prepared to consider his cage for release favourably?

The Honourable Sir Henry Oraik: () Yes.

The case, including the State qlgner 8 rgply to the charges agains$
!bun(bzvas exgmined by two }gdgee fli{o wene pq.? lg that he was aotwaly
engaged in the revolutionary achvnéles with which he was charged.

. (c) As far as I am aware, no such representation hag been received by
the Government of India.

(d) Yes.
(e) No.

{f) and (g). So long aa his detention is necessary in the interests of the
public peace.

(b) No. On the contrury the health reports on the State Prisoner show
that he is keeping good health and has gained 13 lbs. in  weight."
(i) No.
- M¥r. B, Satyamurti: Who were the Judges who examined his case?

The Honourable Sir Henry Oratk: Two Sessions Judges, to the best
of my recollection,

Mr, M, Asaf Ali: Will the Honourable Member inform us whether the

prisoner had any opportunity of testing the validity of the evidence.shat
was placed before the Judges?

The Honourable Sir Henry Oraik: He was given copigs of the charges
against Him and he subinitted a written reply to these charges.

Mr. M. Asat Ali: Would that be sufficient for testing the evidence?

Mr. President (The I-f(moumblc Sir Abdir Ralim): That is a matter
of opinion and inference.

Mr M. Asat Ali: Did Government ever give him any opportdnih to

cross-examine the witnesses ?

The Hononrtblo ‘8ir Honry Oraik: No, Bir.
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Mr, M. chaal i -Did -Govertment ‘give this gentleman :an -opportunity

<to examine the evidence against him?

 The Howoumiie -Bir Henry Oraik: I imagine the -evidence against him

is summarised in the charges supplied to him.

Mr. S. Satyamurki: Wus any evidence placed before the Judges -ab
all?

The Honourable Sir Henry Oraik: Yes, certainly.

Mr. S. Satyamurti: Evidence of whom? Oral or written ?

The Honourable Sir Henry Oraik: A written summary of the evidence.
Mr. Lalchand Navalrdi: Was he allowed to have defence witnesses

-examined?
The Honourable Sir Henry Oraik: No, I should say not.
"Mr Lalchand Navalrai: 'Why not?

‘The Honourable Sir Henry Oralk: The Honourable Member does not
seem to understand that the procedure of the Regulation is only used in
-cases in which it is not, for a variety of reasons, considered suitable to

‘place the evidence before any Court,

Mr. Lalchand Navalrah: Tf the prosecution evidemce has been placed

‘before two Judges for théir consideration, why was not the defence evidence
80 placed? :

o The Honoursble Bir Henry Oraik: There was no defence, so far as'I
ow.

Mr, 8, Batyamurti: By whom was the evidence taken?

The Honourable 8ir ‘Henry Oralk: I have said that the usual practice
\;lln such cases is fo place a’ written summary of the evidence before the
Judges. : :

Mr 8. Satyamurti: But who takes the evidence, and who makes the
:summary ?

Thre Honourable Sir Henry Oraik: The evidence consists nf statements
made at various times by various people.

‘Mr, S. Batyamurti: To whom?

‘The Honourable Bir Henry Oralk: That depends. I cannot say what
happened in this partienlar cawe.

‘Mr. 8. Btyamunti: To the police generslly?
The Honoseskle: Bin Henry. Oralls: As a ruls, to the police:
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Mr. 8, Satyamurti: In the presence of thepemn‘W?s

The Honourable Sir Henry Oralk: It may consist in part of statements

made hv various persons in previous ‘triald, In this ’pﬂrﬁiculﬁ' gdase, I
rather think it did.

REPRESENTATIONS FROM FORBIGN COUNTRIES To THE TARIFF BOARD DURING

1rs ENQUIRIES INTo THE NEOCESSITY FOR GRANTING PROTECTION TG
VaArI0US INDUSTRIES.

476, *Prof. N. G. Ranga: (a) Will Government be pleased to state:
what all interests from foreign countries have made their representations

to the Tariff Board on every one of the occasions when the Board was

condneting its enquiries into the necessity for granting protection to various:
industries ?

(b) On how many occasions. were such representations made ".or or
against the grant of protection which was then in question?

(¢) What was the general trend of the British representations made-
when Indian Textile and Steel Industries were asking for protection?

The Honouarble Sir Joseph Bhore: (a), (b) and (c). The Honourable
Member is referred to the Reports and Evidence Volumes relating to' the-

various enquiries conducted by the Tariff Board, copies of which are in- the:
Library,

FaoToRs AND CONSIDERATIONS TAKEN INTO ACCOUNT BY THE TARIFF BoARD
‘ IN RECOMMENDING PROTEOTION To A PARTIOULAR INDUSTRY..

477. *Prof. N. G. Ranga: (a) Will Government be pleased to state
what factors and considerations are taken into account by the Tariff Board.
in deciding whether any particular industry needs any protection or not?’

(b) What economic considerations and elements are weighed in arrivimg
ut the fair sellmg prices of various products of the industry which seeks
protection ?

(c) Are_ enquiries made into -the .degree. of efficiency with. which- the
industry desiring protection is organised and its various concerms are:
managed and the machinery and methods of manufacture utilised?

(d) Are the economic conditions of the correspondlng mdustry in othen
countries also taken into consideration?

The Honourable Sir Joseph Bhore: (a), (b), (¢) and (d). The Honourable-
Member is referred to the Government of Indid,” Comnmeree Departifient
Resolution No. 8748, dated the 10th July, 1923, and to the Reports of the

Tariff Board relating to the various enqumes conducted by it, coplea of
which are in the Library.

WORKING OF THE TARIFF BOARD.

478. *Prot. N. G. Ranga: (n) Will Government -plssse state since
when the Tariff Board has been working ?

(b) Into how many snd what industriés has it énquired®: 7 . &
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(c) How much time hag been taken by the Board for enquiring into
each of those industries and what expendxture has been incurred by it
gince its inception and on each of its. enquiries?

(d) Had any detsiled economic enquiries been attempted to be made-
into the costs of production of the products of the industries under enqmry?

(e) If so, by whom have such enquiries been made?

(f) What are the qualifications of those who were deputed “to make
such economic enquiries?

(g) Were the fair selling prices arrived at by the Board ever dmputed‘
by any of the interests concerned?

(b). If so, by which interests and when?

(i) Did the Board ever see it fit to alter its own figure for fair sellmg
price for that suggested by the interests concerned?

() If so, in which cases and when?’

The Honourable Sir Joseph Bhore: (a) Since July, 1028
(b) A statement is laid on the table.

(c) The Honourable Member is referred to the Reports of various en-
quiries conducted by the Board, copies of which are in the lerar} Ex-
penditure of Rs. 22,58,000 has been incurred on the Board from its incep--
tion till the close of the financial year 1933-84. The estimated expenditure

during the current year, 1984.85, is Rs. 1,56,800. Expenditure is not:
allocated on account of each enquiry separately

(d) to (j). The Honourable Member is referred to the reply to questlon'
No. 476 just given.

Statement showing the enguiries by the Indian Tariff Board.
Parr I—Uompleted. !

Grant of protection to the Steel Industry (1924).
Removal of the import duty on Su]phur (1924).
Increase of duties on steel (1924). N
Grant of protection to the Magnesium chloride Industry (1925). .
Grant of protection to the Printers” Ink Industry (1925). o
Grant of protection to the Cement Industry (1
. Grant of protection to the Paper and Puper Pulp Industry (1625).
Grant of supplementary protection. to the Steel Industr &925‘2
moval of the duty on Bpelter and enhancement o uty on imported:
gn.lvln od hardware (1925).
10. Grant of protection to the Wire aud Wire Nail Industry (1926).
11, Grant of protection to the Coa! Industry (1926).
12. Grant of protection to the Shlphmbdmg Industry (1926).
13, Continuance of protection to the Bteel Induatry (1926).
14, Changes in the tariff entries relating to the Prmtmg aper (1827).
16. Grant of ‘protection to the Cotton Mill Industry (1827). :
 16. Tarift equality in respect of the manufacture of Camel Hair, Cotton md
Canvas Ply Belting (1927).
17. Grant of protection to the Piywood and Tea Cﬁeﬁt Industry (1927).
‘18. Grant of protection to the manufacture of _railwa &l wagons and underframes,
oomponent parte thereof, and Wire and- Wire N 1927).
-19. Grant of prot.echon to e Match Industr: 9& (1 ).
20. Grant of protection to the 0l Indnst-?( (3 Y
21. Tariff equality in respect of the manufacture of electric wires and cables (1928),.
22, Tariff equality in respect of the mmnufacture of Printing' Typé (1929). ’
23. Tariff equality in respect of the manufacture of Manila Rope (1929)
124, Grant, :% protection to the Heavy Chemical Industry-(1924).
25, Grant of protection to the Magnesium Chleride Industry (1929),

?P“?‘S"P?‘N!—‘
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2. FAIE wval 1. the fevemue DPuty on Pig Iron..(1830).

27. Ad a.umng protection "for Galvaniscd Shesta (1930)..

8B Grant'of pretection to the Salt Tndastry (1830). -

29. Grant of protection to ¥e Gold Thread Industty (1930).

‘30.. Grant. of -protection to certain Railway Materials made.of Bteel (1830).

"8, Grant of protection’ to Steel Rails {1831). .

. 32.'Grtant 'of probection to the Sugar Industry (1931).

33. Grant of protection to the Wire and Wire Nail .Induostry (1831).

34. Grant of protection to the Paper and Paper Pulp Industry (1831).

‘B&. Goantrof protection to the mamifacture of Fleetric Wites and Cubles (18313.
. Grant' of protection” to the Glass Industry (1932). :

. Grant of additional protection to the Cotton Textile Indugiry (1932).

Extension of protection to the Cotton Textile Industry (1832).

. Grant of protection 4o ‘the Bericultural Industry -(1833).

. Continuance of protection to the lron and Steel . stry { Lo

“« u;h Removhl of tariff inequality in-respect of Carbon Brushes and Healds and Reeds

BEEYs

. “Pant IL:—In Progrese.

*1, Removal of .tavill inequality in -respert« of -shuttles.
2. Grant of protection to the Woollen . Textile Industry.

MeweERs-or TaE Pagiw Boawo.

479, TS W, G Bunga: Wh) ‘Government be pleased to state
<the names of all the members of the Tariff Board, who have so far been
appointed, with their qualificationg:amd a brief ‘wecoumt of their past vareers
relating. to' their touch with industry or economic studies, the dates When
they were appointed, the periods for which they were originally appointed
and the various and successive extensinng they had received snd the dales
when they' had relinquished their memberships and the reasons for their
resignations or relinquishmengs of their memberships?

The Honourable Bir Joseph Bhore: With your permission, Sir, I will
aanswer questions' Nes. ATO and 480 together.

. Question “Wo, 479 end question No. 480 part (a): The Tarif Board
vig_a temporary organization, and, when created in July, 1928, was appoint-
ed in the first instance for a period not exceeding ome yaar, hepﬁouﬂ.
has, however, remgined in etiséence continuously since then except for
brief periods in 1933 and again last year. Banetion for the continuance of
tthe Board: has. usually heen obtained for pericds of one year af a time but
on occarions for periods of two years at a time. Members of the Board
are not appointed for amy fixed period amd the time for which they remain
with the Board ia determined by individun] circumstances, Periods of
‘tenure have msually been five years or under, Having regard to the tem-
rary natute of the organization of the Board Government do mot conmder
‘1t necessary to fix definitely any minimum and meximium limits of tenere
rof their appointments by members. I lay on the table a statement
-showing the names of past gnd présent membets of the Board and ofber
. dvtails aaked for in so far as if ia possible to supply these.

‘Question No, m - | 1 The Mbthbet rafemred to
LChagt.er XVIT-of ﬁe'iﬁm 'glﬁ'\e' Ihm Qorbmiﬁﬁicfih? relepred
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Prol. N. @G, Ranga: In view of the fact that the Board has been in
existence more or less continuously for the last 12 years, do Government
propose to make it & permanent orgsnisation?

The Honourable Sir Joseph Bhore: No, Sir; its continuance would just
depend upon whether subjects arise which require a reference to.the Board.

Prof. N. G. Ranga: In view of the fact that subjects have been arising
continuously to keep this Board more or less in perranent existence for
the last 12 years, do not the Government of India think that, in the’beqt
interests of trade in India, this Board should be made a permanent insti-
tution? '

The Honourable Sir Joseph Bhore: I am not prepared to subscribe to
the view of my Honoursble friend. It is a question of personal opinion.

Mr. S. Satyamurti: Have any members of the Board resigned or relin-
quished their membership before their time?

The Honourable Sir Joseph Bhore: As I said just now, there is no
definite time limit, but I have given a statement and all the information
that I can gather I have embodied in that statement.

Prof. N. G Ranga: Is it not a fact that several of the gentlemen who
were appointed as members of the Tariff Board did not have anything
to do with any of the trades or industries into which they were expected
%o inquire?

‘The Honourable Sir Joseph Bhore: Tilat was one of their qualifications,
Bir. (Laughter.)

Prof, N, G. Ranga: Is it not a fact that several of these members did
not have any other qualification ?

Mr  President (The Honourable 8ir Abdur Rahim): Order, order.
Next question.

TEXURE OF APPOINTMENT OF THE MEMBERS OF THE TARIFF BOARD.

_ 1480. *Prof. N. G. Ranga: (s) Will Government please state if there
is any fixed period for which the members of the Tarif Board are usually
appointed? If so, what ig it? If not; have Government considered the

advisability of fixing the minimum and maximum limits of tenure of the
members of the Tariff Board? :

(b) -On what considerations and for what qualifications - iy one usually
gelected for the membership of the Tariff Board ?

REVIEW BY GOVERNMENT OF THE WORKING OF THE TARIFF BOARD.

481. *Prot. N. @. Ranga: (a) Will Government be pleased to state
whether the muanner in which the Tariff Board has been constituted, its
members recruited and its work carried on has been reviewed by Govern-
wment for any ot all the years of its working?

(b) If so, for which years were such reports submitted to Government
and what are their remarks for the succdssive years?

(c) If the reply to part (a) be in the negative, are Government aware
of the necessity for reviewing the working of the Board since its inception,
-and if so, do Government propose to consider the advisability ‘of appointing
‘6 Committee 6f non-officials, representing the Industries and Commerce and
‘Central Legislature to review the methods of enquiry evolved by and
the method of recruitment of members of and the trade enquiries carried
on by the Tariff Board?

tFor answer to this question, see answer to guestion No. 479.
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The! Honomrabls 8ir Joseph ‘Bbore: (a), (b) and (c)."Thé work of’ the-
Tarifi Board comes under review of Government on eech oceasion when ‘it
presents a report. In the opimisn of Governmert no other method of
review is necessary.

AGREBMENT WITH THE GOVERNMENT OF CEYLON REGARDING. THE IMBORTS:
op Co0oANUTS AND COPRA INTO INDIA.

- 482, *Prof. N. @. Ranga: (a) Will Government be pleased to state ifithay-
have concluded any agreement with the Government of Ceylon regardimg
the Ceylonese imports of cocoanuts and copra into India? If so, what.-axe
its terms ?

(b) Have the Indian tariff levied on cocoanut imports been reduced in.
favour of Ceylonese imports ? If so, to what extent ?

(c) Are Government aware of the fact that after this reduction.
of our tariff upon cocoanut imports, the Ceylonese cocoanut imports have:
been increasing phenomenally and that as a consequence of such increased
imports, the Malabar: and ‘other Indian cocoanut industry hes been very
badly affected ? '

The Honourable Sir Joseph Bhore: (a) The Trade Agreement, concluded
"~ at Ottawa in August, 1932, between His Majesty's Government in: the
United Kingdom and the Government of India, a copy of which is in the
Library of the Legislature, provided inter alia for the grant of a. team: per
ocent. preference on certain products of the British Colonies. Cocoanuts
and copra are included amongst these products and Ceylon is regarded as
a British Colony for the purposes of the Agreement. No special and
separate agreement has been concluded with the Government of Ceylon.
(b) As a result of the Indian Tariff (Ottawa Trade Agreement) Amend.
ment Act, 1932, the duty on cocoanuts and cocoanut products, which was
formerly 25 per cent. ad valorem, was altered as follows with effeat fromr
the 1st.of January, 1938:

Standard rate Colonial
preferential rate.
Coooanuts . .. 30 per cent. 20 per cent.
ad valrem. ad valorem.
Copra . . 30 per oent, 20 per cent.
ad valorom. ad valorem
Cocoanut oil . 38 per cent. 28 per cent.
i ad valorem. ad valorem

The duties have not since been altered.

(c) Government have received representations. to that effect.

Prof, N. G. Ranga: Is it a fact that though we have been granting this.
preference toiCeylon: and to Ceyloneseproduets or imports into this country,
our imports irto that country have not been granted any reciprocal
preference ?

" The Honourable Sir Joseph: Bhore: The matter is under consideration

at the present moment, and 1 am unable to meke any very definite pro-
rouncement.

- i ook, W)@ Renga: Is it not 4 fact that Ceylon has not, been. granting
any preference: at ol to our imports into that country?

" The' Hoponxable: it Jomeph Bhowe: That-is very largely true.



QUESTIONS AND ANSWERS. 1278

Mr. M. Ananthasayanam Ayyangar: How long has it bean under con-
sideration ?

The Honourable Sir Joseph Bho
8 Voar, 2

Mr S. Satyamurti: With reference to the answer to part (c) of the
question, that they have received representations, when do Government
propose to take any action in order to prevent this loss to Malabar and
other Indian cocoanut industry? : A

The Honourable Sir Joseph Bhore: 1 do not know whether my Honoyr-
able friend was in the House the other day when I informed:the House
that a report had now been received which was drawn up by an ad Aoo
committee which examined this subject, and that that report is now under
the consideration of the Imperial Council of Agricultural Research,

fe: I think for the last six months or

Mr, 8. Satyamurti: When do Government hope to be able to pass
orders thereon?
The Honourable Sir Joseph Bhore: With the least practicable delay.

Prof. N. G. Ranga: May I know, Sir . . . .
Mr. President (The Honourable Sir Abdur Rahim): Next question.

Prof N. G. Ranga: There are some more supplementary questions, Sir:
we have not had a chance . . . . '

Mr. President (The Honourable Sir Abdur Rahim): Next.question.

MinmMoM WAGES FIXED BY THE CEYLONESE AUTHORITIES FOR PAYMENT TO
INDIAN IMMIGRANT LABOUR.

183. *Prof. N. @. Ranga: Will Government be pleased to state:

(a) the successive standards of minimum wages fixed by the
Ceylonese authorities for the payment of wages to Indian
immigrant labour;

(b) the levels of the retail-price indices at the times when these
minimum limits were being fixed; and ’

() the proportion of the estates in Ceylon which were giving effect
to the minimum wages fixed and the number of workers
employed on other estates ? '

Mr, @. 8. Bajpai: (a) A statement containing the information required
by the Honourable Member is laid on the table of the House.

(b) The Honourable Member is presumably referring to the retail price
indices of articles in use by Indian estate labourers. It is regretted that
the information is not available. T ghay, however, inform the Honourable
Member that in agreeing to the reduction of wages that tock place in
February, 1932, the Government, of India took into account the fall in prices
that had occurred since 1929. when minimum wage rates were fixed. Since
November, 1934, these rates have heen restored to the 1982 level and, if
the issue price of rice be taken into account, are now practically equal to

the 1929 rates. . .
(¢) The minimum rates of wages are, by law, applicable to all estates

employing Indian labour,
»
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Prof. N. G. Ranga: 1s there uny machinery to see that this particular
law is enforced and that benefit is given to the plantation labourers in
all the plantations in Ceylon? ’

Mr, G. 8. Bajpai: Yes; for the purpose of fixing minimum wages, there
are district boards and there is g central wage board; as regards the en-
forcing of the decision of these boards, there is the Conmtroller of Labour

and his subordinates.

Prof. N. @G. Ranga: Arc the Government of India aware that in many
of the outlying estates even today this particular law is being evaded and
a good many workers are not getting the benefit of these minimum wages?

Mr. G. S. Bajpai: No: I am not aware of that: and I should think that
it was highly unlikely that, if this were the case, the Agent of the Gov-
ernment of India in Ceylon, one of whose main duties is to tour the estates,.
would not have had his attention drawn to the fact.

Prof, N. G. Ranga: In view of the fuct that there have bcen some alle-
gatiorrs made to this: effect in the Press. will the Honourable Member be
pleased to make a reference to the Controller of Indian Labour in Ceylon
to ascertain the position? ‘

Mr. G. S. ‘Bajpat: If the Honourable Member will be so good a8 to
pass on to me the statement upon which he bases this information, I shall
be very glad to refer it to the Agent for inquiry.

IXDIAN IMMIGRANT LABOUR EMPLOYED ON THE CEYLONESE EsTATES.

484. *Prof. N. @G. Ranga: (a) Will Government state:

(i) the total number of Indian immigrant labour employed on the
Ceylonese estates;

(ii) the annual increase or decrease in their numbers during the last
ten years;

(iii) the total number of Indians employed in all other occupations;

(iv) how many of them have made Ceylon their home; and

(v) the political righte or disabilities of those Indians who are
domiciled in Ceylon?

(b) Will Government be pleased to state if they are negotiating with the
Government, of Ceylon for & more favourable trade agreement? If so,
what stage has been reached by such negotiations, and do Government
propose to consult the growers of cocoanuts and other products of this
country which are likely to be interested ?

(c) Do Government propose to press upon the attention of the Gov-
ernment of Ceylon the neceasity and advantage of Ceylon purchasing
more of Indian rice and paddy in preference to imports from elsewhere
and respecting the eommercial and industrial interests and rights of the

Indians in Ceylon ?
B2
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Mr @, 8. Bajpai: (a) (i) Approximately 654,500 on the lst June, 1934.

ii) The information desired by the Honourable Member is contained
in the Annual Reports of the Agent of the Government of India in Ceylon,
copies of which will be found in the Library of the House. '

(iii) and (iv). Government have no information.

(v) I would refer the Honourable Member to the answer given to Mr.
Abdul Matin Chaudhury's’ question No. 1, on the 5th February and to
connected supplementaries.

(b) and (c). 1 would refer the Honourable Member to the answer which
was given by the Honourable the Commerce Member in reply to big supple-
mentary question. The Report sumbitted by Dr. J. 8. Patel as a result
of his inquiry into the conditions of the coccanut growing and cocoanut
products industries in India was recently considered by an ad hoc committee
appointed by the Imperial Council of Agricultural Research. This reporu
13 at present under consideration by the Government of India. :

Prof. N. G. Ranga: Will the Government of India be pleased to publish
the report of Mr. Putel?

~ Mr, G. 8, Bajpai: I answered a question on that subject some time
ago and said that, as soon as consideration of the matter was complete,

the report will be published, perhaps,

Mr. Sami Vencatachelam Ohetty: Have Government any information
as rogards the extent or value of cocoanut plantations held by Indiaps in

(Ceylon ?

Mr. G. S. Bajpal: The inquiry has keen in regard to plantations and
production in India and not as regards plantations and production in

Ceylon.

Mr. Sami Vencatachelam Ohetty: Arc Government aware that there
are several Indians who have got plantations in Ceylon?

Mr. G. 8. Bajpai: That may be; but I submit it does not arise out of
this " question which mskes an nquiry regarding cocoanut production in
TIndia.

Prot. N. G. Ranga: Will the Honourable Member be prepared to ron-
sider the suegestion that the reports of his Controller of Indian Immigration
in Ceylon should be circulated amongst Members of the Assembly?

Mr, @G. S. Baipai: I think my Honourable friend refers to the report
of the Arent of the Governmont »f Tndia in Cevlon, because of the report
of the Controller in Cevlon we get only a few copier: I will certainly con-
sider that suggestion.

CONSTRUCTION OF AN AERODROME TN THRY. CUDDAPAH DISTRIOT OF THE
MADRAS PRESIDENOY.

485. *Prof. N. G. Ranga: (a) Will Government be pleased to state
if thev contemnlate construeting an rerndrome in Cuddapah District, of
the Madras Presidency? If so, in what part of it?
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(b) What amount of money is proposed to be spent on it?
(¢) What will be the capacity of that srodrome?

The Honoursble Sir Frank Noyce: (a) Yes. About four miles from
Cuddapah on the Cuddapah-Kamalupuram Road.

(b) Rs. 8,500.
() It will be an emergency landing ground, available for uge by all
types of aircraft.

BROADOASTING SOHEME oF THE GOVERNMENT OF INDIA.

486. *Prof. N. G. Ranga: Will Government be pleased to state if they
are aware that the broadcasting schemes of Madras and Bengal Govern-
ments have been held up owing to the central scheme not being ready ?
If so, at what stage is the scheme of the Government of India and when

is it expected to be completed ?

The Honourable Sir ¥rank Noyce: The Government of India sre in
correspondence with the Government of Madras regarding a scheme for
broadcasting in that Presidency but no general scheme for broadcasting
in Bengal has been forwarded to the Government of India by the Bengal
Government. The Government of Indis hope to make an announcement
in the near future regarding the development of broadcasting in Indis.

ADVISABILITY OF UTILISING BROADOASTING FOR EDUCATIONAL PURPOSES.

4R7. *Prof. N. G. Ranga: (a) Have Government coneidered the
advisability of utilising the broadcasting for educational purposes,
especially among the illiterate masses living in villages? If so, do
Government propose to consider the advisability of constructing and
developing separate broadcasting zones for the linguistic areas ?

(b) Have Government considered the necessity of making the broad-
casting a state enterprise, free from all politics, even that of Government ?

The Honourable Sir Frank Noyce: The (Government of India are now
giving careful consideration to the general question of the devolopment
of broadcasting in India as a whole including the points mentioned by the
Honourable Member, ’

_ Pro! N. G. Ranga: Are the Government of India considering the pos-
sibility of developing this as a Btate concern?

The Honourable Bir Frank Noyce: I am sorry my Honourable friend
seems to hc under a misapprehension. Broadcasting in India is a Btate
concern. The Indian Broadcasting Service is an Indian Btate Broadcast-
Ing Service and the whole of the staff from top to bottom consists of
Government servants.

Mr. B. Das: Will politicians be allowed to utilise broadensting for the
next election? '

(No answer.)
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PROSORIPTION OF MR. SuBHAS CHANDRA Bose’s Boox *“THE INDIAN
o STrUGGLE . '

488, *Pandit Nilakantha Das: (a) Will Governmnent be pleased to state
the reasons that led the Government to take the drastic step they have taken
in proscribing Srijut Subhas Bose’s book ‘‘The Indian Struggle, 1920—34"",
published bv Wishart & Co., 9, John Street, London W.C. 2, England?

(b) Are Government aware that there is a strong belief in the country
that the book has becn proscribed as & measure of hurassment and not for.
any other rcason ?

(c) Arc Government prepared to wrange to make the book privately
available to the Members of this House for a reasonable fixed period so as
to enable them to judge the validity of the Government's contentions ?

The Honourable Sir Henry Oraik: (s) The Govermment of India after
-careful examination of the book entitled ‘‘The Indian Struggle’’ by Mr.
S. C. Bose were satistied that it was undesirable to permit its importation
into Indin and, thercfore, as has been done in other cases, they issued the
necessary notification under the Sea Customs Act. Their reusons for
this opinion were, us stated by the Secretury of State in the House of

Commons, that the book tended generally to encourage terrorism or direch
aotion.

(b) Government are not aware that there is any such feeling; the reply
which I have already given shows that the suggestion is without foundation.

{c) No.

Mr 8. Sstyamurb; Have the Government of India read this book?
The Eonoﬁrablev Sir Heary Oraik: Yes, Sir.

Mr. S. Satyamurti: Which of them?®

‘The Honourable Sir Henry Oraik: 1 am not going into details.

Mr. S. Satyamurti: Will Government give us the passages or the

-evidence on which- they held that this book was a- direct incitement to
terrorism ?

The Honourabie Sir Henry Oraik: No, 8ir, I am not prepared to do that.

Mr.‘ Sami Vencatachelam Ohetly: Have the Government of India read
‘the 1eview of this book which recently appeared in the Manchester Guardian
by Mr. J. P. Gwynne, an 1.C.8, officsr? - T

The Honourable Sir Henry Oraik: No, Sir, I have not read it.

Mr. Sami Vencatachelam Ohetty: Will the Honmourable Member be
pleased to read it for his own elucidation?

Mr. President (The Honourable Sir Abdur Rahim): Order, order. Tha$
is not a supplementary question,
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REVISED SCALES OF PAY FOR SUBORDINATES OX THE NoRTE WESTER
Rarmwway,

489, *Mr. Fakir Ohand: (a) Will Government be pleased to state whe-
ther it is a fact that orders regarding the enforcement of the revised scales
of pay for subordinates appointed on the North Western Railway after
the 15th July, 1981, but before the 1st August, 1984, were circulated in the
Agent’s letter No. 561-E./67, of the 17th September. 1934,

(b) Is it a fact that there is some staff that was temporarily appointed
on the North Western Railway after the 15th July, 1981, but. before the
date of the introduction of the new scales of pay, that is, 1st August, 1984,
and that no specific warning was given either at the time of appointinent
or at the time of the filling in of the Agreement Form No. WM-87
{Revised) to the effect that they will be brought under any new scales
of pay, then proposed to be introduced, at any time later?

(c) Is it a fact that there is certain stafl who were temporarily appoint-
ed before the 15th July, 1931, and were given no warning similar to that
given to the staff referred to in part (b)?

(d) Is it a fact that the staff as referred to in part (c) have been given
the benefit of the old scales of pay, whereas the staff referred to in part
(b) have been placed on the new scales of pay?

(e) 1f the replies to parts- (a), (b), (¢) aud (d) be in the affirmative,
will Government please state the reason for this differentiation?

(f) Is it a fact thut there were certain stuff appointed after the 15th
July, 19381, bhut before the date of the introduction of the new scales
of pay, who were distinguished from the staff mentioned in part (b) in-
asmuch as the former were specifically warned in writing at the time of
their appointment that they would be brought under the new scales of
pay when introduced? .

() If the replies to parts (a), (b) and (f), be in the affirmative, will
Government please further state whether the staff refarred to in part (b)
bave been brought under the new scales of pay, according to the letter
mentioned in part (a), and have thus been bracketted with those who
were given a definite warning to the effect that they shall be brought
under the new scales of pay? If so, why?

(b) Is it a fact that the Agent, Eastern Benga! Railway, has by his
addenda and corrigenda of the 21st September, 1934, to his letter No.
80-E./28, of the 10th September, 1984, allowed such staff. as were appointed
after the 16th July, 1981, but hefore the date of introduction of the new
scales of pav and were given no warning in writing at the time of the
appointment. to enjov the old scales of pay. and has thus exempted his
stafl similar in status to that of the North Western Railwav mentioned in
part (b) from the operation of the new scales of pay?

(i) T the reply to part (h) be in the affirmative, will Government
please state the reason for differentintion hetween the policies of the two
sister State-managed Railways?

(i) Do Government propose to do away with the differentiation by
issuing clear instructions to the Agent, Nerth. Western Railway, to allow
such staff, as were not warned in writing at the time of the appointment to
the effect that they shall be brought under the new . scales of pay, to
enjoy the old scales of pay? If so, when?
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Mr. P. R. Rau: (a) Yes.

(b) to (g). Government have no information on the specific cases men-
tioned, but they have issued certain general orders regarding the principles
that should be followed in these cases for the guidance of the various
State-managed Railways. A copy of the orders will be found in the
Library of the House. Briefly sg’ated the orders proceed on the principle
that persons appointed after the 15th July, 1931, when originally orders
were issued that no permanent appointments should be made for the time
being, should come under the new scales of pay unless they were engaged
under an agreement which entitled them to a specific scale of pay and
did not provide for a revision thereof. The order also exempts persons
who ontered service before the 15th July, 1931, on probation or as the
result of a competitive examination or by a Selection Board or Committee
held before that date if they were not specifically warned that they were
liable to come under the new scales of pay. These orders, however, do
not apply to retrenched persons borne on s waiting list who have been,
or may be, re-appointed after the 15th July, 1981, but before the 1st April,
1936; they will on reappointment be entitled to the old scales of pay if
they had been originally appointed before the 15th July, 1981.

(h) to (j). Government are enquiring into the allegation that the two
railway administrations referred to have interpreted the orders of Govern-
ment differently, and will issue further instructions, if necessary.

Dr. Ziauddin Ahmad: I am sorry I did not exactly catch what the
Honourable Member said. Did be say that the persons who were employed
before this date on temporary ports would continue to draw the old scales

of pay?

Mr. P. R. Rau: 8ir, the explanation is a bit long. If my friend will
kindly refer to the orders, a copy of which is in the Library of the House,
I think all his difficulties will be solved.

PuBric HOLIDAYS FOR THE TELEGRAPE BRANCH.

490. *Mr. Fakir Ohand: Are Government aware that in the Tele-
graph Branch of the Posts and Telegraphs Department, the staff is not
even allowed holidays for important festivals and religioug days like Dewali
and Dussehra? If 8o, are Government prepared to declare these public
holidta);s for Telegraph staff as is done in Post Office and other Depart-
ments

The gogoqrable 8ir Frank Noyce: The attention of the Fonourable
Member is invited to the reply given by me to Mr. Sitakanta Mahapatra’s
starred question No. 870 in this House on the 8th March, 1934,

Mr. S. Satyamurti: What was the answer, Sir?

The Honourable Sir Frank Noyce: The answer was, I think, that Gov-
ernment were not prepared to increase the number of holidays in the
Posts and Telegraphs Department as that would involve dislocation of
public business. '
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Mri. M. Ananthasayanam Ayy: n u’:,Whah is the number of Christians,
what is the number of Hindus and other communities employed in the
Posts and Telegraphs Department ?

The Honourable Sir Frank Noyce: I should require notice of that ques-
tion.

HILL ALLOWANCE FOR POSTAL OFFICIALS AT DHARAMSALA AND Kurvu
VALLEY.

491. *Mr, Fakir Ohand: (a) Are Government aware that the Gavern-
ment officials of different departments, such as Police, Forest and Education,
get hill allowance at Dhuarmsala and Kulu Valley at the rate of two annas
per rupee of their pay?

) If the reply to part (1) be in the affirmative, are (Government
prepared to see their wny to grant similar allowance to Post Office officials

at these stations?

The Honourable Sir Frank Noyce: (a) Yes, subject to certain limits.

(b) The reply is in the negative. Government consider that the rates
of pay drawn by the Post Office staff in the localities referred to by the-
Honourable Member do not compare unfavourably with the pay plus hill
allowances drawn by the Local Government staff of correspon ing status.
and that there is, therefore, no cuse for the grant of the allowances
suggested.

CoMMUNAL COMPOSITION OF TELEPHONE INSPECTORS AND OPERATORS IN THE
RAWALPINDI TELEGRAPH ENGINEERING DIvISION.

492. *Mr, Fakir Chand: (a) Will Government please lay on the table
a statement showing communal composition of the staff of Telephone
Inspectors and Telephone Operators employed in the Rawalpindi Telegraph
Engineering Division ?

(b) T8 it a fact that there is an overwhelming majority of the Muslims
among the said staff, and if so, do Government propose to take steps to
remove the communal inequality ?

The Honourable 8ir Frank Noyce: (a) A statement is laid on the table.

_ (b) It is & fact that Muslims are in the majority in these posts but this
is the result:of recruitment over a number of years and Government are
not prepared to go farther than to see that their orders regarding the ad-
justment of communal inequalities in the recruitment of staff, as in force
from time to time, are carefully observed.

Statement.

Hindus. Muslims. | BSikhs. Christiana.| Total,

2

Telephone Inepectors . . 4
Telephone Operators . 23 54 5
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TrANSIT TIME ALLOWED TO RESERVE CLERKS IN THE POSTAL DEPARTMENT
ON THEIR TRANSFER.

493. *Mr. Fakir Ohand: (a) Is it a fact thet reserve clerks in the
Postal Department are allowed only transit time on the occasion of their
transfer from one station to another, and are Government aware that 't}ns
csuses them great inconvenience and loss in breaking house at one station
and establishing it at another within a short space of one or two days
time at the most?

(b) If the reply to part (/) be in the affirmative, are Government pre-
pared to order that this class of Government servants be sllowed at least
four days’ joining time except in cases of emergency?

The Honourable Sir Frank Noyce: (a) The fuct is not as stated by the
Honourable Member. Except in cases of emergency, joining time in addi-
tion to the transit time is allowed according to the circumstances of each
cage, subject to the usual maximum limit.

(b) Does not arise in view of the reply given to part (a).

RBORUITMENT IN THE POSTS AND TELEGRAPHS DEPARTMENT,8

494, *Mr. Fakir Chand: (a) Is it a fact that in the Posts and Telegraphs
Department recruitment is confined to Revenue Divisions with the result
that an official of one Revenue Division has no chance of recruitment in
another Revenue Division ? )

(b) 1f the reply to part (2) be in the affirmative, are Governwment aware
that owing to the restriction imposed, great difficulty is experienced by
the sons of deceased, retrenched and living employees of the Department
in securing service in the Post Office or Telegraph Office ?

(c) Are Government prepared to consider the advisability of removing
the restriction of Revenue Division and ordering that Heads of Circles
should keep lists of sons of Departmental employees as well as & list of
vacancies in each division and order their employment from time to time ?

The Honourable Sir Frank Noyce: (a) Recruitment to the subordinate
services in the Posts and Telegraphs Department is ordinarily confined to
candidates who belong to or are domiciled in the revenue divisions in which
vacancies occur., Heads of Circles have, however, been authorised to
depart froin this rule at their discretion if local conditions render this
necessary and, in particular, have been instructed to treat with consider-
able liberality the applications of dependants of postal officials for employ-
ment in the same place in which the officials themselves are or were
employed, provided such candidates belong to or are domiciled in the
postal circle in which they seek employment.

(b) As explained above, special provision has been made for dealing
liberally with the cases of the dependants of postal employees and in
consequence Government have no reason to believe that the facts are as
stated by the Honourable Member.

(¢) In view of the reply to parts (a) and (b) above Government do no,é
-consider it necessary to adopt the Honourable Member’s suggestion.
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BAN ON PERMANENT PROMOTIONS IN THE PosTs AND TELEGRAPHS
"‘DRPARTMENT.

495, *Mr. Fakir Ohand: (a) Are Government aware that:

(i) @8 a result of the ban on permanent promotions imposed since
July 1981 a large number of officials in the Posts and Tele-
graphs Department have been promoted from Time Scale of
pay to Selection Grade in officiating capacity against sub-
stantively vacant appointments;

(ii) and that consequently such officials whenever proceeding on
lenve are considered as having reverted to the Time Bcale
of pay and their leave period has the effect of postponing
their future increments in the Selection Grade? o

(b) Are Government prepared to order the removal of the ban and their
“confirmation ?

The Honourable Sir Frank Noyce: (a) (i) and (ii). The reply is in the
affirmative.

(b) The question of the removal of the ban against confirmation is under
consideration and it is hoped that orders on the subject will be issued
shortly.

MARKETING OFFICE, IMPERIAL COUNCIL OF AGRICULTURAL RESEAROH,

496, *Mr. Muhammad Nauman: (a) Will Government be pleased to
state when the new Marketing Office, Tmperial Council of Agricultural
Research, was started ? 4 .

(b) What is the total staff, executive and ministerial, according to
grades, and the pay of each grade? '

(c) Will Government be pleased to state the names of the persons
appointed in the senior and junior grade of the executive staff?

(d) Is it a fact that in the ministerial staff some men have been
appointed in the lowest grade after an examination of their knowledge of
shorthand ?

(e) How many men sat for this examination and how many were
selected ?

(f) Is it & fact that these vacancies were not advertised ?

(8) Is it a fact that.one of the selccted persons has been brought from
Karachi? If so, why?-

(h) Is it & fact that other persons who have been selected have been
detailed in the office of the Iraperial Council of Agricultural Research ?

(i) Has the man brought from Karachi been made to supersede others
appointed by selection ?

/

Mr. G. 8. Bajpai: (a) st January, 1985.

(b) and (c). A statement is laid on the table.

(d) Yes.

(e) Five sat for the examination and three were selected.
(f) Yes.
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(g) Yes. ﬁe was selected for another post requiriné .experieﬁPB of
eompilation work, which he had been doing during his previous service of
about four years under thc Imperial Council of Agricultural Research at
Karachi.

(k) Of the three candidates who were selected by examination one who
stood first was transferred to the Office of Agricultural Marketing Adviser
immediately and would be regarded as senior to the others. The other
two were detained in the office of the Imperial Council of Agricultural Re-
search for some time with the concurrence of the Agricultural Marketing-
Adviser as their services were not immediately required.

(i) He is second in the order of seniority which is based on the date of
joining.

Statement of total staff, Ezeoutive and Ministerial, according to Grades and Pay of eash-
(rads and the names of the Executive Officers, Marketing Office. '

Name of officer and the post held by him. Grade of psy.
FExeciutive Oficers total 19 as below. .
Ras.
1. Major A. M. Livingstone, Agricultural Marketing Adviser
to the Government of India . . . . . 2";0%—6126_2'750 plus:
13-6-8.
2. Mr. A. M. Thomson, Senior Marketing Officer . . . 900—650—1,200.
3. Mr. C. B. Samuel, Senior Marketing Officer . Do.
4. Mr. H. C. Javaraya, Senior Marketing Officer . . . Do.
5. Mr. Tukaram Gopal Shirname, Marketing Officer’ . . 800—30—900,
6. Mr. B. P. Bhargava, Marketing Officer . . . Do.
7. Mr. Dara Nusserwanji Khurody, Marketing Officer . . Do.
8. Mr. 8. C. Chakuraverti, Assistant Marketing Officer . . 200—20—K00,
9. Mr. E. M. Bee, Assistant Marketing Officer . . . Do.
10. Mr. S, K. Desai, Assistant Marketing Officer . . . Do.
11. Mr. P. L. Tandon, Assistant Marketing Officer . . Do.
12. Mr. Triyugi Prasad, Assistant Marketing Officer . . Do.
13. Mr. Hukmat Khan, Assistant Marketing Officer . . Do.
14. Mr. K. Gopalan, Assistant Marketing Officer . . . Do.
15. Mr. 8. Farzand Ali Shah, Assistant Marketing Officer . Do.
18. Mr. Nurul Tslam, Assistant Marketing Officer . . . Do.
17. Mr. K. C. Chetty, Assistant Marketing Officer . . Do.
18. Mr. Yashwantlal Triambaklal Desai, Assistant Marketing
Officer . . . . . . . . . Do.
19. Mr. Fazal Haq, Assistant Marketing Officer . . . Do.
19
Ministerial staff total 17 officers as below.
1 Superintendent . . . . . . . . 450--20—550,
3 Assistants . . . . . . . 140—10—-310—15-—-400"
(two for a period of 3"
years on Rs. 200—15 —
500).
3 Becond Division olerks . . . o . . 80-—-4—120—5—-200
) plus (in the oase of
cashier a special pay
of Rs. 20 per men-
) sem),

3 Stenographers . . . 125—-5-180—10—300.
7 Third Division clerks . . . . 60— 2—80—38—128,
—_— (A special shorthand al-
17 lowance of Rs., 15—

—_— 5/2—20 for & Third
36 ‘Total Division clerks.) :
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Mr. Muhammad Nauman: Will the Honourable Member please state
if it is'a fact that the Department did not advertise these posts?

Mr. @. 8. Bajpai: In so [ur as permanent posts are concerned, the
usual practice is to draw upon tho list of approved candidates which the
Public Serviee Commission supply. As regards temporary posts, it is not
usual to advertise them.

COMMUNAL COMPOSITION OF (AZETTED AND NON-GAZETTED STAFF IN THE
GOVERNMENT OF INDIA OQFFICES.

497. *Mr. Muhammad Nauman: (a) Will Government be pleased to
state the total number of (i) gazetted officers (including Superintendents),
(ii) Stenographers and Ascistants, and (iii) clerks, in the Government of
India Secretariat and attached offices by communities?

(b) Will Government pleage state the number of staff by classes and
communities recraited in those offices from the 4th July, 1934 to date, the
figures of temporary and permanent recruitment being shown separately ?

(c) Will Gevernment be pleased to state the total number of perma-
nent and temporary subordinates at present working in the Government
of India Secrotariat and attached offices, who have not passed the Public
Service Commission Examination and also the number of qualified Muslims
who have not been able to secure employment?

The Honourable Sir Heary Oraik: (a) I would refer the Honourable
Member to the reply given to unstarred question No. 27 on the 81st July,
1934, and to starred question No. 20 on the 5th February, 1985, The state-
ments relating to 1933 are available in the Library of the House.

(b) and (¢). The information is being collected and will be laid on the
table in due course. With regard to the second portion of part (c) of the
question, T may inform the Flonournble Member that as the examinations
now held for the Ministerial Service are competitive, the question of declar-
ing candidates as qualified does not arise.

CoMMUNAL REPRESENTATION IN THE SUBORDINATE SERVICES AND IN THE
ACCOUNTS AND AUDIT DEPARTMENT, BIHAR AND ORISSA.

408. *Mt. Muhammad Nauman: (a) Is it a fact that as.a result of
their recent Resolution on the communal representation in the subordi-
nate services. the Government of India under their rule-making power
have asked for opinions from the heads of Departments subordinate to
them for fixation of the Muslim representation in the various offices of
the different provinces?

~(b) Will Government, he plecsed to state whether in inviting the
%mmgr?\s they laid down the criteria on which the percentage should be
886

. (c) Will Government be -pleased to lav on the table a statement show-
ing such représentation as hag heen suggested or fixed for the various offices
of the Central Government in each province separately? ! ‘
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(d) Will Government be pleased to lav on the table n statement show-

ing the communal representation in the Accounts and Audit Department
of Bihar and Orissa, in the following form:

Totul strength of
ostablishment.
(Permanent).

Total strength of
establishment
(Temporary).

T—Number of appointments held by :

(i) Bongalees (domioiled) . .
(ii) Benzalces (non-domiociled) o
(iii) Boharee (Hindus) . . .
(iv) Oriyas . . . .
(v) Beharee Muslims . . .
(vi) Bengalee Muslims . . .

(vii) Christians? . . . .
The Honourable Sir Henry Oraik: (a) and (b). Yes. In consultation
with the Heads of Departments concerned, Government are preparing
schemes for locally recruited services in accordance with the principles.

laid down in section IV of the Resolution.

(c) Government are not yet in a position to lay any statement on the
table.

(d) A statement showing the communal representation in the office of
the Accountant-General, Bihar and Orissa, on the 15th February, 1985, is.
laid on the table. .

Statement.
Total s:rength Total strength
o . of
establishment | establishment
including including
Local Audit Local Andit
Department. Department.
(Permanent). | (Temporary).
239 19
1. Number of appointments Lield by—-
($) Bengnlees (domiciled) - (Hindns) . 23 1
(¢8) Bengalees (Nou-drmiciled) . 163(A) 1
(++3) Beharee (Hindus) 15 4
(sv) Oriyas . . 4 4
(v) Beharee Muslims . 13 7
(vt) Benzalee Mwslims . . (B) 1(C)
(v4t) Christians (of Chota Nagpur) 7 1
U. V. (Hindu) . . . 1 ..
Indore State (Hindu) 1
Madrasis . . 3
Total 239 19

(A) Inocludes 49 of the clerks who were transferred to the office from Bengal on its.

formation in 1912. )
(B) Includes Ditto. .
(C) Domiciled in Bihar and Orissa.
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Sardar Sant Singh: May I khow if in preparing this table any repre-
sentations have been called for from other communities than Muslims ?

The Honourable Sir Henry Oraik: The statement, I think, is merely a
statement of facts showing the people employed on a certain date.

Sardar Sant Singh: No, no, 1 refer to part (a) of the question, and I
understood the Honourable Member to say that Government were consl-
dering the rules. May T know if in the consideration of this matter any
represcntation has been called for from the Sikh community ?

The Honourable Sir Henry Oraik: What I said, Sir, was that Govern-
ment are preparing schemes for locally recruited services in accordance
with the principles laid down in scction TV of the Resolution, that is, the
Resolution of July, 1984.

Sardar Sant 8ingh: May T know whether in preparing those schemes.
8! per cent. is reserved for minorities?

The Honourable Sir Henry Oraik: 334? Yes.
Sardar Sant Singh: Are the claims of the Sikh community being eonsi-
dered ? '

The Honourable Sir Henry Oraik: The Honourable Member had b.etter
study part (4) of the Resolution. 1 do not think the Sikh community are
mentioned.

Sardar Sant 8ingh: I know they are not mentioned. What I am ask-
ing the Honourable Member is whether the 8% per cent. reserved for other
minorities includes or does not. include the Sikhs?

The Honourable 8ir Henry Oralk: Tt does include the Sikhs.

Sardar Sant Singh: If it does include, what is the percentage to be fixed
for the Sikhs in the scheme that is under preparation ?

The Honourable 8ir Henry Oraik: No particular percentage is fixed.

Lieut.-Oolonel Sir Henry Gidney: Is it not a fact that the 8} per
cent. embraces all minority communities and no specific percentage is
allotted for any particular minority ?

The Honourable 8ir Henry Oraik: That is correct.

Dr. Ziauddin Ahmad: Will the Honourable Member collect facts from
the head of the P. W. D. at Delhi as well ?

. The Honourable Sir Henry Oraik: I imagine that they will be collected.
os.

I.l'. 8. Satyamurti: Is there any proportion fixed for efficient and honest
public service apart from minorities ?

‘ (No answer.)
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COMMUNAL INEQUALITY IN THE ACCOUNTS AND AUDIT DEPARTMENT,
BIHAR AND ORISSA.

499, *Mr. Muhammad Nauman: (a) Will Government be pleased to
-state whether they propose to take steps to make up the communal in-
-equality in the Accounts and Audit Department of Bihar and Orssa?:

(b) Will Government be plcased to state whether according to their
‘instructions issued in 1926, one-third of the appointments in that office
‘bave been given to the members of the minority community ?

(¢) 1f the answer to part (b) be in the affirmative, will Government be
pleased to lay on the table a statement showing the appointments of the
minority community between 1926 and 1984 ?. -

(d) If the answer to part (b) be in the negative, will Government be
vleased to state the reasons why their instructions were not strioctly
followed ?

(e) Is it & fact that vacancies in the Accounts and Audit Department
in Bihar and Orissa have so far never been sdvertised in the provincial
gazette or in the local newspapers?

(f) Will Government be pleased to state the procedure of selection of
menin that office ?

(g) Ts it a fact that a percentage of ten only has been fixed for Muslims
i that office under the recent Resolution of the Government of India?

. (h) Will Government be pleased to state the basis on which the
percentage has been fixed or suggested?

(i) Will Government be pleased to state whether the Government of
Bihar and Orissa have fixed any percentage for Muelims for services
under their administrative control?

(j) Do Government propose to consult the Bihar and Orissa Govern-
ment before finally fixing a percentage for Muslime for subordinate
services of the Central Government in the prcvince of Bihar and Orissa ?

(k) Will Government be pleased to state whether thé local Govern-
ments’ are consulted before fixing the percentage im the Accounts and

Audit Department ?

The Honourable Sir James Grigg: (a) Government propose to apply the
decisions regarding communal recruitment which were published in their

Resolution -dated the 4th of July, 1984.

(b) The instructions issued in 1926 merely stated that one-third of all
permanent vacancies should be reserved for the redress of communal in-
equalities and it was left to the discretion of Heads of Departments and
Officers to decide whether the whole of the vacancies in the resérved third
should actually be filled by members of the minority communities or not.

(c) and (d). A statement is laid on the table.

(e) The information is being obtained and will be. pomq_x_unic,ated later.

(f) Selection is made either on the basis of an entrance examination or
by a selection board duly constituted in the office.

(g) to (k). I hove nothing to add to the statement made by my Honour-
able colleague in reply to parts (a) to (c) of the immedistely preceding ques-
tion. So far a8 the Government of India are aware, the Local Govern
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iawent <have wnot Axed «any pessentage for dhe. reqruitment. of Mosiams for
iservices under their administrative control.

‘Total Number of appointments in . the
numker of previous eolumn £lled by
permanent

pointm
made in the
Year. offce of the
.| Accountant
‘General, Hindus. Muham- Indian
Bihar and madans. | Christisns.
l)'-..'. A .
| during the
yeur.
From February 1826 to the end
. of—
1927 . f . . 26 25 1 .
1928 . . . . 15 | b 7 3
1929 . N . . 10 5 3 2
1030 . . . . 4 3 1 ..
1931 . . . . .. . ..
1932 . . . . 14 11 2 1
1933 . . . . 1 1 .
1984 . . . . i 1
Total N . 71 51 i 14 6

SERVICE CONDITIONS OF EMPLOYEES WORKING ON THE EAST INDIAN
RAILWAY AFTER ITS BEING TAKEN OVEE BY THE STATE.

800. *Pandit Nilakantha Das: (a) Is it a fact that, prior to the -Govern-
ment of India taking over the mamnagement of the East Indian Railway
from the Company, the Railway Board directed the Agent, East Indian
Railway, to offer the Company's employess service.under Government. from
the 1st January, 1925, in accordance with certain conditions laid down in
, & Memorandum ? '

(b) Is it also . fact that the conditions in the .Memorandum ,refermed
only to pay, sllowances, provident fund, gratuity, leave, passes, medical
‘sttendance, uniform, and school fees? S '

(¢) If the answers to parts (a) and (b) be in the sffirmative, will Govern-
i ment please .state whether, for purposes of general wonking and diseipline,
the employees taken over from the Company were governed by all genersl
rules and regulations of Government service? A '

(d) If the answer to pari-(c) be in. the affirmative, will Government
please quote the rules relating to the procedure in cases of dismissal, re-
mioval, or reduction that were in force when the East lndian Railway
“was taken over-by Government in 19967 ' 3
. (e) Will Government please state when powers to dismiss or discharge
employees were delegated to the Agent, East Indian RBailway ?

Mr. P. R. RBan: (a) and (b). Yes.
(¢) If my Honourable friend refers to the period before the Indisn
Railway was taken over by the State, the answer is in the negstive.
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(d) I am placing in the Library of the House the rules relating to sush
procedure contained in the handbook of geneml rules and regulatxons of
the old-East Indian Railway. .

(¢) Buch powers must have been delegated to the Agent by the Board
of Directors of the Company before the management was taken over by
the State and they have been continued afterwards.

: ! I |

i

RENT OFFICER OF THE CENTRAL PuBLIc WORKS DEPARTMENT.

*Mr. Muhammad Anwar-ul-Azim: (a) Is it a fact that the post of
Rent Ofﬁcer was created in the office of the Central Public Works Depart-
ment in February 1932 ?

(b) Is it a fact that the said post was decxded to be filled up by an
8. A 8.?

(¢) Is it a fact that the 8. A. 8. deputed to fill up the post on its
creation had to revert on the grounds of his inefficiency, and that & non-
8. A. 8. of the Central Public Works Department replaced him, although
there were two qualified 8. A. 8.’s available in the department for the
‘purposes? If so, why?

(d) If the reply to part (c) above be in the affirmative, will Government
- please state the particulars of the non-8. A. 8. who was appointed, as
also of the two 8., A. 8. whose claims were not considered ?

(e) What action, if any, do Government propose to take to undo the
wrong caused by such unjustified supersessions ?

(f) Is it & fact that by providing one of the two 8. A. 8. already in
the department as Rent Officer, there could have been appreciable savings
in the expenditure ? :

The Honourable Sir Frank Noyce: (a) Yes.

(b) There wore no definite orders to thie effect, but it was eventually
decided to recruit a junior officer belonging to the Bubordinate Accounts
‘Bervice possessing experience in Public Works Accounts.

(c¢) Yes, but the Bubordinate referred to was appointed only in an
_officiating capacity, until .a permanent incumbent could be recruited.

(d) The late Mr. Nanak Chand, Superintendent, who was appointed
temporarily to the post of Rent Officer. had rondered 18 years' service in
the Public Works Department and had also considerable expenence as a
Supenntendent in the late - Coptra.l Accounts Office.

Messrs. M. L. Gupta and A. R. Kermam, the two persons who have
passed the Subordinate Accounts Bervice examination, have served in thke
Central Public Works Department for 15 and 12 years, respectively, but
have never held the post of n Superintendent in the Accounts Office or
in the Central Public Works Department.

(e) None. There has been no unjustified supersession.
(® No..
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- ASSISTANT SUPERINTENDENTS IN TEE RENT SEOTION OF THE CENTRAL PUBLIO
' WORES DEPARTMENT.

502. *Mr. Mukammad Anwar-ul-Asim: (a) Is it 8 fact that there are
three appointments of Assistunt Superintendents in Rent Section of the
Central Public Works Department ?.
~ {(b) Will Government please state the names and particulars of the
three incumbents of the posts referred to in part (a) above strictly accord-
ing to seniority ? '

(¢) Is it a fact that special pay is attached to two out of three appoint-
ments referred to in part (a) above? 4 :

(d) Will Government please state ihe particulars of the Assistant Super-
intendents who are at present in receipt of special pay, and whether
seniority has been observed in allowing the srecial pay being drawn?

The Honourable Sir Frank Noyce: (a) and (b). No. There are only
two Assistant Suveriritendents in the Rent Section, whose names and
service are as follows:

(1) Mr Malawa Ram—

Total 8orvice in the Department .. 17 years and 4 months,
(2) Mr. M. L. Gupta— ' )
Total service in the Department o 18 years.

(c) A special pay of Rs. 20 per mensem each is attached to the two
posts.

(d) I have given the information asked for in the first part of this
question. As to the second part, seniority is duly considered in making
such appointments, but merit must be the deciding factor and the two
men named above were considered best fitted to work as Assistant Super-
intendents in the Rent Bection.

OFFICIALS BEPLACED BY OTHERS IN THE RENT SEOTION OF THE CENTRAL
PuBLIC WORKS DEPARTMENT.

503. *Mr. Muhammad Anwar-ul-Azim: (a) Will Government please
state the particulars, with length of seirvice, of the officials who have been
veplaced by others in the Rent Bection of the Central Public Works
Department since the assumption of the charge by the new Rent Officer?

(b) Will Government please state the particulars, with length of ser-
vice, and the period of previous experience in the Rent Section, of other
officials who replaced the old officials, vide part (a) above?

- The Honourable 8ir Frank Noyce: (1) and (b). I regret that I am not

.prepared to furnish the information asked for by the Honourable Member.
Clerks cannot claim to remain in particular sections of an office, and inter-
changes are occasionally desirable for administrative reasons whether a
clerk’s work is good or bad.

CONSTRUCTION OF THE SIND-BOMBAY RAmLwaY.

804. *Mr. Lalchand Navalral: (a) Will Government please state since
how long the question of the construction of Sind-Bombay Railwny has
been under considerstion, and how long do Government propose to take
to finally decide tho matter?

c2
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(b) How tnany surveys of the ling, as well as of traffic, have been
taken in the past and with what restit? -
() Wes a special Traffic Officer ‘deputed last year to undettake a fresh
Traffic Burvey? If so, what is his report? Are Governmewt :prepared
to publish it for the information of the public ‘and the bodies concernsd?
(d) Ts it not a fact that the public snd mercantile interests in Karachi
‘and Sind have asked for early construction of the Railway ?

(e) Is it not a fact that since the queslion of construction of this
Railway was first taken into consideration, Government have started
several new Capital works, some of which have been less remunerative
than the proposed line in question was expected to be?

(f) Tt the replies to parts (d), (e) and (f) above be in the affirmative,
what ‘has prevented Government from tuking the construetion of this lire
in hand?

(g) Have Government considered that with the advent of SBuklr
Barrage Scheme the produce has increased and will further increase -and
for its disposal new outlets will be necessary and therefore such s Railway
will be an essential factor?

. (b) Is it a fact that late last year, the question of the construction of
the proposed Bind-Bombay Railway was referred to the Bombay, Baroda
snd Central India Railwey Administration for report? If so, has this.
‘report been received? If so, do Government propose to publish it

(i) When do Government expect to reach final decision on the subject ?

Mr. P. R. Rau: (a) The first roconnsissance was made in 1879 und
various investigations have been made thereafter. Till 1924, it was cqn-
sidered unlikely to be remunerative but {he anticipated devclopment of
the country by the Sukkur Barrage led the Reilway Board to undertake
further investigations in 1927 and thereafter. Government are unable to.
say when a final decision will be reached. .

. (b) Eigb_ﬁ. . Tl e L o i
(c) In 1033 & traffic survey was made. The report is & departmental
document not intended for publication. Government have taken steps to
elicit public opinion. .
(d) Public opinion so far expresssed has been far from unanimous.

- (e):As my Honourable friend is awarc, new construction was ahsolutely
stopped about 1980 and during the following years railways have bden
occupied in completing projects then in hand. It is only in the lasb
year or two, since rates of interest have Iallén, that we have ‘been able
to look out for new projects which are likely to be remunerative. The
only new line of any importance ‘which har recently been undertaken is
‘the Jhudo-Pithoro line in 8ind for which the House voted a grant last
July.

(f) Want of funds and doubte as to the remunerativeness of the line.

(g) The answer to the first part of the question is in the affirmative,
The second part is a matter of opiniou_. ‘

(h) The report of the Bombay, Baroda and Central India Railway was.
received a few days ego, and is under the congideration of the Railway
Board.
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N (;)b IEvery effort will be madeto come to a decision as early sas
possible.

Mr, Lalchand Navalrai: Before a final conclusion is arrived at by
tba Board, may I know whether the Board would give an opportunity
'.tio .t‘liae Karachi people to represent their case, hear both sides and then

ecide ?

Mr. P. R. Rau: The Karachi people have represented their case
-already to s large extent. The Railway Board have Yeceived various
-opinions from different assoviations in Karachi, but there is nothing to
.ﬂievent the Karachi people from sending further representations if they
‘l1Ke. N

Mr. Lalohsnd Mavalral: May I know whether the report that has been
received will be published, or will the Karachi people be given an oppor-
tunity to see what that report is?

Mr. P. R. Rau: Does the Honou:ubie Member refer to the 'Bombag.
Baroda and Central India Railway’s report?

Mr. Lalchand Navalrai: Yes.

Mr. P. B. Bau: I am not sure whether it will be published in .the
form in which it has been received, but the opinion of the Railway will
‘be made available o the public.

ARSENCE OF AN UNDEBGROUND OR OVERHBAD PASSAGE Fo. TBAFFIO AT
GADAG STATION ON THE MADRAS AND SOUTHERN MaHRATTA RAILWAY,

505. *Mr. 8. K. Hosmani: (a) Is it a fact that there have been com-
‘plaints of inconvenience caused by the absence of an undexground or over-
head passage for the traffic between Gadag and Betgeri at the Gadag
-station on the Madras and Southern Maharatta Railway ?

(b) Is it & fact that the railway authorities agreed to comstruct the.
'&;ssage, ?provided the Gadag-Betgeri Municipality contributed a portion of
the cost

(¢) Is it a fact that the Gadag-Betgeri Municipality are not willing (o
oontribute owing to want of funds ?

(d) Are Government prepared to take necessary steps to have the
passage constructed ?

Mr. P. R. Rau: (a) and (b). The matter was raised at a meeting of
the Madras and Southern Mabratta Railway Advisqry Committee on the
11th December, 1934, The Agent replied that he would find out what the
dost 'of the bridge and approaches would be and ask the Municipality
whether they would be prepared to bear the cost of the approaches.

(c) and (d). Government are making enquiries and will lay a statement
later on. , .
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Winpow DELIVERIES IN THE HAVERY AND Byapcr Sus-PosT OFFICES,
DHARWAR DisTrIOT, BOMBAY PRESIDENCY.

506. *Mr. S. K. Hosmani: (a) Is it a fact that there was a longsthnd-
ing practice of making window deliveries between 7 and 8 p.m., ih the-
sub -Post Offices of Haveri and Byadgi (Dharwar District, Bombsy Presl-

ency)?

(b) Is it a fact that it has been recently discontinued ?

(c) Are Government aware that it has caused a great deal of incon-
venience fo the public in general and to the commercial community in
particular?

(d) Is it a fact that complaints were made in this conneection ?

(e) If the answers to parts (a) and (b) be in the affirmative, will Govern-
ment please state whether they propose to start the olﬂ practice of maling:
window deliveries, and if so, when ?

The Honourable Sir ¥rank Noyce: (1) Prior to May, 1932, a window
delivery was given ont at 6-45 p.u. at Haveri and 7-80 p.m. at Byadgi.

(b) The window deliveries in question were discontinued at both places:
in May, 1982. :

(c¢) The stoppage of the window deliveries has probably caused o oertamz
amount of inconvenience. L

(d) Yes.

(¢) Government do not propose to reiutroduce the window delivery a$.
these places as neither of them is so important as to justify a special
delivery after 6 p.M., which is the latest hour up to which mails are-
usudlly delivered.

DESPATOR OF MAmL T0 Stest TowN, NORTH CANARA DIsTRIOT, BOMBAY
PRESIDENOY.

. 607. *Mr. S. K. Hosmani: (a) Is it a fact that Mail to Sirsi town (North
Canara District, Bombay Presidency) used to be despatched from Haveri
(Dharwar District), a distunce ot 45 miles?

(b) Is it a fuct that the same ir now despatched from Hubli (Dhs.rwa.f‘
District), & distance of 63 miles?

(c) Is it a fact that service motors are running daily from Haveri to-
Birsi ?

(d) Will Government please state that whether they propose to arrange
to despatch the Sirsi Mail from Haveri? If not, why not?

The Honourable Sir Frank Noyce: (a), (b) and (¢). Yes.

(d) As the suggested service from Haveri o Sirsi would have to be
introduced in addition to the one now existing between Hubli and NSirsi-
which serves ten other post offices en route besides Sirsi and as this would
involve unnecessary additional expenditure, Government do not propose to-
make any change in the present postal arrangements. -



QUESTIONS AND ANSWERS. 1295

PROPRRTY OWNED BY THE CENTRAL PuBLIc WORES DEPARTMENT OFFICERS
AND. SUBORDINATES,

508. *Mr, A. K. Fuzlul Huq: (a) Is it a faet that Government have
collected statistics regarding the property owned by the Central Public
Works Department officers and subordinates in New Delhi? If so, do they
propose to lay a copy of them on the table of this House?

(b) Will Government be pleased to lay on the table a statement show-
ing the property owned in New Delhi and elsewhere by the Central Publia
Works Department employees, transferred to the New Delhi Municipality,
also ?

(¢) Will Government pleuse stale whether they consider the desirability
of msking an enquiry regarding properties owned by these officers, ete., im
places other than New Delhi?

(d) Will Government be pleased to state whether they are satisfied that
the property owned by their Céntral Public Works Department officers in-
New Delhi is much more than their means, and do Government propose to
institute an impartial enquiry in the matter in order to punish those officers
who are found dishonest ? C '

(e) Is it a fact that Sardar Bahadur Teja Singh Malik, Superintending
Engineer, IT Circle, has purchased a big house in Darya Ganj? Has this
house been shown as his property in the statement asked for by Govern-
ment? If not, will Government bo pleased to .state whether they.-are
prepared to consider the desirability of making an enquiry regarding the
name of the person in whose name the house stands?

The Honourable Sir Frank Noyce: (a) The answer to the firat part is
in the affirmative and to the second in the .negative. The information has
been collected with reference to the Government Servants’ Conduct Rules,
and Government do not consider it desirable in the public interest t¢ pub-
lish in this House or elsewhere the declarations made under these rules by
officials serving in the Central Public Worke or any othey Department.

(b) No.

(c) Information regarding the facts referred to is included in the returns.
atready called for. = '

~(d) The objsct of those of the Government Servants’ Conduct Rules
which deal with the aoquisition of property is the prevention of abuses,
and the Honourable Member may rest assured that this objegt will not
he lost sight of when the information collected is examined. But the
Honourable Member perhaps forgets that many members of the Central
Public Works Department have a share in or have inherited family pro-
perty.
e) I would refer the Honourable’ Member to the answer to part (s)
of this question,

Mr. A. K. Puzul Huq: With reference (o his answer to the second
part of sub-clause (a) of the question, will the:Honourable Member be
pleased to state whether there are any reasons why this information
should not be disclosed to this House ?

The Honourable 8ir Frank Ncyce: T have stated the reason why
Government do not consider it in the public interest to make the in-

quiries.
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Mr. A, X, Yuslal Huq: Why do Government consider it- not:in the
public interest, in view of the sericus ailegations made?

The Honourable Sir Frank Noyce: Thai is a matter of opinion, and I
have nothing to add to the reply I have given.

Mr. A. K. Fuzlul Huq: Will the Honourable Member be pleased to
mte in the interest of the public service and in fairness to the officers

itist whom allegations are made, if it is not fair that the information
should be laid before the House:’

Mr. President (I'he Honourable Sir Abdur Rahim): The Honourable
Member has already answered that.

. Mr. A. K, Fuzlul Hug: One more supplementary question. With
neferen¢e to the other portion, is it not a fact that there is a Delhi Weeklyr
called the Riasal which made certain serious allegations against some of
these persops muking fortunes out of contracts and that a. committee. of
inquiry wng appointed by the Chief Commissioner of Delhi?

The Honouralde Sir Prank Noyce: That, Sir, must heve been l&e‘fore
-y time, and I have no- knowledge of it.

Mr. A. X, Poslut Buq: Wil ‘the Honourable Menzber be pleased to
state “when he recelved notice of ‘this question of mine?

The Honourable Sir Frank Noyce: T cannot say when this = question
first réached me, but thiere is no refererice to- sriy cormmigsion dppomted
Ky the Chief (‘omnhsmoner of Délhi to itquire into any allagation.

Mr. A. K. Fuslul Huq: My question ie. after receiving notice of this
question, did the Honourable Member himself make inquiries whether the
allegations made in this question are correct or not? Did he make sany
inquiries himsalf or did he depend upon the reports of subordinates?

The Honourable Sir Frank Noyce: Tt is not my business to - make

inquiries into allegations of this character unless they are supported by
categorical evidenee,

Mr. A. K. Fuzlul Huq: May I take it then that the answer given
by the Honourable Member is based on the statements wmade. by the very
persons against whom these allegations have been made?

The Honourable Sir Frank Noyce: My answer is based on & report
from the Head of the Department concerned in whose dlscretxon and in
whose abilitv to answer nf T have every confidence.

Mr. A. K. Fuzlul Bug: T have one more {uestion .

Mr. President (The Honourable Sir Abdur Rahim): Next qdestion.

Mr. A. K. Fuzlnl Bug: Very well, Sir.
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PEROENTAGE OF SIKHS IN THE DELHEI PROVINCE AND THEIR APPOINTMENT
Ix THE CENTRAL PUBL WOoRKS DEPARTMENT.

509. *Mr. A. K. Fuzlul Huq: Will Government be pleased to state the
proportion of Sikhs in the population of Delhi Province as compared to
that of other communities ? Tf very small, will they please justify the new
wppointment of Sikhs in all ranks and files in the Central Public Works

Department ?

The Honourable Sir Frank Noyce: According to the Census Report
of 1981 the population of Sikhs in the Delhi Province ig' 1-01 per cent. of
the total population. The prescribed reservation of vucancies is 25 per
cent. for Muslims and 8} per cent. for other minority communities. From
the 1st of January, 1934, up to date, the percentage of vacancies in the
Central Public Works Department which went to Sikhs was 125 for
subordinate appointments, 6'0 for clerical appointments and eight for ap-
pointments on the drawing establishment. The corresponding percentages
for Muslims were 25, 276 and 38. I do not consider that any justifica-

tion is necessary for these figures. i

Mr. A. K. Fuzlul Hug: Will the Honourable Member be  plessed to
state whether Governmenmt prupese .to tako: steps, so- that in.the matter
of receiving patronage, all communities muy have a fairi share?

The Eononrhblé Sir l'unk Noyce: T am sdi'ry 1 Hid not catch the,
Honourable Member’s guestion.

Mr. A. K. Puzlul Huq: I asked whether Government will take steps
to see that all communities get a fair share in' the matter of cortracts
and appointments ? ' ‘

The Honourable Sir Frank Noyce: Thore are definite orders on the
subject of appointments. . I think my Honourable friend referred both to
appointments and contraets. There arc definite orders of Governmen$
on the subject of appointments and they will be followed. So far as I
know, communal questions have not yel cntered into the question of con-
tracts, and I hope it will be a long time before they do.- ‘

Sardar Sant Singh: Will the Honourable Member state if eontracts are
iven to Muslims in the same proportion fixed by Government_in their
circular of the 4th August, 1934? ' ' S

The Honourable Sir Frank Noyce: No, Sir.

Sardar Sant Singh: Will there not be a rebellion ‘on..the part, of the
Muslim population on that account? o
PosTINGs, TRANSFERS AND APPOINTMENTS IN THF¥ CENTRAL PUBrre Womks

DEPARTNENT.
'510. *Mr. A. K. Fustul Huq: (a) Is it & fact that the postings. travsfer

gngl appointments in the Establishment. Technical or Clerical, in the Central
Public’ Works Department are made by the Superintending Engineers in
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consultation with the Administrative Officer and Mr. Hari Chand, the
Superintendent of the Establishment Branch? 1f so, will Government be
pleased to state the necessity of maintaining a Chief Engineer for the
Central Public Works Department ?

(b) Do Government propose to consider the question of entrusting
to the Consulting FEngineer with the Government of India the supervision
of the Central Public Works Department and the Road Engineer’s work?
If not, why not? '

{c) Is it & fact that orders issued to the different eircles in the Central
Public Works Department relating to establishment matters bear the seal,
“‘signature of the Chief Engineer’’ onlv ? 1f so, will Government be pleased

to state whether they are satisfied that orders on such cases are passed by
the Chief Engineer ?

(d) Will Government be pleased to state the duties of the Chief Engmaor
besides supervision? Has he got the power to delegate his powers to his
junior officers even in important matters ?

The Honourable Sir Frank Noyce: (a) No, under the rules, transfers:
and postings within his circle can be made, subject to certain exceptions,
by the Buperintending Engineer; but, in pmctma in the Central Public
Works Department all postings and ‘transters are made after discussion
with, and with the approvat of, the Chief Engineer.

(b) No. It would be quita impossible for one officer to carry on the
duties of & general consultant, and at'the same time to adrmiinistet both
the Central Public Works Depar'»ment. and the Road Fund.

(c) No. The Chief Engineer's signature is typed on letters as & matter
of administrative convenience in certain cases, but always with his ex-

press or general approval,

(d) The Chief Enginear is responsible for the efficient administration
and general professional control »f Public Worke within the jurisdiction of
the Government of India, and is the chief professional adviser of the:
Government of Indin in all matters conmected with public works. He hds
no authority to delegate his powers.

Mr. A. K. Fuzlul Huq: Will the Honourable Member be pleased to
state if he has considered the amount of saving that would he effected
by the suggestion made in this question ?

The Honourable Sir ¥Frank Noyce: No, Sir. I have stated the reasons
which maka it impossible to adopt the Honourable Member’s suggestions
ond there is no question, therefore, of considering what savings will be
effected if they were adopted.

Mr. A. K. Fuozlul Huq: Not evan from the point of economy?

The Honourable Bir Frank Noyce: I have nothing to add.
RELATIONSHIP OF A SIKH CONTRACTOR OF THE ‘A"’ DI1visioN oF THE CENTRAL

PuBL10 WORES DEPARTMENT WITH A SUBORDINATE OF THAT DIVISION.

511. *Mr. A, K. Puzlul Huq: (a) Is it a fact that in the ‘A’ Division
under the control of Sardar Bahsdur Teja Singh Malik a 8ikh contractor
of that Division is the brother-in-law of a subordinate of that Division
who supervised his work?
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(b) Are Government aware that such a practice is not desirable in
the interest of Government? If so, what action do they propose to take
against the officer concerned?

The Honourable Sir Frank Noyce: (a) No.
(b) Does not arise.

Mr, A. K. Puzlul Huq: May I ask if the Honourable Member has:
made a personal inquiry whether the statement I have made in (a) of the:
question is correct ?

The Honourable Sir Frank Noyce: Sir, I venture to submit that if the
Honourable Members on these Benches were to make personal inquiries-
into all the allegations contained in the questions they are answerng,
they would be quite unable either to attend to their dutieg in this House or:
to the duties of administering the Departments in their charge.

Dr. Ziauddin Ahmad: Does the Honourable gentleman mean to say
that although he is giving the answers he does not take any personsl res-
ponsibility for them ?

The Honourable Sir Frank Noyce: I did not say that I did not take:
any personal responsibility for the replies I gave. I said that I db not
make personal inquiries into the various allegations contained in this and
similar questions, if I am satisfied with the report of the head of the Dre-
partment concerned. That, I consider, is sufficient discharge of my duties.
and responsibilities.

Mr. A. K. Fuslul Huq: I want t3 pub one more supplementary ques-
tion. ' '

Mr, President (The Honourable Sir Abdur Rahim): Enough questions:
have been put. Next question.

IoNorING OF THE CLAIMS OF MUSLIMS WHILE ENTERTAINING NEW.
SUBORDINATES IN THBE CENTRAL PUBLI0 WORKS DEPARTMENT.

512. *Mr. A K. Yuzlul Huq: (a) Is it a fact that recently under the
orders of the Superintending Engineer, I1 Circle, five new subordinates
have heen entertained in the ‘“B’’ Division of the Central Public Works
Department, of which two are Sikhs and three Hindus? If so, why have.
the claims of Muslims been ignored? -

(b) Is it a fact that Government orders of appointing 25 per cent..
Muslims do not apply to appointments under the control of the Central
Public Works Department, specially in the IT Circle? If so, will Govern-
ment be pleased to lay & copy of those orders on the table?

The Honourable Sir Frank Noyce: (a) No. Appointments are made:
under the orders of the Chief Engineer with due regard to the state of
the cadre of the Department as a whole. I have had the position for the
period from the lst Januaery, 1934, up to date examined, and find that
during that period no permanent appointments of subordinates were made.
Thirty-two temporary or officiating appointments were made for periods
of three mionths or more, and of these Y5 per cent. went {0 Muslims. 62°5.
per cent. to Hindus, and 12-5 per cent. to Bikhs. '
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(b) The orders to which the Honourable Member refers apply to the
Central Public Works Department and are being observed.

ALLEGATIONS AGAINST MR. HARI CHAND, SUPERINTENDENT, ESTABLISHMENT
BrancH, CENTRAL PuBLIC WORKS DEPARTMENT.

513. *Mr. A, K. Puzlul Huq: (a) Is it a fact that Mr. Hari Chand,
Superintendent, Establishment Branch, Central 1’ublic Works Department,
New Delhi, was implicated in a fraud and embezzlement case in Patiala
.Btate, when in service in that State, and warrants of arrest were issued
-against him? If so, why has he been provided in Government service?

(b) Do Government propose. to make enquiries in. the matter from the
Patiala State and plage the papers on the table?

(c) In view of his past career, do Government propose to reljeve him
-of the charge of the Establishment Bection forthwith? If not, ‘why not?

The Honourable Bir Frank Noyce: (s) I am informed that the allega-
tions are exaggerated and that there was no question of fraud, émbezzle-
ment or warrant of arrest. Mr. Hari Chand was in the Indian State men-
tioned over 17 years ago, and his work and conduct, since he entered

-Government, service in 1820, have always been entirely satisfactory,.

(b) and (¢). No.

Mr. A. K. Puzlul Buq: Was sny reference made to the Patials State
‘;’ith. ;e;tsrenca to these allegations or to the Accountant General of the
unja

The Honourable Sir ¥rank Noyca: I am nol prepared to go inte a
matter which occurred more than 17 yeurs ago. My answer is hased om
the service of Mr. Hari Chand in the Public Works Department for more
than 14 years. ' : '

Mr. Lalchand Navalrai: May I know, in view of the fact that Govern-
ment consgider that this man has put in approved service, if it is ‘still
necessary to pursue this matter and make further inquiries ?

The Honourable Bir Frank Noyce: I have, as a matter of fact, ob
tained some inlormation about this matter, and I understand it was a
very trivial matter, and, as I said, there was no question of fraud, em-
'bezzlement or warrant of arrest.

RELATIONSHIP OF ONE 8. DHARAM PAL SiNaH, CONTRACTOR, CENTRAL PUBLIO
WoRrES DEPARTMERT WITH SARDAR BAHADUR TEJA SiNem MALIx,

514, *Mr. A, K. Fuzlul Huq: Will Government please state whether
‘8. Dharam Pal Singh, Contractor, Central Public Works Department, is
related to Sardar Bahadur Tejn Singh Mulik and s werking as such in
his Circle? If so, do Government allow such practice? If not, do they
propose to take any steps in the matter? If so, what? 1f not, why not?

The Honourahle Sir Frank Noyce: I understand that the Contractor
referred to married a cousin of Sardar Bahadur Teja Singh Malik and thaé
he does tender for works in the latter’s Circle. As the relationship is
not particularly close, Government do not propose to take any action.
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SysTEM OF ‘GréiNG ConrRacTs 1t e I Creork 6F Tk Cixreir PusLic
WoORKS DEPARTMENT.

515. *Mr. A. K. Foslt] BHuq: (a) Is it a fact that, with the exception
‘of a few, all contraéts in the *'A* Division ‘Were given to ‘Sikh Contractors?
‘¥ 'ro, why? ‘

(b) Is it not a fact that all contracts in the 1I Circle are given under

_verbal orders of the Superintending Engineer, the Executive Engineers.
‘have no say in the matter, and that the Executive Engineers are made-
responsible? How far is this practice permissible in the interest of
Government?

(c) Will Government please lay on the table a statement showing the
names, etc., of contractors who were given contracts for original works,
-annual repairs and special repairs, during the current financial year in the
II Circle .of the Central Public Works Department, under the charge of
Bardar Bahadur Teja Singh Malik? If not, why not?

(d) Will Government please state on how many occasions approved.
tenders of contractors had been cancelled and that work was given to
other contractors? Was the cancellation of contract in the interest of
Government or the contractor?

The Honourable Bir Frank Noyce: (a) No.
(b) No. The latter part of this question does not arise.

(¢) No. The statement would be of no public interest and the time
amzﬂ trouble involved in its preparation would be disproportionate to the
result. : o

(d) I understand that there were no such cases in ‘A’ Division to which
.the Honourable Member refers in part (a) of this question. For reasons.
given in replying to :part (¢) I have mot collected information from the
other Divisions in the II Circle.

‘Mr. A K. Fuslul Hug; Will, the Honourable Member be pleased to
collect the information and lay it on the table at a convenient date ?

The Honourable Sir Frank Noyce: I have already said that I am not
prepared to do that. oo

'Mr. A'K. Fuslul Hug: Is there any reason why the information should
not be given?

The Honourable Sir Frank Noyce: I have given the reason in my reply
to the question. ) :

‘ ELECTION' OF MEMBERS TO THE GOVERNING BODY OF THE
INDIAN RESEARCH FUND ASSOCIATION.

Mr. President (The Honourable Sir Abdur Rahim): I have to inform-
the Assembly that Dr. N. B. Khare and Dr. Ziauddin Ahmad have been
elected to sit on the Governing Body of the Indian Research Fund Asso-
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‘Mr. President (The Honourable Sir Abdur Rahim): The discussion of
13 Noow the Demands for Grants in the Railway Budget will now be
" continued, but before the motions are taken up, the Chair
-wishes to inform the House that representations have been made to it by
the Leaders of the different Groups and by certain Honourable Members,
“répresenting Members who do not belong to any Group, that they have
srrived at an arrangement as regards the motions for the reduction of
grants and the order in which they will be taken up and discussed. It
has been irranged that the Independent Party will today move their
motion for a cut in order to raise the question of the grievances of third
-class passengers; and if, after that motion has been :disposed of, time
is still left, then the Congress Party will devote the rest of thc time to
-discussing the question of the restoration of the salary cuts. On Monday,
“the Nationalists will devote the morning to discussing certain motions re-
garding the Indianisation of the railway services; and the European Group
will begin at 8 p.M. in the afternoon with their motion regarding the mani-
.pulation of the railway freight. On Tuesday, the Members who do not
belong to any Group, will discuss the labour grievances under appropriate
headings, the wagon policy and the question of the transport of agricultural
products, and, if any time is left after that, the Independent Party will
have an opportunity of moving any motion they want. This is the ar-
rangement which has been arrived ab. The Chair would now like some
Member of the Independent Group to inform the House which motion
they want to take up.

Mr. A. K. Fuziul Huq (Bakarganj cum Faridpur: Muhammadan Rural):
I rise, Sir, on a point of information. As regards the Members who do
‘not ‘belong to'any Group, you have decided that you will give them an
-opportunity of expressing their views on some of those points in which
-they are interested, namely, the grievances of third class passengers. . ...
. Mr. President (The Honourable Sir Abdur Rahim): They will have an
-opportunity like the rest of the Honourable Members. o

Demand No. 8-E.  8ir Joseph Bhore.

Sy

DeEMaND No. 6.E.—WorkiNg ExpenNsps—EXPENSES . QF THR TRAFFIO
DEPARTMENT. )

The Honourable 8ir Joseph Bhore (Member. for Commerce and Rail-
ways): 8ir, I move:

“That a sum not exceeding Re. 10,74,20,000 be granted to the Governor General
in Council to defray the charges which will come in course of payment during the
_year ending the 31st day of March, 1936, in respect of ‘Working Expensecs—Expenses
-of the Trafic Department’.” ' :

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a sum .not exceeding Rs. 10,74,20,000 be granted to ths Governor General
“in Counci] to defray the charges which will come in course of payment during the
-the Trafic Department’.’ Lo
_year ending the 31st day of March, 19(361, ';6:2respect of ‘Working Expenses—Expenses of
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Grisvances of Third Class Passengers. .

Maulvi Muhammad Shafl Daudi (Tirhut Division: Muhammadan): 1
deg to move, Bir, cut No. 288: :

“That the demsnd under the head ‘Working Expenses—Expenses of the Traffic
Department’ be reduced by Rs. 100°.""

I move this cut in order to discuss the grievances of the third class
passengers. Bir, the catalogue of their grievances is very large and no
Honourable Member of the House is unaware of their untold difficulties.
We have been discussing this subject ever since we have got the right to
discuss the Railway Administration, and from time to time promises have
been made that they will be removed; but, even after so many years what
we find is that not a fringe of their difficulties has been touched. It is &
matter which can be more imagined than described: Honourable Members
of this House may not have the occasion for going either Lo the third clasa
booking offices or the third class compartments to see what they are suffer-
ing from. I will not deal with all of them, it would be impossible for me
to deal with all of them. I will only draw the attention of this House
to a few of their grievances which I consider most urgent and which call
for the attention of the authorities without any loss of time.

Sir, if you imagine how the third class passengers fare at the booking
-offices, you will 8imply be horrified to visualize their confusion at the time.
Although the rule provides that at some stations, big junction stations,
the booking offices should be open for the twenty-four hours, still we have
seen how these booking clerks deal with the third class passengers who go
there to ask for tickets, not to say, Sir, of way-side stations, where, though
the provision again is, that it should be done for some minutes before-
hand, yet it i8 opened just at the moment, just & few minutes only before
the train arrives, and you can imagine the lot of the poor third class pas-
genger who has come from some distant village with hig family and who
is now in this very awkward position. He has got his luggage in one
place, he has got some of his dependants with him whom he cannot leave
-alone, and then he has to run to the only gate where he finds that there
is a great rushl Then, there are pickpockete who teke advantage of the
great confusion at the time. All this confusion arises, because the men at
the booking office have no desire to do their duties as properly as they
‘should. I have intervened several times on questions like these, and at
“my intervention something has been done. Unless the railway authorities
take it to heart, I do not think we will have the desired result in all such
cases,

I ask the House to imagine the trouble of the third class passengers
‘when they enter into a train. You may enter into any third class carriage and
you will find it as dirty and as filthy as possible. I know that the pas-
sengers themselves sometimes make it dirty, but it is the duty of the
railway administration to get it cleaned after an interval of every three
or four hours. Sir, it appears that the cleaners at the platforms are
meant only for the higher class passengers who order them to sweep their
compartments, but these poor people, who travel by third class, do not
~even know that they have a right to demand the cleaning of their com-
partments. Whatever that may be, the result is that the poor fellow has
“to sit in that dirt and filth which, I think in these days of the 20th cen-
“tury and with the administration in the hands of such a civilized Govern-
i men$, nobody would tolerate. There has been some improvement, po
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‘doubt, ‘in ‘thie case of the Bast Indian 'Reilivay:aid Neorth Western Ratlway
known to myself, but there has been no improvement, whatsoever, in.the
case of the Bengal and North Western Railway and the Assam Bengal
Railway. ‘

The latrines are those which were constructed, T think, in the very
~¢arly days of the railway running in ‘that part.of the country. They have
"not been improved at all. They are so small that it is very diffioult for &
Tat man to get into them and very diffieuit to @it in:4hem’ with eny com-
‘fort ‘whatsoever. In fact, I am told by many .of my friends who have

travelled on the Bengal and North Western Railway that there is no space
left when they have to sit in them. It is indeed wery pitiable that com-
plaints have -often been made on this scoere but nothing comes out of them.

Then, I come to the food supply at the railway stations for these third
class passengers. There is no doubt that there is a big restaurant car for
higher class passengers but the third class passengers %ave got to depend
upon the vendors and what I have been moticing is that the supply of
food is going from bad to worse every day. It appears that the adminis-
tration 18 making some profit out of it or wants to make profit out of it
or wants to give some profit to somebody else in this direction. It is
‘becoming the monopoly of a few persons and these monopolists, after they
have sccured the contract in the way best known to themselves, do not
care a8 to whether the supply of food is of all varieties or whether it is
‘sold at cheap rates. The rates, no doubt, have gone up very much be-
couse of these monmopolies and the variety is, of course, badly wanting.
‘'The proposition is a very simple one. The monopoly is given to one or two
people who are the favourites of the railway authorities who want to make
the most of it and will not give what is due to these poor passengers for
the money - that they pay for their food. We made complaints on this
'seore, I think, on the floor of this House year before last, and we especi-
ally drew attention to the sad state of affairs at Dinapore Division and
also at Howrah Division. The Bengal and North Western Railway which
runs in Bihar and Orissa i8 hopeless in this respect. It might have been
~improved .on Lucknow side but there is no improvement whatsoever on
the stations which are in the Bihar and Orissa :province. I myself had
- made @ complaint . about the Tea Btall abthe Banepur stetion, which is an
‘iroportant junction, but no attention: wes paid by the Gorakhpur Authori-
~ties and we had to suffer in silence. I do-not know whether anything has
‘been done in -this conmnection, because, iast year, we were promised that
an inquiry was being held as regards Dinapore and Howrah stations. We
have not been told anything since then.. However, we find that this mono-
.poly system is not going to give either the variety of food to these passen-
gers or reduce the rates at which the food is supplied. The monopolist
has got to make his -own.share of the profit and then he has got to re-sell
.it to lower vendors who have got to make their share o6f the profit. In
this way there are 80 many middlemen who are brought in by the railway
administration. I cannot understand the wisdom of this course which is
being adopted.

Now, as regards the drinking water. The' drinking water 'has been very
“searce ‘even now. The third class carriages which have got water taps in
‘the case of the Bengal and North Western Railway are often almost empty;
“there'is no water at all sometimes. Even in the case of the first and second
olass eothpartments ‘there is, sometimes no water what:to say of the third:
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:and inter. class compartments. We h_ave got to run to the station master
and tell him that we are badly in need of water and then he provides it.
“This has happened to myself, and when complaints are made nothing
whatsoever is done by the authorities. It appears that they turn u deal
ear to all these requests from Indians.

1 feel, however, very much pained at one sight which I wish to describe
{o this House. I hope I will Ee supported -in this respect by the whole
House so that the condition may soon improve. It is this. The railway
servants consider themselves something like rmen in regard to the
third class passengers. It appears that the third class passengers are no
concern of these railway servaats and they are meant only for the higher
-cleas passengers. They will attend to the firgt and second class passengers
-and do oll that they require, but whenever any request is made by & third
-class passenger, they will not care for it at all. That has been the in-
variable practice of almost all the servants at the railway stations. There
can be no doubt that the railway servants have not improved at all in this
‘respect. I feel very much that the third clags passengers, who are gene-
rally villagers and lgbourers and who have paid their full fures for travel-
ling, are not given the treatment which they deserve for the money they
have paid. If this is the state of things going on for a lopg time, 1 thi
the railways will have a bad time in the future us compared with the bus
‘services which are running now .in large numbers. Whenever people find
the two services side by side, they generally avoid the ruilway service for
the simple reason that their self-respect is not wounded if they go by the
bus. I am very mueh pained at tﬂgc sight of the third class travelling
.;public, and I, therefore, think that some serious effarts should be made
to teach these railway servants eivility, politeness. and ocourtesy, towards
the third class passengers in their charge, We have been. complaining
about this for a lang time past, and I remember our goed old friend, Bir
‘George Rainy, gave us assurances on this point that he would look into
the matter us a perious prqpasition, .I remember, he said that it was
-courtesy and politeness shown by the higher authorities .to their subordi-
nates that will permepte and go down to the lower strats and then the
ordingry railway servante will shaw .the same ceurtesy, civilibty and poalite-
ness, to the people in lower clagses op the railways. But I think poor
Sir Gearge Bainy had not been able to do much in this reapect, becausa
nothing appears op the paper. At least we should expect that if something
had been done. by the railway, suthauties, it . would not have gseaped from
‘the Reports that -they have. praduced and.which have been circuluted to
us. The Report does not show that cases of incivility and impolitencss
have been dealt with by the railway authorities during the year under re-
view.. The only information that we haye on this sﬁgject is contained in
the Time-table of the East Indian Railway where they say, on puge 128,
that ‘‘complaints of ineivility, obstructiveness or want of attention, on
the part of the railway servants should be made to the Chief Operuting
‘Buperintendent, Calcutta, or to the Divisional Superintendent at their
respective headquarters and six of them are named below.’’ That is the
only thing that I find on paper in regard to incivility or impoliteness of
the ,railway servants, Imagine for a moment whether the third class
passenger, iz used to make complainte. to. the Chief Operating Superin-
tendent at Calcutta or . the: Divisional :Buperintendent of Howrah or Dina-
pur- or Allahahad or Moradshad. I8 ‘it possible that these third class
papsengers. would be going to do that? We have found that even the
thigher class passengers have msdde complaints and the railway scrvants
D
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have given some excuse or other for avoiding those complaints, what to
talk of third class passengers who are mostly illiterate. I believe, if this
is the experience of the whole House, 1 think it must be so, then some
practical measures should be taken to meet this difficulty of the third
class passengers. I beg to suggest some in the short space of time that
I have got at my disposal. I think that rules and regulations have been
and will be made by the railway authorities. If the railway authorities
huve a little sympathy towards these third class passengers, and if the
House is able to press this point today in this debate, I think they will
be ready to make rules and regulations, but that will not do. The rules
and regulations will not. help us much. What I wint is that these rules
and regulations should be translated into all the vernaculars of the differ-
ent places and placards should be made of these rules and regulation~
and should be posted on the station walls, near the booking offices of all
stations without any exception. These rules and regulations should be
printed in vernaculars in the time-tables and prominently enough so that
people may know what the rules are which the railway authorities have
made. I think the rules should not only contain the duties of the railway
suthorities but also the obligations and duties expected of the third clees
passengers. These third class passengers have got to be taught what
their duty is while they are in the train. I quite realise that they should
know how to behave while in the train but they should also know how they
expect to be treated by the railway servants. All these obligations and
duties should find a place in those placards and widely it should be broad-
cast so that people from one end to the other might know what their duties
are and what their obligations are. If that is done, ‘I hope people will
know how to claim their right and the railway servants will also feel
that the time has come when they cannot shirk their responsibility to
these poor third class passengers. Above all, T should think that the
railway servants should feel that they cannot any longer remain entrenched
in the position in which they now find themselves. They now feel that
the third class passengers cannot do any harm to them. They feel that
tho third class passengers are not their masters, that their master is some-
body else. I am tempted to take my cue from the Honourable the Rail-
way Member when he said the other day that his master is the Secretary
of State in England. That is our great trouble. The railway employees,
however, who are meant to serve these third class passengers, should be
made to feel that their masters are these third class passengers who form
95 per cent. of the travelling public on the railways. Tb is they who pay
60 crores to the Railways and not the higher class passengers who are no
doubt attended to most seriously on all the railways. Therefore, the para-
mount need is that if the railway administration approves of it, they
should inculcate in the minds of their servants that the time has now
come when the railways should not be considered as anything but a com-
mercial proposition to which people must be attracted. I know it is a
monopoly and that is why the railway servants feel themselves quite
secure. However, if the self-respect of the people is wounded, as it has
been many a time, then it might create very bad result. I think nobody
would like to see that the public which pays for the travelling should be
treated in that manner. I have no doubt that this aspeet of the question
will be sympathetically considered by those who are in high position. I
am also sure that those Honourable Members who have similar experience
like myself about third class travelling public will come forward and sup-
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port my motion and confirm me in my view that in this respect, pressure
would be brought on the authorities to look into this aspect of the ques-
tion most seriously and most attentively. With these words, I move.

Mr. President (The Honourable 8ir Abdur Rahim): Cut motion moved:

“That the demand under the head ‘Working' Expenses—Expenses of the Traffic
Department’ be reduced by Rs. 100.”

Lieut.-Oolonel Sir Henry Gidney (Nominated Non-Official): Sir, 1 rise
to offer my whole-hearted support to this motion. One of the most
pleasing features I have observed, since I have been a Member of this
Agssembly, has been the growing interest of all Parties in this Honourable
House in the welfare and comfort of third class passengers and which, I
think, is a very desirable thing indeed. The Honourable the Mover of
this motion has brought before the House certain grievances which I, as
one who travels all over India, can support and. support whole-heariedly.
Indeed I can corroborate many of the things he said. But, Sir, it almost
seems idle for us, year in and year out, to emphasise these grievances
when one is faced with that intolerable and insuperable bar to all our
appeals, I refer to that individual who is called the Agent of a Railway.
He is the biggest autocrat that India has ever produced. And as long
a8 you have an autocrat as the Agent of a railway (there are certainly
very glaring exceptions, of course),—I say, so long as you have that spirit
in the Agent as the master—not the servant of the public, it goes down
from him to the subordinate employee, and it is that spirit which is
reflected in the lower services of the railway that creates these many
grievances which my friend, Mr. Shafi Daudi, has related. I have
witnessed and I have interfered myself in some acts of unkindness and
discourtesy perpetrated on thess poor ‘third class passengers. I do not
want to weary this House with a recital of these incidents, but I ask, in
all seriousness, what is the use of asking such people, as per orders read
out by my friend; to report their complaints to the Chief Commercial
Manager? * He never sees them, and I do not think they would go beyond
the Babu in the office. So it is ridiculous to issue such instructions to the
public. I would ‘suggest to the Railway Member that a further notide
be issued to all Agents drawing their attention again to the seriousness of
the poeition and asking that all staff should be seriously warned againsi
unkind treatment and discourtesy to passengers. S8ir, I do think, there is
a vein of truth in what the Honourable Member said that it is for these’
reasons, and for no other, that many of the public prefer to travel by
motor buses. '

8ir, the Honourable the Mover of this Motion first dealt with the ques-
tion of foodstuffs. When this matter was discussed . on the floor of the
House last year, many of us tock part and the Honourable Member
promised to take action, From information I possess, I know that he has
taken action. 8ir,. the supply of foodstuff is a matter of great importance
to the travelling public. The travelling public puts its faith in the railway
sdministration for the supply of proper food, I say this because, when a
passenger pays his fare he expects to get certain amenities. .'I"he firat
olass passenger gets his food from refreshment rooms or the dining curs
and this is not always of the best. I think the best we have on Indian
railways is in the  Bengal Nagpur Railway, but this Department s
generally worked at & loss, though, I believe, they made a profit on it this

p?2
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year. The second class passenger also has his amenities supplied. But
it is the third class passenger who is the biggest sufferer. I believe I am
right in saying that the foodstuff on the railways,—I am referring to the
third class passengers,—are supplied from two sources—The Railway
Administration or private vendors who hawk the platforms. I believe
there are certain railways who propose to take unto themselves the
manufacture and supply of all these fcodstuffs and aerated waters, ete.
No doubt the food will be cleaner, and, ‘may be, théy would be cheaper
also, but I do not think such usurpation would be a right policy, because it
would seriously and unfairly interfere with the freedom and recognised
rights and protestion of private enterprise and industry. But that such
foodstuff wants careful attention is beyond doubt, and I would suggest to
the Honourable Member the advisability of having some travelling food
inspectors. It will mean a few more appointments to be created, but I
think it is necessary. These food inspectors should accompany the trains
and not be rigidly locatéd at stations where the food inspector and the
food vendors generally become very close friends at the expense of the
quality of food. They should renlly be travelling with the trains, because
a lot of food vendors travel with the trains and get out at stations and ply
their goods to the passengers. 1 would suggest this for the Honourable
Member’s serious consideration.

Sir, the accommodation, water and sanitary inconviences to which my
Honourable friend has referred, I shall not refer except to support him in
their entirety. I do consider that. in view of the fact that the railways
would come to a stand-still if 1t were not for the revenue obtained from
third class passengers, they deserve more attention than they receive. It
is & common sight and many s hundred yards record has been broken
when one sees a railway employee on the platform running after a first
class passenger, specially when that first class passenger bappens to be
travelling in a white carriage,—I mean a saloon,—and contrast it with the
slow movie motion with ‘which he attends to third class passengers. I
maintain that these third class passengers should get more comforts,
apart from the overcrowding which cannot be denied. The Financial
Commissioner, replying to this question, the other day, took the average
of passenger traffic and the average of carriage capacity with the railways
and very correctly said that there is no overcrowding

Mr. P. R. Rau (Financial Commissioner, Railways): No, Sir. I did
not say there was no overcrowding. T said the position had improved in
the last four or five years.

Lieut.-Colonel Sir Henry Gidney: I am sorry if I did not quite correctly
represent what the Honourable Member actually said, but the fact
remaing that the charge was made that there was overcrowding, nnd: I
think, my Honourable friend, Mr. James, asked s supplementary question
on it. But, apart from this, one cannot get away fpom the fact that thgre
in overcrowding in certain railwavs and at certain times of the vear which
perhaps cannot always be avoided. One cannot avoid it during melas,
wedding and holidays when you expect certain trains to be overcrowded.
But this grievance is to be seen especially in that railway which gives the
hichest dividends to its shareholders, the Bengal and North Western
Railway. There, there are in comparison With other railways, very
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few conveniences and amenities for third class passengers. It is a positive
disgrace that a railway, which gives such high dividends to its share-
holders, should use the money which it takes from the public and give it
to their shareholders instead of giving more attention to their patrons, the
third class passengers.

Prof. X. G. m& (Guntur cum Nellore: Non-Muhammadan Rural);
And the Madras and Southern Mahratta Railway also.

Lieut.-Golone] Sir Henry Gidney: I believe so I accept what the Hon-
ourable Member says. o

Now, Sir, as regards electric fans: I think fans should be supplied nos
only for first and second class,. hut also for, third clags passengers. Indeed,
all railways should fit every third class carriage with at least one or two
fans. Drinking water is apother very serious matter. I do know that
great care is today given by the medical department to see that a pure
supply of drinking water is available at various railway stations and in the
carriages, and I think they . deserve sll credit for this improvement,
because I can carry my mind back to many yesrs ago when drinking water
was very, bad. But I think maore and more care should be given to this
vital matter of & pure supply of drinking water.
. Another very serious grievance that my: Honourable friend mentioned
is the want of sufficient water for ablution and sanitary purposes when
travelling. I have had this experience myself, when travelling in a first
class carriage (generally at Government expense), of having no washing
and flushing water. If. I go to the station master or .any. other officer on
duty on the station, instead of getting water, I have more often got a flow of
words like water from his mouth and nothing else comes out ogci'tfexcept-a
continuance of the inconvenience. I do consider that there should be
more care given to the inspection of these carriages and the water supply.

Another Honourable speaker cslled railway servants ag supermen
in their digcourtesy to third class passengers; to some extent he was right
but I must admit that during the past few years there has been a marked
improvement in the treatment, by the staff towards passengers. I have
noticed great improvement particularly in certain railways, in the treat-
ment of the staff towards third class passengers, I do believe that the
grievanceg of the third class passengers form a very very important part
of the administration of all railways, and I would like to impress on the
Railway Member. (I know he has got this at heart and I know he is
giving a good deal of attention to the matter) the neeessity of giving more
stringent orders to every railway not to confine courtesy and attention, at
times amounting to servility, to the comforts of their officers in their
saloons, not even to Members of Government and their saloons or #o their
first and second class passengers, but to give more attention to those who
really keep the railways running, vis., third class passengers, who deserve
the sympathy of the entire House. I know this matter is receiving the
constant attention of the Honourable Member, but I hope it will receive
his further attention and so he will remove these grievances and
inconveniences:

Mr. N. M. Joshi (Nominated Non-Official): Mr. President, for many
years I have made my voice hoarse in talking about the grievances of the
third class passengers. I'assure you that it is not a pleasure to go on repeat-
ing one’s speech year after year. If I speak this morning, I do so, because
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I feel that if I do not teke part in this discussion, I shall be failing in my
duty. Year after year, I have given certain figures. This year 1 asked
my Honourable friend, Mr. P. R. Rau, whether he finds any defects. in
those figures. I had his assurance that, so far as those figures go, he has
no fault to find. We shall consider the explanation of those figures. The
Indian railways possess one first class seat for 12 passengers: they
possess one sccond class seat for 90 passengers, and they have only one
seat in the third class for 400 passengers. These three figures will show

you the amount of comparative overcrowding between the first, second
and third class . . .

An Honourable Member: What are these figures ?

Mr. Lalchand Navalral (Sind: Non-Muhammadan Rural): How can
they seat 80 persons in one seat?

Mr. N. M. Joahi: If you cannot understand it, 1 cannot explain it to
you. I am giving the total number of ' seats which the railway people
possess and I am giving you the total number of passengers every year:
the result, as I say, is that one seat is used by 12 first class passengers in
a year or 12 times by one passenger: one second class seat is used by 90
second class passengers or 90 times by one passenger; and one third class
seat is used by 400 passengers or 400 times by one passenger . . . . .

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madsh Rural): May I just say that you should also give the mileage,

because one particular passenger may travel a thousand miles and another
only ten miles. :

Mr. N. M. Joshi: If my Honourable friend, Dr. Ziauddin Ahmad, had
not intervened, I would have given him those figures too. It is true that
a first class seat travels longer than a third class seat, and a second class
seat also travels longer than a third class seat. The average lead of a first
class seat is 180 miles, the average lead of a second class seat is 60 miles,
while the average lead of a third class seat is 85 miles. Giving advantage
to the first and second class of longer leads, you will find that there is six
times more over-crowding in the third class than in the first class, and
twice as much overcrowding in the third as in the second class. I shall
not tire the House with many more figures. But I shall just quote some
tigures to show the finances of the Railway Board.

The Railway Board spends Rs. 260 for a third class seat, while if
spends on one first class seat and one and a half second class seat together,
Rs. 4,000. The Railway Board makes Rs. 241 per third class seat by an
expenditure of Rs. 260: the Railway Board spends Re. 4,000 on one first
class seat and one and a half second class seat together—because there are
‘what you call bogey carriages—and the Railway Board earns about Rs. 550
by investing Re. 4,000. I must make it clear that Rs. 241 is not the earning
ou u total capital of Rs. 260: the Railway Board had naturally tc invest
some capital in making rail roads and buildings and everything else. - But,
having built the stations and the railways, the Railway Board spends
Rs. 260 on a third .class seat and they earn Rs. 240. I should, therefore,
like to know why the Government of India, taking for granted that the
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Railways are a business concern, should not invest more m

purchasing third class seats than in purchasing second and first clzgseiea::
If they have more third class seats and more comfort for third class pas-
sengers, you will attract third class traffic and you will get more money;
but the Railway Board’s policy is otherwise—I shall discuss it later on . . .

Dr. Zisuddin Ahmad: May I interrupt and ask whether these figures he
‘is quoting give the cost of the wagons only or they include also the running
expenses ?

Mr. N. M. Joshi: I am not giving the running expenditure at all; and
1, therefore, myself said that the figure of 260 doeg not include the whole.
What 1 am telling you is this: if you have more third clase seats and run
them, you will certainly make more profit. This does not require much
arithmetical knowledge; it is a simple proposition: I never said that you
make 240 by an investment of 260—I never said that: I said that it is a
more profitable thing to invest that money in purchasing third class
carriages than first and second class carriages. That is very simple
arithmetic.

I do not wish to speak about the various other grievances except one: 1
want to say a word about the third class latrines, and, only the other day,
I got a letter from a friend of mine, a part of which I shall read:

*I have often travelled in third class compartments with accommodation for 60 o
80 ers, every seat occupied, having only one lavatory without water tap, or
if be a water tap, without water in the tank; and, I believe, this is the
_provision in other parts of the country.”

I want to know whether there is not any law in this country which can
fix the minimum latrine accommodation for the number of passengers.
Even the Factory Act provides that there should be one latrine for a certain
number working in a factory. The factory worker can go outside and ease
‘himself, but what can the railway passenger do in a carriage? (Laughter.)

Mr. N. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural):
‘There is one lavatory for ten prisoners in the jail.

Mr. N. M. Joshi: I would, therefore, like this House to consider very
‘sariously whether we cannot by legislation compel the Government of India
‘to provide & certain amount of minimum’lavatory and latrine accommoda-
tion in the trains. Mr. President, for every twelve first cluss seats,—I1 am
giving the minimum figures,—there is one latrine, and if you take the
third class, there is not even one latrine for 25 or 80 passengers; some-
times 60 or 80 passengers have to be content with one latrine. I can
quite understand your giving greater comfort to the first and second class
passengers, but what I want to know, Mr. President, is whether the natural
needs of the first and second class passengers are different in this respect.
(Laughter.) I can understand your providing one latrine to a full first
class compartment, but if it is a question of the number of latrines, if
.should be the same, whether it is for the first class, second class or the
third class passengers. T do not wish to say anything more about the
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ilé of these grievances, but I wish to say only one word sbout the:
oy, of the Gpvernment of Indis. 1 have shown enough to prove that the,
pality of the Government of India is a policy of favouring one class at
the cost of another class. Take any question, take the' question of the,
treatment of the railway employees or the treatment of passengers,—take-
any question you like, and you will find that the Government of India
ows only one principle, and that is, give myre fo those who have and
#E Tess to thoke' Who' heve Iittle. T have afso shown sufficiently that:
the Government of India muake very little money comparatively from the
first and second class passengers, and yet they lavish money in provid-
ing comforts for them. The Railway Board make three-fourths of theit
patsenger revemue from third class passengers, while, when it is a8 ques
tion of making improvements, they stint money in effecting improvements;
for them: .. M. President, I would like the Government of India to ocop:-
sider what, is: their policy.. Is it their polioy to favour one .class of people,.
to afford chedper and:moré comfortable travelling facilities to people travel-
ling' in' higher classes at the cost of third class passengers? 1 do not
mean to suggest for:a moment that Government should afford facilities.
to third class passengers at the cost of the first and second class pussen-
gers, although there may be nothing wrong in putting forward such a
suggestion, but I want the Government of India to distribute the money
whith they get from the third, second and first class passengers in proportion:
to the amount they gét from the different classes, and # that i# done; T
shall be quite content; but, 8ir, the policy of the Government of India
ig; not vjuetice. to all classes of passengers; their policy is to favour
B R e e e e 2 ey Govocfeny
1 &

ok India: regard tie ‘railways, ag I heve stafed several times befars, ag
business proposition. Is this a business proposition to spend: more money
on those classes of passengers from whom you make the least amount of
money and stint money for affording travelling facilities for people who
give. you the largest smount of passenger coaching traffic? I should like
the Government of India to change their policy. Let the Indian Railways
be run on business. lineg if you like, but it is wrong to run the railways-
on the lines of favouring onc,.class at, the cost of amother. Mr. President,
this policy of favouring one class at the cost of another class is & form of
corruption, it is & form of bribery. There is no difference between a small
railway employee who takes money from a passenger and the Railway
Board who take money from third class passengers and distribute it to
the class to which the Railway Board belongs. It is as much a bribery or
corruption as the lower railway employees resort to. 1 would, therefore,
like those Members, who want to get rid of corruption and bribery of
railway employees, to first try anq get the Railway Board's policy improved.
If the Railway Board is corrupt, how can that Board stop the corruption
among their employees ?

Mr. President, I wish to say another word both to the Government of
India and to the Members of the Legislature. The Government of India
devote some pages in this book to show what they have done to improve
the conditions of third class passengers. I would like them to give a sort
of Report telling us how much money they received from third class
passengers and from the other classes, and if money is available, for-
improving the amenities, how that money is distributed amongst the first,
second and third classes. That will give the Legislature some idea whether-
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the Railway Bourd is fair to the third class passengers or npt. What is
the use of your giving a list of your having done something at one station
or taken away another thing from another station? That gives absolutely
no real knowledge whatever to the Legislature.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
vacated the Chair which was then occupied by Lieut.-Colonel Sir Henry
Gidney (one of the Panel of Chairmen).] - :

I would, theréfore, like the Governwment of Indis to give us an intelli-
gible Report, instead of telling us how many carriages were added on a
particular railway line or how many waiting sheds were built at some
places. These ljsts dre quite useless. Give us a Rgport showing what.
vou are doinf fof improving ‘the condition of third class passengers,

Mr. Chairmgn, gne word more to the Members of the Legislature. I
have several times complained that the Government of India does not.
make proper use of the Central Advisory Counéil that exists. From the:
Report I find that only one meeting of this Advisory Council was held,—
I do not know whether it sat for one day or two days,—but I would like
the Government of India to place the whole question of third class pss,
sengers grievances before the Central Advisory Board, they should place
all matters relating to travelling facilities, carriages, latrines, seats, fpod,
in 'fact everythitg connected with the comforts end conveniences of third
class passengers ieforé the Central Advisory Council and get. & certificate
every year from this Council to the effect that nothing more could be done
for improving the facilities of third class passengers. I would also suggest
one thing to the Mewnbers of the Legislature, and it is this, when the
different- Pdrties- elect members to the Centra] Advigory Council, they
should expéct & Réport from ‘the Mémbers 8o elddted to the Advisory
Council saying that they were satisfied with what, the Government of India
have done for third class passengers. I feel, Sir, thut if the members of
the Central Advisory Board make proper. use of that. Board, we’ can
certainly expect at least some reform in- the direction in"which we watit
reform. Mr. Chairman, I have done.

Munshi Iswar Saran (Benarcs and Gorakhpur Divisions: Non-Muham-
maden Rural): Most of :us are vitally interested in this problem
of third class passengers; if we, not ourselves, our relations
and our friends, fravel third class, we hear about their agony from them..
I have looked carefully into the report of the Railway Board, and Memx,
bers opposite cannot say that I am unfair to them if I take the improve-
ments which have been effected by the various railway companies during
the year in the matter of third cluss passengers. Mr. Chairman, this
question is not being discussed here for the first time; in a way, it is a
hardy annual. We discuss it year after year and we have been doing so
for 80 many years. Some of us have a feeling of absolute distress that
so little is being done. There is one railway company which runs through.
the ¢ohstituéney which I have the honour to represent, and that is, the
Bengal and North Western Railway. There is a feeling that no
amount of complaint will have any effect on the Bengal and North Western.
Railway.

1 PMm
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Be that as it may, let me invite the attention of my Honourable
friend, the Honourable Sir Joseph Bhore, to certain facts which I have
-carefully summarised. In Chapter VII—called Miscellaneous—of the
Report of the Railway Board, this is what we get. I shall confine myself
to the Bengal and North Western Railway. Train Bervices—there is no
-doubt. that train services if they are increased will greatly help third class
passengers, because many trains are frightfully overcrowded:

“From the 1st October, two light passenger trains runming between Gorskhpur and
Nowgarh were extended to Barhni.”

That is to say, there was a slight extension over a short area in the
Bengal and North Western Railway. Improvements in the design of and
-accommodation in passenger carriages:

“Improved types of seats and cushions and fan regulators were provided in
carriages. (Pray nmote.) The lavatory compartments of the new third class
-carriages were being fitted with double water cocks.’

That is all that has been done. Take again, the supply of drinking
water, To that, reference has alrcady been made by me in my speech
«during the general discussion of the Railway Budget:

:_' “During the hot weather, 92 extra watermen were employed in addition to the
anent strength of 168. Seven additional hand water carts were supplied to the
;olluwing stations.” ) '

Vendors’ stalle:

‘'Refreshment stalls at Chupra Kacheri, a vendor's shop at Sagauli and tea stalls &b
“Gorakhpur, Sonepore, Savan, Bhatni, Barauni Junection . . , . were provided.”

Waiting rooms and halls:

""An upper class waiting room was provided at Biswa Bazar. Two double seated
-benches were provided each on platforms st Gonda, Mau Junction and Aunrihar.”

In one year they have provided two benches! Opening of new stations
and city booking offices:

“An out agency was opened at Marufganj for parcels and goods traffic.”

I have given you & summary of all that has been done by this com-
pany during the year 1933-34. I put it to the Raeilway Member whether
he considers this record to be satisfactory. Even if the Railway Member
does not give & reply to my question now, I shall earnestly appeal to him
to make a note of these points and ask railway companies really to do
something.

We are asked more out of season than in season not to import politics
‘into the discussion of railway questions ond, I imagine, legislation for a
Federal Railway Authority is going to be passed by Parliament and not by
this Assembly so that we Indian politicians . may not be able to approach
the problem with political bias. Lot us now look at the question from
a purely business point of view. The statistics which have been provided
4o us, show that the number of passengers in all railways—I have taken
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e year 1983-84—] hope my Honourable friend, Mr.
Rau, will correct me if my figure is wrong—I have always been bad at
figures, 1 am not like my Honourable friend Dr. Ziauddin, who is a senior
wrangler of first class, ie over four lakhs, the number of passengers in
all railways of third class is over 47 crores. The income from passengers
of first class in' 1933-34 was roughly over Rs. 76 lakhs, aqd from third
«class passengers was about Rs. 27 crores. As a purely business proposi-
tion, if a business concern finds that a particular class of its customers
brings the bulk of its income, what will that concern do? If it does not
provide all comforts, all conveniences, as far as possible, to the customers
who bring in the largest amount of income, either that business or concern
will fail or it has taken leave of its senses. I shall leave it to my Honour-
able friends opposite to decide whether the Railway Administration has
taken lemve of its senses, or is going to fail. There can be no manner of
doubt that those customers who give you most of the money are dis-
satisfied or are put to terrible discomfort and inconvenience, surely, this
is not business.

There is a long catalogue of grievances which every year are brought to
the notice of the railway authorities. It is not much use repeating them.
I shall make a suggestion, if I may. 1 hope, if my Honourable friend
considers that this suggestion is worthy of his consideration, that in the
annual report of the Railway Board, in future, a particular chapter may
be devoted to a detailed description of all that has been done, during the
year, for the comfort and convenience of third class passengers. Then
there will be left no room for controversy, then there will be left no room
for dispute between Members opposite and ourselves in regard to facts in
connection with this problem. S8uch a chapter will enable them and our-
selves to decide whether all that cem be done has been done or not.

only two classes—in th

Mr. Obhairman (Lieut.-Colonel S8ir Henry Gidney): The Homourable
Member's time is almost up.

Munshi Iswar Saran: If they add this chapter, they will earn our
thanks. o

May 1, in conclusion, make a personal sppeal to the Honourable Sir
-Joseph Bhore? Before he leaves his present office, let him write a strong
note and send it round to all the railways saying that the lot of third
class passengers deserves to be improved.

Seth Govind Das (Central Provinces Hindi Divisions: Non-Muhsm-
madan): T also rise to support the motion of my Honourable friend, Mr.
ghah Daudi. When I was a small boy in my then usual place of resi-
-dence.

An Honourable Member: Palace?

801.]} Govind Das: —Yes, Raja Gokul Das’ Palace, though it is no longer
Ty residence now—in the lap of my old grandfather, Raja Gokul Das, at
the time of a Hindu festival, Navratra, that is, sometime in October,
1 used to hear. s prayer recited by a learned Brahmin. Every year, I used
to hear the same prayer, in the same phrases and in the same words.
When I-came to this House in 1923 and remained here for two years, when
I went to the Council of State in 1925 and remained there for four vears,
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and now when I have comeé back here, T feel the same sensation which I
used to feel in my boyhood at the time I heard that prayer. Whenever
these demands are discussed, the same cuts are moved and the same phrases
aid the same words are used. We are at the old old place and we find no

rovement in any respect. The Government say that all our doings here
are based on political motives. The Honourable the Leader of the Opposi-
tibn said the same thing for the Government vesterday, but, as far as the
question of the third class pnssengers is concerned, 1 think it would be
admitted by every section of the Heuse, and also by the Government, and
it was admitted by you too, Sir, when you just spoke, that it is beyond
polities. I had no personal experience of third class travelling up to 1921,
but since I joined the Non-Co-operation Movement, I had that experience.
The Honourable the Mover of this cut said in his speech that perhaps no
Honourable Member of this House has that experience. I expected him to
have that experience, because he twas one of us from 1921, up to, I think,
1827, and, I thought that he must also have travelled in the third class.
1 can say, 8ir, with some personal experience, that the miseries of the third
class passengers cannot be desoribed in words. From the time a third
class passenger enters the railway boundary and up: to the time he. leaves
it, he is in a miserable position. When he gogs to buy his ticket, it is
with great diffioylty, that he is abla to dp &0, after,receiving many pushes.
from all sides, hearing some abuses from the booking clerk, and that is
generally when the passenger wants back the change, because these book-
ing clerks have very little change with them. The same treatment is
meted out to him as soon as he enters the platform, and when he enters
the compartment these miserieg increase still further. I$ hag been provid~
ed in the Railway Act that no overcrowding should be allowsd whatsoever.

Mr, Ohairman (Lieut.-Colonel Sir Henry Gidney): Will the Honourable
Member let the Chair know how long he will take to conclude his speech?

Seth Govind Das: I shall not take more than seven or eight minutes,
Sir. In section 63 of the Indian Railways Act, it is said:

“Bvery railway administration shall fix, subject to the approval of the Governor
General in Council, the maximum number of passemgers which may be carried in each
compartment of every description of carriage, and shall exhibit the number so fixed
in a couspicuous manner inside or outside each compartment, in English or in one
or more of the vernacular languages in common use in the territory traversed by the
railway, or both in English and in one or mdre of such vernacular languages as the

Governor General 1n Council, after consultation with the railway administration, may
determine."’

Again, section 93 sayvs:

“If a railway company contravenes the provisions of section 53 or section 63, with
respect to the maximum load to be carried in any wagon or truck, or the maximum
number of passengers to be carried in any compartment, or the exhibition of siich ‘load
on the wagon or trpck or of sach number in or on the compartment or knowingly.
syffars. nny persqn. owning a wagon or tmk.l’“““‘ﬁj-”‘-’” ita reilway to contraveps
t.ﬂ.g provisions r:P the former of those sections, it shall forfeit to the Government the
sum of twenty rupees for every diy during which either section is contravened.

In spite of these provisions, we find that the authorities do mothing in
this irespect. The overcrowding is still there. You, Bir, when you were
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speaking, said that there was overcrowding only in some of the railway
liries, but, 1 say, there is overcrowding in most of them, and the condition
of the third class passengers is precarious owing to this overcrowding.

Much has been said today sbout fuod, aud about latrines, and I do not
want to take the time of the House in repeating what has already been said.
When these two prime necessities of life are overlooked, it is useless to
talk about fans and cushions and other such things. And, in spite of these
difficulties of the third class passengers, the fare has considerably increased
gince the year 1918. The Honourable Sir Charles Innes, then Commerce
Member, gave certain figures about this incresse, in the year 1926, when
speaking on Mr. Joshi's cut. He said:

“As regards the third class passengers, the average rate in 1913 14 was 2.29 pies
‘per wnile and in 1025.24 it was 3.63 pies per mile, that is an increase of 54 per cent.”

Mr, Joshi was, of course, well equipped with figureg and he immediately
oontradicted the Honourable the Commerce Member and said:

“You are giving me the average increase. There are many railways in which the
increuse has been 100 per cent. Take the South Indian Railway. The fare for ordinary
trains was 2 pies and now the fares are 6 pies.”

Since 1924, I do not know what inorement has taken place, but I think,
‘the fares have increased since the year 1924. The Honourable the Com-
merce Member said, Sir, that there had been u decrease recently, but, now,
if we look at the speed of the increase and the speed of this decrease which
has taken place recently, we find that the increase was by leaps and bounds,
while the decrease iz very slow.

T shall not take more time of the House, and, while concluding, 1 shall
-only say that we do move these cuts, but at the same time we do not
expect snything tangible from this Government. Up to the time we are
not free, up to the time, Bir, this Government is not pusbed out of this
ocountry (Hear, hear), our grievances, our troubles, are going to remaih, as
they are, but when we are here, we have to do something, and that is the
reason, Bir, why, in spite of having no hope, in spite of Beeing that all
that we do, all that we ask the Government to do for the country, is in
vain and is never heeded, we, on this side of the House, go on doing what
we think to be our duty. With these very few words, I support the
motion of my Honourable friend.

The Assembly then adjourned for Lunch till Half Past Two of the Ciock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. President (The Honourable Bir Abdur Rahim) in the Chair. '

—r——

Mr. B, B. Varma (Muzaffarpur cum Champaran: Non-Muhammadan):
'8ir, Honourable Members who have preceded me have ably placed the
grievances of the third class passenders, and, therefore, T will take not more
than three or four minutes. Bir, I wish to put before you the grievances
of the travelling public on the Bengal and North-Western Ra'lwav only.
"The voicing of their grievances has become an annual affair of this House.
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I find, 8ir, that lengthy speeches have been made, vear after year, cata-
loguing their grievances but the net result so far has been in Sir Samuel
Hoare's language: ‘‘Let the dogs bark, the caravan passes on’. No at-
tempt has been made to give the least comfort to third class passengers on
this Railway. In the north Bihar, apart from the overcrowding and other-
numerous inconveniences, there are still traing running without latrines in
the third class compartments. About 80 years ago the Railway Compsany
was established in this country but the Bengal and North Western Railway
have not, in that long period, thought it necessary to provide latrines for
the travelling public in several trains. The trains which are running
between Muzaffarpur and Narkatiagunj, Darbhanga, Narkatiagunj, Jayana-
gar, Sagauli, Samastipore and Bhabtiati, to name only a few, have no
latrines. Some of these trains start in the midnight and reach their desti-
nation quite late in the morning, and, therefore, the inconveniences of ths
third class passengers, especially-of the lady passengers, can better be
imagined than described. It is an irony of fate, Sir, that the third class
passengers, who are the backbone of the railways and the source of
enormous income, are treated no better than cattle. The time has come:
when the Government should pay a little more attention to this question
and meke an earnest effort to remove the grievinces of the people at
a8 early a date as possible.

My, Basanta Kumar Das (Surma Valley cum Shillong: Non-Mubam-
madan): Mr. President, having inflicted a gaping cut yesterday on the head
of the Railway Administration, so to speak, we are here today engaged
very laboriously in inflicting another cut for the purpose of drawing the
attention -of the railway authorities to the grievances of the third class
passengers which have not been so long properly attended to. Sir, why
are we doing all this? We really feel that the constitution of this railway
administration is an abnormal constitution and it will not collapse or even
bleed if we go on inflicting gaping wounds. Therefore, we are going to
inflict another cut, feeling confident that, in spite of the severe cut that we
inflicted, it will be still functioning. Sir, the grievances of the third class
passengers are not béing discussed for the first time in this House: they
have invariably been discussed every year in the past.

The other day, Sir Cowasji Jehangir said that we are working here this
year in an atmosphere of irresponsibility, but, Sir, may I ask a question
of him? What did his work in this Assembly, in an atmosphere of responsi-
bility, secure for the third class passengers from the railways? 8o, Bir,
we are really doing things in an atmosphere of irresponsibility, and, so fur
as we are concerned here on this side of the House, we feel that it was
really with the intention of rousing a sense of responsibility in those who
lack it that we are putting forward all these motions in this House. Sir,
I need not narrate all the grievances of the third class passengers. Their
catalogue ig too long and theyv have been sufficiently enumerated in this
House. 8ir, the Honourable Mr. Joshi has given figures and if the voice
of figures is to have any effect, then there cannot be any demying of the
fact that the grievances of the third class passengers loudly call for redress.
Of course, the Honourable Mr. Joshi has given only some figures but I
wish to add .also some more figures in order to establish how real are the:
grievances of the third -class passengers and how this Government and the
Railway Administration are neglecting them and are not doing what they
ought to do for the third oclass passengers. ‘ ‘
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Now, Bir, with regard to the question of the provision of latrines in
third class compartments, 1 shall place before this House a few figures
from page 271 of the Report of the Railway Board for the ycar 1933-34,
Volume 1I. It would appear that the percentage of vehicles provided with
latrine accommodation in third class compartments in the Bengal Nagpur
Railway is only 57-1; in the Bombay, Baroda and Central India Railway,
58-6; in Burma Railways, 88'4; in the Eastern Bengal Railway, 68'4; in
the Great Indian Peninsula Railway, 77'7; in the Madras and Southern
Mehratta Railway, 907; in the Nizam's State Railway, 88-5; in the South
Indinan Railway, 40; in Barsi Railway, Darjeeling Himalayaa Railway, no
latrines; Gondal, 26; in Jamnagar and Dunagar, no latrines; in Junagadh
State, 15; and in Mysore, nil. These are the figures so far as the question.
of latrines is concerned.

Then, there is another aspect of the question which should be taken
into consideration. We find from this Report that 48 erores of people
had recourse to travelling in third class and only 50 lakhs had recourse to
travelling in first and second classes. For improving the amenities of the
third class passengers, Government spent only Rupees 2 lakhs 19 thousand
in 1934, as against an income of Rupees 26 crores, 79 lakhg from third
class passengers alone. This will unmistakably go to make out the point
that railways are making a huge profit at the expense of the third class
passengers. This is a very iniquitable position which cannot at all be
defended on behalf of Government. The other day, the Honourable the
Railway Member said, that the reduction of fares mn third class has given
him & very good result, and, in order to make out that point, we find that
there was an increase of about 60 lakhs of passengers by third class, and,
from this, it would appear that the reduction of fares generally increases
the number of passengers. Se, it would make out a case for the reduction
of fares more and more, with profit to the Railway Companies. I gubmit
that if only the Railway Administration would lighten the fares, it would
be a real benefit to the travelling public, the bulk of whom represents the
third class travelling public. There the Government would not lose much.
With regard to the difference in fares prevailing in different railways, 1
may mention that in the Assam Bengal Railway, the third class passengers
pay really more than what the third class passengers pay in other railways.
1t is also a point which should be considered by the Government whether
a uniform rate of fares cannot be brought into existence in all the railways.
For travelling third class from my town of Bylhet to Calcutta, one is to
pay Rupees eight, whereas, for travelling from Calcutta to Delhi, the
third class fare is Rs. 10. Now, the distance between Caloutta and Sylhet
will be half the distance from Delhi to Calcutta, and yet, for the former
distance, the third class passengers have to pay more. I submit that the
question of uniformity of rates is also & question which should be taken into
consideration. It appears from page 91 of the Railway Board Report for
1983-34, that the number of third class passenger carriages has gone down
by 1,596 and the number of first and second class passenger carriages has
gone up by 182. It would appear, that while we are getting more travellers
in the third class, we are reducing the number of carriages, whereas, in
the case of first and second classes, we are increasing the number. I do
not understand this policy of Government. This kind of policy really
establishes the cage put forward by the Honourable Mr. Joshi. The figures
which I have just given po to establish that the case of third class passengers
is really a bad one which urgently calls for redress. I will not detain
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the House any longer by adding to the list of grievances that has been put
forward already by other Honourable Members, but I want to say one
thing, that if really the Railway Administration is to proceed on humane
lides, then it is absolutely necessary that the case of the third class passen-
gers should be considered very seriously jus) now. We have before us the

uge skeleton of a Statutory Railway Authority with the full promise of
Hoon gaining in flesh and blood and being endowed with active life, which
means that the right of this House would be taken away very soon, and,
before that authority comes into existence, it is up to us to urge on the
attention of the Government that they should accept a policy which will

be considered to be really on humane lines. With these words, I support
the cut.

MNr. 0. N. Muthuranga Mudaliar (South Arcot cum Chingleput: Non-
Muhammadan Rural): Sir, in supporting this motion, I shall not detain
the House for a long time though the importance of the subject is very
great. This matter has been discussed, year in and year out, for the last
thirteen years and even more, und, every time during the generul Budget,
ws well as on cut motions, this subject has been discussed threadbare.
The other day, the Honourable Member for Railways said that if Hénour-
able Members had read one chapter in the Railway Administration Réport
which relates to this subject matter, they would not find very much to
cry over this. Bir, I have gone through that particular chapter which
the Honourable Member, has referred to. What do I find there? Some
third class compartments have been reconditioned. Some lavatories
have been introduced here and there, an electric light has been put in
another place, and some tube wells have been sunk in some of the wa
side stavons and o few more watermen have been appointed, All this
is not enough. This is a long delayed reform which the third class
pnssengers feel very greatly and very acutely. This reform must be effected
in nll the places and on all the lines of railways at an early date. Tt is
not a reform like the Indian constitution reforms which the Indians are
-asked to wait for till eternity, nor can the reform of third class passengers
grievances be given in doses, like the gradual development of self-governing
institutions. We cannot have this reform of third class passengers
grievances in such a gradual menner. It must be done at an early date.
Already people are very much dissatisfied. I may inform the House that
in some places, the third class passengers have started satyagraha and
a few of themn have been sent to jail also. Such being the case, these
grievances of the third class passcnzers must be redressed at once and on
all lines. Though I am not inclined to go into the details of these
grievances, I should just like to mention a few of them which I am

familiar with, and which, I think, have not reccived sufficient publicity in
this House,

I will take first the waiting rooms for third class passengers. Let me
mention one place, Conjeeveram, & great pilgrim centrg. At times of
festivals a larze corcourse of people gather there. But what do we find?
A biv coftle-pen like shed and it is roofed over with zinc sheets, In the
thot sun the peoplé are sdorched snd they feel very sultry and when there
is rain the péople cannot hear the sound of their own voices and hear
nothine but the gound of the rain. . T mention this place only 38 an examplp
"but there are many other places like that; and when the pilgrims resort
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to these festivals they cannot keep to their time. When their work is
over they go to the station and the waiting sheds, and what do we find
there? %here is no proper light for these passengers; they sit down or
sleep in the darkness.

Leaving that subject now let me next mention the booking offices. In
many of these way-side stations the booking clerk himself is the ticket
collector. When two trains arrive at the station in opposite directions,
these booking offices are not opened sufficiently early. At the time of the
arrival of the train, the booking clerk goes to the platform to collect the
tickets, and, before he comes to issye tickets, the other train arrives, and
the passenger, in his anxiety to catch the train, runs into the train even
without a ticket, and, on the way, or at his destination, he is caught and
he has to pay double fare. That is the way in which many of these
passengers happen to travel without tickets. Let me mention another
station. At Egmore station, in the heart of the city of Madras, the
booking office is approachable by the third class passengers only through
a corridor-like passage. The tickets are not issued sufficiently early but
just before the arrival of the train; the passengers rush into the corridor.
They press against each other and in their anxiety to rush out and catch
the train they even forget to get back the cash after purchasing their
tickets. To that extent, even a few coppers, the passenger loses and the
booking clerk profits. And that is not » single instance. I simply men-
tion a central city station but this happens in other way-side stations also.

Leaving the booking office when the passenger goes to the station, there
again what do we tind? There, again, the passage is very narrow and
the ticket collector who checks the tickets delays them. The passage
to the platform is not opened sufficiently early and these people in their
mad rush press against each other. They pick up quarrels among them-
selves. The other day some Honourable Member here mentioned that
while getting into the train or getting down people often quarrel and kick
up a row. That happens even at the entrance to platforms. These
things must be immediately rectified.

Then, these third class bogie carringes nowadays sometimes take
90 and even more passengers. In this hot sun in the second class com-
partments for four passengers they get two fans but in s compartment
intended to accommodate 60 or even 90 passengers there is no fan. Then,
Sir, the Honourable Member for Railways said the other day that only &
very few compartments are not fitted with lavatories. 8ir, I do not think
the Honourable Member thinks that passengers travelling short distances
would not have calls of nature on the way. I feel that even short distance.
passenger trains must have lavatories and wash basins and every other
comfort that the second class passenger has got. And even those lavatories
which are there are very narrow. Some Honourable Members here men-
tioned that they could not very well go in and come out. I have seen
those latrines; they are perhaps three feet square or even less and such
small lavatory has to serve 60 or 80 people. 1In the first and second class
carriages we have got very spacious lavatories and in the first class
carriages we have even got shower baths,

An Honourable Member: But no water. (Laughter.)
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Mr. 0. N, Muthurangs Mudaliar: That is another matter. But with
regard to third class passengers I should like to mention only about a
spacious lavatory with lighting arrangements and also sufficient water for
all these 60 or 90 passengers. Let us not think only of higher class
passengers but also of the conveniences of third class passengers.

Bir, in days gone by, we had third class compartments to acoommodate
8, 12, 16 or 20 passengers. Nowadays we do not find such small com-
partments. Consider for a moment a small family or a marriage party
or a pilgrim party deciding to reserve a compartment. Is it possible to
reserve a compartment in a bogie carriage? Such small compartments
also should be made available for third class passengers and the system of
reserving compartments, as existed in the old days, should also be revived
for the convenience of third class passenger families who wish to travel
in railway trains, , ,
~ Sir, let me now mention that in the South Indian Railway and in the
Madras and Scuthern Mahratta Railway there are lots of passengers from
suburban places to Madras City, including many students and officers,
railway men or mill workers. For them the season ticket rates are, to
my knowledge, very heavy. Those rates should be lowered and every sort
of convenience should be given to these officials and students.

In the South Indiah Raiflway there is electrification as far as Tambaram,
Simiiar electrification might be introduced in the Madras and
Southern Mahratta from Madras to Arkonam and Madras to
Ponneri, 8o that season ticket holders and ryots desiring to go to the city
may have the convenience of speedy trains and quick locomotion. In some
trains this system of issuing merchants’ passes is prevalent for second class
passengers. Such merchant passes should also be issued to bona fide
traders and others who travel third class. I do not wish to detain the
House very long. The Honourable Member, when introducing the
Budget the other day, said that it was the last budget that he was intro-
ducing. 1 am afraid this is perhaps the last budget for us also on which
we can ventilate the grievances of third class passengers. Perhaps next
year the Railway Budget may not be before us and so I would request
Honourable Members of this House, if they really feel for the third class
passengers—we have heard so many of them get up gnd ventilate their
grievances and many more are yet to speak—and if they really want to
show their sympathy for the third class passengers, they must support
this motion and vote for it: perhaps this is the last vote that we are
going to exercise on behalf of the third class passengers. I hopé Honour-
able Members will remember this.

3'p.M.

- Maulana Shaukat Al (Cities of the United Provinces: Muhammadan
Urban): 8ir, I can honestly claim that I have no right to speak on this
railway cut, because, of all the Members in this House, I have not read
anything on the subject from the speech of the Honourable Member down
to any of the printed papers which have beer supplied to me. I know
nothing of the subject, and I am honest enough to confess about it; but,
ag a traveller, 1 think I can give points to all the Members combined on
this side and that. I have travelled three or four times all over India,
on every railway system: I have travelled in. Europe, I have travelled in
France, Italy and the Riviera, I have travelled in America, in Egypt, in
Palestine, Syria and Iraq:-I have travelled in Kenys, Taagenyiks and in
Portyguese East Africa also; I do not know how many hundred thousand
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miles T have travelled in the railways, and, therefote, I must know some-
thing about the requircinents on railways. On that I can lay claim to the
indulgence of the.Hotse. There is no doubt about it. I am not going to
pitch into the Honourable Member—I think he has been sufficiently
punished (Laughter); but I have a few suggestions to make which 1 make
in the hope that next time we meet here—as I hope we will all meet—the
Railway Board and the people responsible for railway management will
have a very nice story to tell and we will all congratulate them heartily
if we find that they have done something for the third class passengers . . .

Mr. 8. Satyamurtl (Madras City: Non-Muhammadan Urban): They
will not comie here next year!

Maulana Bhaukat Ali: There can be no question about this overcrowd-
ing and nobody denies that there is a lot of overcrowding in the third cluss
carriages. What they are going to do about it and how they are going
to meet it is their look out: but the third class passengers must have
the decencies of life provided for them. One thing I feel strongly, and
it is the amount of bullying and pushing that the third class passenger
has to face. I have travelled everywhere, among the Arabs who are not
so far advanced as we are; but I have always found that in Egypt and in
other countries the third class passengers receive by far more consideration
than they do here. It is true that we have large crowds travelling here,
but that means that we hdve a mutch larger numbet of people who pay
their fares to the railway administration, and I think they have a right that
they should be properly treated and carried comfortably. I travel with
my eyes open when I travel in foreign countries, and I assure you that in
Egypt—where I have travelled first, second and third class—I used to get
down and go to the people to talk with them; and I utilised my travel
to good purpose: and I say that in no country is there this amount of
abuse, pushing and the worry that the third class passenger has to face
here, and I think it is a disgrace to this Assembly and to this House
which ig responsible for the administration,

Arl Honourdble Member: We ought to throw them out morally.

Maulina Shaukat Ali: Physically or morally do it—any way vou like:
I believe, as I told you, in the constitution which God Almighty has given
to me: I am not non-violent: if T receive any ill-treatment, my right hand
will give a very good answer and I think the time will come when we wi'l
have to teach people to use the strength that God has given to them to
sa;g .t-};nt we are not insulted. I have great sympathy with the railway
officials.

Some Honourable Homberu: No, no.

_ Mauiang fhadkst Kit: T tell you fritkly that f have seen wonderful

imptrovement in the tredtment, ‘of ﬂurd class passengers even in the last

tow years: but that is not sifficient. Fof you to say: ‘“we have done a
52
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great deal’’ is not sufficient: you have to see how much you have left
undone, and the time has come for you, with your budget of 99 or 100
crores, to do something more for the third class passengers. I am not
an expert, but I would suggest a few things. None of us have a chance
of being experts in this matter; but I want that the railway officials
should be properly taught to have self-respect: if they have self-respect
they will see that the third class passengers are their own people and
who also have self-respect. I do not want honorary inspectors or even
paid inspectors appointed to supervise food,—I remember very well in
younger days, when I was rich and travelled very well and could patronise
the restaurant car, that I met s man who had not much money, but
somehow or other got into the good books of the railway authorities and he
had a free pass as an inspector of Indian food on the Great Indian Peninsula
Railway. He was, of course, travelling first class, and at every station
he used to get down and go to the vendors of sweets and fruits, ete., and
after some time he asked me to have tea with him in his compartment,
and when I went there, I found the whole compartment loaded with.
beautiful sweets and fruits of all varieties collected from all the stations
as o present. We do not want that kind of man . . . , |

Dr. Ziauddin Ahmad: Sir Henry Gidney’s inspector?

Maulana 8haukat Ali: I do insist, from the Honourable 8ir Joseph Bhore-
and Mr. P. R. Rau down to the lowest official, that when they travel on
business, on any railway—and they have to travel about a good deal—
they must make it a point to get down at every stopping station and see
the conditions prevailing there in the booking office and in the third class
waiting rooms and in the overcrowded third class carriages. It would not
hurt them a bit—in fact they will be thoroughly amused and they will not
feel the time hanging heavily: they might even occasionally travel for &
few stations in third class carriages. Especially, Sir, in Northern India,.
in the monsoon, the conditions are horrible. People of the South are
lucky when they do railway travelling in the rains, because the weather
gets very nice and cool; they do not need a fan, but in upcountry, in
the United Provinces and the Punjab, specially during rains, conditions
are so abominable that it is really a surprise to me how more deaths do
not take place as g result of heat apoplexy, suffocation and things of that
kind. Of course, the first class passengers pay a very heavy charge for
their comforts, and certainly they have a right to expect more comfort for
the money they pay, because, if they did not want those comforts, they
would not have cared to travel by first class, but it is ths poor third class

passengers, who need better condition for whomn my friend, Mr. Joshi,.
pleaded this morning,—I see he it dosing . . . . (Laughter)

Mr. N. M, Joshl: No, no, | am listening to you.

Maulans Shaukat Al: It is the third class passengers who suffer the-
most. If thore who are responsible for the railway administration really
understand and apprecinte the amount of suffering caused to third class.
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passengers when travelling during summer, I am sure they will certainly
try to improve matters. 1 do not know why, when so much overhead ex-
penditure is undertaken, when there is such an efficient organization,—
when they are doing so many good things for improving stations and
buildings, they do not care to consider the needs and comfort of the third
clasg travelling public. I think the railway authorities have just provided
very fine new stations at Cawnpore and Lucknow, and they are providing
.all ‘sorts of amenities for everybody, Hindus, Muslims, Christians, like
European refreshment rooms, Hindu refreshment rooms, Muslim refresh-
ment rooms, and, therefore, I think, Sir, it is high time that the Railway
Board made up their minds to spend some money, not in any niggardly
8pirit, but with a very generous hand, to see that within a year they did
something tangible for the benefit of the third class travelling public so
that, when we come back next year, we may be able to offer our sincere
congratulationg to the Honourable Sir Joseph Bhore, Mr. Rau and others
vonnected with the railway administration for the good act they had done.
Sir, it is really no pleasure to me to criticise those who are responsible
for the railway administration. Now, after baving said this much, I really
want to point out that, so far as the first and second class passengers are
concerned, from my experience, I can safely say that in no part of the
world, do they travel more comfortably than in India when performing
night journey. In Ameriea there are certainly more comfortable seats,
the passengers are provided with nice cooled ice water, there are refresh-
ment rooms almost at hand, in fact every possible comfort is provided,
but, when I travelled from New York to San Francisco, I had to travel
#itting, for 84 days, because there was no room to stretch properly in the
day time and for the nights we had to pay extra fare for sleeping cars,
-whereas in India, if one takeg sufficient precaution by reserving a berth
ix}; the first or second class, he gets the whole seat to himself even for
the day.

An Honourable Member: Not for the day.

Maulana Shaukat All: According to the rules, a berth cannot be re-
served during the day, but, as a rule, you get it all right. As a matter
of fact, I personally have never been worried by anybody when travelling
even during day time, but, as I said, in foreign countries we have to pay
extra for sleeping accommodation. I don't see why the railway authorities
should not consider the desirability of attaching a few extra carriages to
afford facilities for long distance third class passengers so that these poor
people can get a little sleep in the night. These extra carriages can be
taken out in the morning, but for the nights it is very desirable that you
should put on a few extra carriages for long distance passengers. In
Europe carriages are put on at night and are teken off in the morning,
to provide sleeping accommodation to passengers. I certainly think that
something of that kind can be done in India also for long distance third
class passengers. I don't want that these extra carriages should be mono-
polised by people who will travel over a short distance, but they should
be meant solely for the benefit of long distance passengers. For instance.
‘when a man is travelling beyond & certain distance and he has to spend
one or two nights in the journey, some kind of mark can be put on his
ticket so that he may get into one of the extra carriages that would be
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put on for the night, because #he trains are generally overcrowded. I have
not the expert knowledge to put forward concrete suggestions just at
present, but if you want me to discuss the matter thoroughly: with you,
1 can give more time to this work, and I think within six months I can
study the whole question and come to you with concrete proposals as to
how to better the condition of third class travelling public. Sir, as I said
before, I have travelled by first, second and third class also, but when
-once I tried to get into the third class lauvatory, because of my big size
I found it very difficult to get in (L.aughter), but, somehow, when I got
in, I was very unhappy, because the whole pl&ce was very dirty and filthy
beyond description. Sir, I am not a very pious man, but I like to offer
prayers when 1l was travelling in a third class compartment, I had to miss
my prhyers, because there was not sufficient accornmodation for a man
of my size. ‘Sir, I admit I am a vety abnormal creature (Laughter),
I admit that, but still, the whole place was stinking terribly, there was
filth thrown about and so, I'got out sand could not say my prayers.
However, now that the Government mean to do something for the improve-
ment of the travelling public, to improve the sanitary and other conditions,
T think they should pmvida really tip-top lavatories in place of the
small, dark, dirty lavatories in third class carriages, so that, the travel-
ling public may really enjoy their travel so lest we may come back next
year and really offer our congratulations to you on <your having done
something tangible for the benefit of the poor people. I don't say for &
moment that my friends opposite—the Honourable Sir Joseph Bhore or
Mr. Rau—have no sympathy for the poor travelling public; they have
every sympathy, I admit, but they must really do something to improve
the sanitary conditions in third :lass carriages, because, in some ' third
class compartments there are no lavatories at all, there is no washing
arrangement, there is sometimes no water, I remember very well the
days when there were no lavatories at all in third class carriages, and when
people had to get down at stations where the trains stopped for a few
minutes. We used to be told that the permanent way would get dirty if
lavatories were provided in third class carringe. I don't know the name
of the person, but I remember, as a youngman, that some rallway expert
was brouzht out from Entrlnnd by the railwdy ‘authorities' to exdmine the
railway problem, and he said, ‘‘how long would you like yourself t6 continue
without any amenities like that?'' Therefore, Sir, I sugrest that every
official, however high or low he may bhe, should be told that he should,
. under no circumstances, show any kind of discourtesy or impertinence to
the poor third class travellers (Hear, hear), and every official, who proceeds
on tour, must make it a point to see that these orders are carried out
by the subordinate staff. I have myself bullied the railway officials,
because with a big burly man like me some of the puny little ticket collectors
eould not play tricks, (Lauchter) Sometimes I have bullied some of
these people myself, because when they bullied me, I showed them my
richt arm. Therefore, Sir, ] want the Honourah!ec Member in charge and
“cthers subordinate to him who are responsible for the railway administra-
tion to see that something is done for the benefit of the poor third- elass
" {ravelling public. I would: verv. much rrequest my friends in this House
not to dishearten Honourable Members opposite; we must encourage thein
and give them injections of hone and courage, and let us wuit till next
yesr to see whether they whll do qomethmg ‘hmglbla or: not for the bhwd
. claps passengers
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Mr. J. A. Milligan (Bengal: European): 8ir, I rise to support the motion
for the cut (‘““Hear, hear’’ from Opposition Benches), but as every
aspect of the grievances of third class passengers has been exhaustively
examined by previous speakers, T shall not endeavour to add to that side
of the question. My reason for srénking today is that I have had con-
siderable experience in relation to the ddequacy of accommodstion of third
class passengers on ordinary trains in' éonnpection with emigration of labour
to Assam. I have not had any personal contact with this during the past
twelve months, and my information is that conditions havra oqg_si_de,rably
improved, but from what I sédw on the last occasion when I had an oppor-
tunity of forming an opinion, I felt there was still great room for jmprove-
ment. This is a matter on which a mere expression of sentimental opinions
is no good; & mere expression on the part of the railway authorities of
sympathy with our views i8 ho good. = We must have some practical
scheme. I suggest there are three lines on which sornething can be dome
effectively. The first thing that s wantéd is the designing of & really
good third class eoach. (Hear, hear.) Until such a design is worked out,
there is not much use in advocgting increased building. Having got a
really good third -class coach’ desighed, & building programme ‘shoyld be
definitely embarked upon and a scheme of replacement which we can
see working until every one of the long distance trains is fully equipped
with thebe improved coéiches, the other coaches being put to the short
distance trains and less important n]m The second point is that at as
many places ad possible along the {he there Bhould be spare coaches
which can be attached to a train when réquired. (Hear, hear.) I have
experienced in the past the greatest difficully in getting an extra coach
put on, even though there was ?”num ér of pabsengers about to get into
the train that more than justifled the addition that was ascked for, Another
defect is that station masters havé not' the power, as a rule, to put these
coaches on even if they have ¢ddchés lying ‘ut' the station. They have to
refer to some authority in the distance, Who may be op ‘tour, and I have
often found that, though the accommodation was there at the station
available, the coach could not be piit on because the station master was
not authorised to do 86. ~ It "seéms to mie that the chief value of this de-
bate will be to strengthen the hands of the Railway Board, who, I know,
are just as anxious a8 we are to improve the conditiods of travel for
third class passengers. We will .qtrengthen their hapds by the opinions
expressed today and enable them to insist af thé individual railways
shall take steps to ameliorate the lot of third class passengers.

The Honourable 8ir Joseph Bhore: I know that this is a matter upon
which Honourable Members in this House and the public feel very strong-
ly. That is a feeling with which I personally have the warmest sympa-
thy, and I can assure thé House thHat that sympathy is shared by the
Railway Board. On theory and on principle I do not think that there is
any difference between Honourable Members opposite and ourselves. But
when it comes to deciding how to put those principles into practice, then
we are faced with two difficulties, firstly, in regard to the extent to which
we_can translate those principles into practice, and secondly, the speed
with which we can make changes. Honourable Members will realise that
we have inherited an old system and that it js impossible for us to meta-
morphose that. system within a limited space of time. But I will en
deavour to give to the House a .Egy which will, I hope, gonvinge them
.that we not on]y pppreciste the di culties but that we are making steady
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progress to meet and overcome those difficulties. I am not usually in the
habit of making long quotations from previous speeches, but 1 hope you
will forgive me if I repeat what 1 said during last year's debate, both be-
cause Honourable Members who are mew to this House may not have
had the opportunity of referring to earlier debates and also because what
I said on that occasion seems to me to be extremely relevant, and if I
may say 80, to give a satisfactory reply to most of the pointe which
Honourable Members have so vigorously pressed this afternoon. Let me.
first of all, point out that it is a matter of some difficulty to decide be-
tween the competing claims of reduction of third class fares and the pro-
vision of extra amenities. I personally feel that a reduction of fares in
this country is calculated to be a greater boon to the mass of the travel-
ling public than perhaps the provision of extra amenities. My Honour-
able friend, Seth Govind Das, made the remark, I think, that third class
fares in this country had increased in the last ten years.

80’:111 Govind Das: No. They have increased from 1918—that is whab
1 said.

~ The Honourable Bir Joseph Bhore: I have figures since 1924 and 1
would like to give the House those figures for the three largest State
Railway systems. On the North Western Railway system, in 1924 the
charge for all distances was 8} pies per mile. In 1935, the charge is three
pies per mile for distances between 1 and 50 miles, 24 pies per mile for
distances between 51 and 300 miles, and 2} pies per mile for distances
over 800 miles. Then let us take the East Indian Railway. There, in
1924, the charge was 8} pies per mile for all distances. Today the charge
is 3} pies per mile for distances from one to 50 miles, 2} pies per mile
for distances from 51 to 300 miles, and 14 pies per mile for distances
over 800 miles. Take, lastly, the Great Indian Peninsula Railway. In
1924, the charge was four pies per mile for distances between one and 800
miles and 3} pies per mile for distances over 800 miles. Today it is four
pies per mile for distances between one and 50 miles, and three pies per
mile for distances over 50 miles.

An Honourable Member: Has the Honourable Member got the figures
for the Bengal Nagpur Railway ?

The Honourable 8ir Joseph Bhore: I am only taking the three State
Railway systems.

Seth Govind Das: Will my Honoursble friend

.......

Mr. President (The Honourable Sir Abdur Rahim): Order, order. The
Honourable Member does not give way.

The Honourable Sir Joseph Bhore: Will my Honourable friend permit
me to go on? I am absolutely at one with those who consider that there
should be a definite and continuous improvement of the conditions under
which the third class passenger travels today in this country. But, be-
cause the changes have not been so spectacular as to impress themselves
on the casual traveller and on the casual observer, it does not mean that
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changes have not been made or that improvement is not being steadily
pursued. May I take, first, the question of rolling stock and seating ac-
commodation for third class passengers? In this connection, I would like

to tell the House again what I told it last year. I said:

*“While I frankly admit that in regard to the older stock complaints are fully justi-
fled, definit« steps are being taken to improve third class rolling stock. All the new
stock is mounted on standard underframes and the result is that there is practically
no differences whataoever in riding between lower class and upper class stock. The
underframe is exactly the same in first clasa bogivs as in third claes bories. That, L
think Honourable Members will admit, is a atep in the right direction. Then there is
snother point. In the old stock, provision was made in a sin};le vehicle for 132 passen-

ers and two latrines. In the new stock there is provision for four compartments for
{14 passengers only and five latrines. I shall be happy, if I get the opportunity, to
show to members of the Central Advisory Committee, who may he interested in the
matter, the new stock, so that they can satisfy themselves that there has been some
definite progress in the glan and construction of the new bogies for third class

ssengers (and here may I oxtend that invitation tc Members of the House as well).
hen, Bir, take the question of accommodation provided for individual passengers.
We provide something like 19} inches for each passenger and that compares with just
ander 20 inches provided for third class passenger: on the railways in the United
Kingdom. I think Honourable Members will admit that the comparison is by no
means to our discredit. But, when we come to the question of overcrowding, we
sre of course dealing with a very difficult matter indeed. Bo far as the space provided
in concerned, I do not think that there can be any legitimate ground of complaint but
it happ that p gers, for their own reasons, often desire to travel by a certain
train and in very many instances in a certain compartment. The question is whether
it is doing a kindneas to these poosle to keep them back for a later train or permit
them to undertake the journey under conditions of a certain degree of discomfort.
Honourable Members will realise that it is not always possible to add additional
carringes, especially where a train is loaded to full capacity. Nor is it always poasible
to duplicate trains because there may not, in all, circumstances, be sufficient passengers
to fill the additional train.”

Now, 8ir, in regard to overcrowding, I have not the fainteast doubt thab
overcrowding does take place but with reference to what my friend, Mau-
lana Shaukat Ali, said, I can assure him that I have had reason, on
more than one occasion, to travel during the rush hours on suburban
traing in London. and T can assure him and Members of this House that
the overcrowding here is nothing in comparison. T frankly admit that this
is no argument why we should not attempt to improve matters, if they
are really found to call for improvement.

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan):. Does the
Honourable Member compare the rush in the trains in England with the
mela rush here?

The Honourable Sir Joseph Bhore: I confess frankly that I have mo
experience of a mela rush, but I certainly do not want to repeat my ex-
perience during the rush hours in the suburban trains of London.

(Interruptions from Members on the Opposition Benches.)

Mr. Preaident (The Honourable Sir Abdur Rahim): Honourable Mem-
bers should refrain from msaking running comments on the speech.

The Honourable 8ir Joseph Bhore: I think that we on this side do
treat Honourable Members opposite with courtesy in this matter and I do
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bepe they will return the courtesy to us. B8ir, as regards catering ar-
rangements, Honourable Members will bear in mind that we discussed this.
matter, at very great length, during the course of our debate, on a Reso-
lution brought forward by my Honourable friend, Dr. Ziauddin Ahmad.
T then promised that we would refer the matter to all Agents and ask
them to consulb their local advisory committees and when their answers
have been received I fully intend to place ths matter before the Central
Advisory Committee before we finally decide the question of revising our
procedure and practice. ’ ' T

Then it was suggested by one speaker that we should impress on our
railway servants the necessity for civility towards passengers of all classes.
Now, I can assure my Honourable friends in this House that the most
stringent instructions have been issued to all railway servants to see that
the utmost courtesy and civility are extended to every class of passenger
travelling by railway and I should be only too glad if any Honourable
Member would make any practical constructive suggestions to me to show
how we can improve matters. :

Then Munshi Iswar Saran made a suggestion that we should comsider
whether we could not add a chapter showing what has been done every
year for third class’ passengers. That is & suggestion which I shall cer-
tainly bear in mind. It was-also suggested that the conditions of third
clags travel might be improved by the provision of fans. This also is &
question which we discussed at very great length in the last meeting of
the Central Advisory Committes, and my recollection is that we came de-
finitely to the conclusion that it would not be possible at once to introduce
such an innovation into third class carriages. I remember that the initial
cost was estimated at something like two crores of rupees and the annual
recurring -charge at something likeé 25 or 80 lakhs a year but it was sug-
gested that a beginning might be made with the intermediate class. We
are having estimates prepared and wheh these estiinates are ready, I hope
1 shuil bé sble to bring that question again before the Central Advisoty
Committee. - o C ' '

Sir, I know Honourable Members always desiré, when possible, to
have specific information given to them, and I know that figures often
carry conviction, when generalifies, however tru¢ ithey may be, fail to
achieve that result. For instance, if I were to tell the House that we
have done everything we could to improve facilities, that we have beem
doing our best to remove difficulties, it would carry far less conviction than
if T were to give to the House specific figures of what we have provided
and indicate how that money has been allocated and this I propose o
do. During the pust ten years we have -spent a sum of 242 lakhs on the
following items. Water supply 42 lakhs, waiting rooms and halls, largely
for third class passengers 83 lakhs, Indian refreshment rooms 25 lakhs,
booking facilities 25 lakhs, latrines and sanitary arrangements 21 lakhs,

roised platforms 40 lakhg and, during that period,-8ir, . we have madc
additions to third class catriages costing us something like 10§ crore of
rupees. During the coming year 1985.36, we have made provision for an
expenditure of 63 lakhs on these various items. Now, 8ir, from what I
bave. said I hope Honourablé Membeed will- appreciate that we aré not
standing still. Even during thess years of depression,’ we huve ‘yedr by
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year set aside very substantial amounts with the .idea of securing steady
improvement in the conditions of third class travel. With regard to this
cut motion, I submit to the House that the object of the mover has been
served by bringing the question once more to notice. I hope I have satis-
fled the House that we are not standing still and thet we are doing some-
thing to ensure steady progress. And if I have satisfied them that this
is the case, then I submit that there is no reason to censure us by pressing
this motion. I would, therefore, ask my Honourable friend not to press

the motion.
Mr. President (The Honourable 8ir Abdur Rahim): The question is:

“That the demand under the hesd ‘Working Expenses—Expenses of the Traffic
Department’ be reduced by Rs. 100."

The Assembly divided:
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The motion was adopted.

Mr. President (The Honourable Sir Abdur Rehim): The Chair does not
wish now to put Demand No. 6-E to the vote of the House, because there
is another motion which, the Chair believes, the European Group will move.
Under the arrangement that has been arrived at, the Chair believes an
Honourable Member of the Congress Party will move the next motion
under Demand No. 8.

DeMaND No. 8.—MISCELLANEOUS EXPENDITURE.
The Honourable Bir Joseph Bhore: Sir, I move:

“That & sum not exceeding Rs. 12,50,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the
year ending the 31st day of March, 1936, in respect of ‘Miscellanecus Expenditure’.’”

Mr, President (The Honourable Sir Abdur Rahim): Motion moved:

“That a sum not exceeding Rs. 12,50,000 be granted to the Governor (eneral in
Council to defray the charges which will come in course of payment during the
year ending the 31st day of March, 1936, in respect of ‘Miscellaneous Expenditure’.’

Rational and Economic Administration of Railways.

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions: Non-
‘Muhammadan Rural): 8ir, I move:

B‘"'ll;)hﬁti. the demand under the head ‘Miscellaneous Expenditure’ be reduced by

Bir, I propose to deal with some of the salient features of railway
administration. T intend to restrict myself to financial questions, and, so
far as possible, I will try to discuss the points in issue on economic grounds.
1 have no intention of importing any pession or prejudice into this matter
and I expect that every Honourable Member of this House will consider
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the questions dispassionately and extend his support to the motion that I
have the privilege to move. Sir, I want to press primarily for the rational
and economic administration of railways. I hold that the present arrange-
ment ig not satisfactory and the way the Railway Depsrtment has been
managed and regulated cannot be regarded in any way as sound or in
accord with the canons of finance and business economy. Sir, there
are two main props to the railway system—the rates and fares on the one
hand and the working expenses on the other. The railway coach rests on
these two wheels and both of them rest on the pivot of the genera] level of
prices. In a way, there are two barques, one relating to tariff rates, fares
and freights and the other relating to the expenses and they both must
float on the level of prices. In order that the equilibrium may be main-
tained between them, whenever the level of prices rises they must ascend
and when the level of prices descends, they must drop. That, Sir, is the
fundamental cardinal principle which must regulate railway administration,
but the history of the last few years proves that railway administration
has not been conducted on these lines. Sir, what I am saying can be made
clear by one single illustration. When wheat sells ab Rs. five a maund, a
freight of Re. one from Lahore to, say, Karachi or Caleutta, may be reason-
able. But when wheat sellg at Rs, two a maund, if the same rate is retain-
ed or if further enhanced, that would be disastrous. 8ir, it is not only a
question of the rates and fares, but there is also the connected question
of the expenditure incurred and involved.in the working of railways. Be-
fore dealing with the state of affairs, as it existed some time back, I would
like to make a survey of the last few years in order to prove it to the
House that the steps taken by the railway administration in managing the
affairs of the railways were not in consonance with reason or established
principles of business.

Sir, the railways have been admittedly run at a loss for the last five
4rm.  years. The loss amounts to Rs. 72 crores. I include in that
figure the unpaid share of the stipulated amount that was to be contri-
buted towards the general revenues. The railways have yet to pay a debt
of about 26 crores on this account. Besides, the depreciation fund has
been depleted: the railway reserve has been eaten up and the stores
- balances, which stood at & very high figure some years back, have been
practically exhausted. This is the result of the working of the railways
of the last five years. So far ag the budget year is conccrned, the budget
indicates that there will be a deficit of about two crores. But the real
deficit comes to about eight crores, for, if we add to the actual deficit as
shown in the budget the amount that has to be contributed to the general
revenues, we find that the deficit comes to not less than eight crores. It
would have been more had the new method of calculating the depreciation
fund not been adopted. There is a difference of 45 lakhs between the
amount credited to the depreciation fund last year and that proposed in
the budget for the coming year. If the old method of calculating the fund
had been continual for the next budget year, then the deficit would have
been greater still. I think the remarks that I have made will leave no
room for doubt as to the proposition I stated at the outset. In short, during
the last five years, The railways have been working at a net loss of more than
T2 crores and the railways have to pay a debt of 26 crores to the general
revenues and the deficit during the budget year will not fall short of eight
crores. These facts are indisputable. It is made out by the Honourable
Member for Railways that things are brightening up. What he said in the
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course of his speech and the papers that have been placed before us aré
meant to convey the impression that they have turned round the cormer
and that the position has changed. 1In fact, even that is not quite correct.
What ig the criterion? Even if we go back to another quinquennium we
still find that the financial condition is much worse than what it was even
ten years back. I would not like to go backwards beyond the year 1924-25,
ad it was in that year that the new system of accounting and of the separa-
tion of railway budget from the general budget was introduced. 8o, com-
parisons prior to 1924-25 might not be altogether safe. But taking 1924-25,
a8 the starting year from which the new accounts came into operation,
what do we find? We find that while the mileage has increased the railway
receipts have reslly decreased, surpluses have been converted into deficits;
the net revenue per crore of the capital at charge has gone down and the
income per mile hag also gone down. It is not fair to restrict the com-
parison to the amounts of receipts only as the Honourable the Finance
Member did. We have to take into account the capita] at charge in
various years, and we have also to take into account the route mileage of
the railways that were owned by the State, whether managed by the State
itself or by comwpanies. We find, in fact, that while the capital at charge
has grown by about 25 per ¢ent. and the mileage has also grown by almost
as thuch between 1924-25 and the budget year, the revenue has actually
gohe down by about 10 per cent. It was about 100 crores in 1924-25, while
m the budget year, it is expected to border on the line of about 90 crores.
On the other hand we find that the working expenses are, in fact, mare
then ih 1924-25. If we include the charges for depreciation, the working
expenses in this year will be found about five per cent. higher than they
were in 1924-25. Further, we have to take an important and vital point
into consideration and that should be given the great weight it deserves.
1n 1924.25, the index figure of general prices stood at about 230, while the
index figure for general prices in the current year stands nt hbout 130,
Coupled with this phenomenal fall in prices, al] that I have obsetved
becomes still more deplorable, striking and significant and fully demon-
strates the extravagant, unscientific and perverse methods of the administra-
tion of railways in this country. Sif, the level of prices having come down
by asbout 50 per cent., the railways should have effected tommensurate
economies in the administration. There were various ways, such ag amalga-
mation and.grouping, standardisation, encouragement of indigenous indus-
tries, manufacture and stotes and others, but I wili not dwell on these
aspects at this stage. I am concerned with one main feature and that is
the reduction in the pay bill. I can understand sympathy with people
who are underpaid. One may understand their desire to help those people
who are getting no more than up to Rs. 200 or Rs. 300. But how ecan
any sane man Justifv the proposal, in the face of this state of utter ban-
kruptey, to restore the salaries of those people who are receiving thousands
and in addition the Lee Commission privileges, overscas pay and passages?
How on earth can any Government, can any administration, which has been
put to a loss of more than 72 crores in the last five vears and has to underao
a loss of ahout eicht crores even during the budget year, justify the restora-
tion of the salar’es and the withdrawal of the cut in the case of people
drawing thousands a vear and in some cages everv month? Sir, presume
that you are aware of the pay that public servants get in England. The
Prime Minister does not receive more than £4,000. '
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The Honourable Sir James @rigg (Finance Member): No, it is £4,500.

Pandit Govind Ballabh Pant: His original pay was £5,000, and, with
the imposition of the cut, it was £4,000 until a_few months ago, and when
half the cut was restored, it became £4,500. At the current rate of ex-
cEange, the salary of £4,000 comes to roughly Rs. 4,400 per month. What
does the Minister of Transport get in England? It is £1,700. The Parlia-
mentary Seccretary, Transport, gets £1,080. These are the rates of pay
that men in charge of the huge machine there, of all sorts, means, and
media of transport get in a rich country like England. Mind you, Sir,
there in England, in spite of the fact that the last budget disclosed a
surplus amount, they did not restore the salary cut by more tb&n_hu_lf.
Here, myv Honourable friend, the Railway Membor, in spite of his admis-
gion of a fact which could not but be admitted that there is stil] a large,
deficit, comes forward and proposes the restoration of the full salary cut.
He has no thought for the 47,000 people who have been thrown out of
employment and have no means of livelihood at present. He does not
think of the high rates and tariffs which are unbusinesslike and which
hamper the progress of trade and industry in this country, but he puts
forward the proposal that the salaries of those people, whom we cannot
touch and whose salaries appear in the pages of this budget in crooked
figures, should be raised and that the cut that had been made should be
withdrawn. I submit that nothing could be more reckless. 1 submit, Sir,
that nothing could be more stupid, I submit nothing could be more irres-
ponsible.

Mr. M. 8. Aney (Berar Representative): Callous.

Pandit Govind Ballabh Pant: One of my friends says it is ocalloua.
Yes, Sir; judged in termg of the average income and the national dividend
ih the country, it is nmothing short of callousness of the most bruta] type.
But, Sir, the mischief does not end there. In fact, their entire policy is
grossly unscientific and repugnant to the accepted principles of business
management. What would a business man do in these circumstances?
What is the ordinary person engaged in transport doing today? Can any-
body who carries loads from one place to another, whether on his back
or on a camel or on a horse, charge today what he wds charging five or
ten years back? Have not the rates come down everywhere? Hmwe not
the rates of shipping industry come down evervwhere? Have not the rates
of the P. & O. and other steamers gone down? And what have Govern-
ment on the other side? I will not go into details but, I can say this
that the rate of fare per passenger mile and of freight per ton mile today
is_higher than it was about five or six years ago.. I have got the figures
with me but I will not embarrnss the House with detailse. The Honourahle
the Commerce Member said that the rates were lower. I was surprised
at that statement. T will not use the word audacity. I will just read out
to you what the Railway Report for 1931-32 says on page 19:

“In order to counteract as far as possible the fall in their traffic earnines, capseanent
-on the general trade depression, the principal railways enhanced their rates and fares.

.Coacking Traffie.—In the case of traffic carried by pasweiige? tmiin enhidhesniants
wera made :— o

. (i) in the. fares for all olasses on several railwa¥i, and for third cliss on some
| (ii).in the rates for Juggage and- parcels; the d - rates. T
ool o e e oy i T, (2 cnhed rtan g Shout 18 ger.
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Certain railways also withdrew some of the concessions they were allowing, e.g.,
week-end, holiday and other return tickets.

Goods Traffic.—In the case of traffc carried by goods train freight rates for coal were
enhanced on several of the principal railways by the imposition of a surcharge of 15-
per cent. In addition, Railways, after an examination of their tariffs, increased their
rates for various other commoditiea which were considered able to bear enhanced rates,
according to the local conditions obtaining on each of their respective systems.’

8ir, can any impartial judge concede that this course pursued by Gov-
ernment was not detrimental to the larger interests of the country? What
did the exigencies of the situation require? Prices had fallen by about
50 per cent: all trade, al] traffic, all commerce had practically come to
a stand-still; there was a deadlock in the country and national dividend
had shrunk by about 50 per cent. What were the remedies adopted by
Government? What would any national Government do in these circum-
stances? Was it or was it not the primary duty of Government, in these
circumstances, to bring about a substantial decrease in the rates and fares
charged for all goods and for all passengers? Does not a prohibitive tariff
hamvper the progress and movement of commodities and of trude and com-
merce? Doeg it not stand in the way of industria] development, and is
it not obvious that when prices go down by 50 per cent. and the rates
and fares are increased it is nothing if mot the freak of a perverted and
inverted and stupid order of things? I submit, Sir, Government could
not have done worse; no enemy could have done worse than what the
Commerce Department did in these circumstances. 8ir, that the present
rates are prohibitive is proved by what the Honourable the Commerce
Member told us the other day. He told us that he had made some little
reduction in the North Western Railway which had resulted in an increase
of eleven per cent. in the number of third class passengers. What does
that show? It proves that the present rates are beyond the means of the
marses of the people in this country. Whenever the freights are lowered:
there is a larger volume of traffic and a larger quantity of goods carried
from one place to another. That clearly proves that the present standard
is prohibitive and unless it is cut short there can be no recovery. We
are here face to face with a gigantic problem. Unemployment stares us
in the face on the one side, dislocation in the industrial world presses us
on the other. And-what are the remedies that the mighty devise to meet
the situation? There is mv Honourable friend, the Finance Member, fresh
from England, and he will be able to tell the Government how many
millions of pounds, for the relief of unemloyment or old-age pensions or
for other things, are every vear provided by the British Government in
En¢land. What ig being done in this country for the encouragement of
trade and commerce and for keeping the rates and fares at a level with
The genera] level of prices? I wish the Commerce Member had some spare:
moments at least to hear an account from the Finance Member of what
is being done in other countries. And what has he been doing here?

Mr. D. K. Lahiri Ohaudhury (Bengal: Landholders): Even compare
the salaries.

Pandit Govind Ballabh Pant: My Honourable friend, Mr, Lahiri Chau-
dhuri, wants me to make a comparison of the salaries. I am prepared to
do that. I have just told you, Bir, that the salary of the Minister of
Transport in England comes to about £1,700 which is about Re. 2,000+
o month. T will not say what salary the Commerce Member gets. I will
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mention only our principal railway officers. The salary of the: Cammis-
sioner of Railways is Rs. 5,000, of Members of Reilway Board Rs. 4,000
each, of Agents about Rs. 8,500 each—please note not per year but per
month. I presume the Honourable the Commerce Member knows that
the average individual in this country is perhaps ten times if not 20 times
poorer than the average citizen in England; and be knows perhape that he
is 80 times, if not more, poorer than the average citizen of the United
States of America. And the Commerce Member belongs to the people
snd we belong to him and that is the apparent reason why he occupies
that place—But strange is his remedy: Gives more to those who have,
from ‘those who have not or out of the little the children of the soil
possess! And that wil] work the salvation of the poor and the suffering
and the starving masses in this country! Sir, that is the present state
of affairs. And how did the Government devise its method of retrench-
ment and economy? Thev made a general cut of ten per cent in the case
of all public servants getting Rs. 50 and more. In their outlook a salary
of Rs. 7,000 or 8,000 ig just equivalent to a salary of Rs. 50. The poor
clerk at the bottom with the misfortune of early marriage and about half
a dozen or a dozen children should be deprived of the same proportion of
his meagre pittance as the gentleman at the top, either lending a single
life, though unable to purchase a coat in 20 vears. or married and having
a few mouths to feed is required to do out of the thousands he gets every
month. What did thev do in FEneland? Tn the case of salaries of £4.000
and more they made a reduction of 20 per cent. and further provided that
in case this 20 per cent. eut 1ot o marein nhove £4 000, the salary will
be still further reduced and brought down to £4,000. 1In the case of people
getting between £2,000, and £4.000, the reduction was 15 per ‘eent.: in
the case of those getting between £1.000 and £2.000 it was 10 per cent.:
and in the case of those between £200 and £1.000 the reduction was only
bv 5 per cent. and there were no cuts below £200. There thev made some
discrimination between the needs and requirements, the resources and’ the
meang of different classes. But here. when it comes to heaning disabiliting.
we on this side alone arc selected for that purpese. The Armsa Act applies
only to us. But when it comes to making cuts in monev, then we are
treated uniformly, with equity, with justice, without diserimination. T,
however, would have no quarrel if some discrimination had been made fre
the matter of this restoration of salary cuts. T would have no quarrel in
fact if n general policy of levelling up and levelling down had been followed in
this country. T would have no quarrel if men receiving Rs. 200 or Rs. 250
or even Ra. 300 had been given back the little that had been taken away
from them; but how can anybody on earth justify the attitude of the Gov-
ernment in restoring the salaries of those who had ‘heen receiving thousands
before, who have now to pay much less for their requirements? I believe
Honourable Members of this House have seen the Report of the Lee Com-
mission. On what did the Lee Commission base its recommendations?
Why did it propose an increase in the salary? I have got the report with
me: the recommendations were hased essentially and substantially on oné
point, namely, the rigse in prices hetween 1919 and 1928: on scoount of
the rise in prices money had lost in value and consequently it was consi-
dered necessary by the Commission and the Government to reviss the
salaties in arder to make compensation .for the rise in prices. But, now.
when there.is an unprecedented fall in prices we are told curiously enough
*‘we ‘are bound by a solemn pledge and we have to fulfil it'". What is the
pledge? 1 do not understand. .o
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-Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member 'has already exceeded half an hour. : ' :

-+ Pandit Govind Ballabh Pant: Then I will conclude: I am thankful to
you, 8ir, for your indulgence: I submit that the administration of railways is
irrational, anti-national, and detrimental to the larger interests of the
railways themselves, and the course whick the Government has adopted,
during the last few years, is perverted, stupid and harmful. = '

Mr, President (The Honourable Sir Abdur Rahim): Cut motion moved :

Rs.“lgh‘?lt the demand under the head ‘Miscellanecus Expenditure be' reduced by

Mr Ghanshiam Bingh Gupta (Central Provinces Hindi Divisions: Non-
Mubammadan): Sir, T support the motion moved by my respected friend,
Pandit. Govind Ballabh Pant, and I shall scrupulously follow the advice
that was given to us. I will neither import heat nor shall I import vehe-
mence into this debate. T shall confine mvself to certain points that I
want to bring to the notice of this House. Tt is well known that the bulk
of the population of India lives in the villages, that the bulk of the popula-
tion is agricultural. From the budcet T havo not found any instance, anv
passage, in which T can see that this Railway Budget has been so prepared
as to look to the interests of the agriculturists. The interests of the agricul-
turists appear to be nobodv’s business in this House. The reason is that
they are not vocal.

Mr. President (The Honourable Sir Abdur Rahim): Ts the Honourabla
Member speaking to the motion which haa been moved hv Pandit Govind
Ballabh Pant? There id nothing about acriculturists there. S

‘Mr, Ghanshiam 8ingh Gupta: The railway poliev has been so adminis-
tered as not to look to the interests of the noticultiirists, and T shall give
onlv one or two instances of that. One is that the fencing system of rail-
ways has not been extended. T have not seen in the budeet speech or in
the railway report anywhere as to how manv miles of railwavs have been
fenced more than thev were before this vear. The next thing is this: that
although facilities for the transport of coal and other things that help
industries have been provided in the current vear’s budeet, nothing has
been done to support the agriculturists. Tt is said that any snpport that
should be given must he given openly and directlv and not indirectly. If
that is the case. why should there have heen anv relief in the cage of coal? I
put it to the Government Member, if vou wanted to «ive direct and open
support, why did you not give such sunport to coal and other industries? I
have no quarrel with the supnort indirectly given hv way of reduction of
freicht in the case of coal; but. mv submission ias ‘this. that if you are
apainet giving indirect support to anv matter, why then sny that so far as
agricultural things' are concerned we onlv helieve in the Emen method of
help and not in this indirect method of help? T want to know and I put
this straight. question: has anv reduction in the fare of aericultural cattle
or agricultural implements been made? Tt mav he said that certain facili-
ties have been given on agricultural produce. While such facilities indirect-
l]iytOf aourse help the agriculturist, it helps also the commerce and industria-

st. . . o o
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Mr, President (The Honourable Sir Abdur Rahim): The Chair reminds
the Honourable Member that he is' not - really speaking to the motion
before the House: it is not freights or rates.

Mr, Ghanshiam Singh Gupta: I shall try and come. o the point.
(Laughter.) I am a new man in this House. I shall try to say this: that
the railway administration should have been so, managed ag to give somse
relief to the vast population which is mainly agriculturist. Take another
point in which the railway administration has not done its duty, that is,
the Indianisation of the services.

Mr. President (The Honourahle Sir Abdur Rahim): The Chair thinks
the Honourable Member is going to another point which also is not covered
by this motion. '

Mr. Ghanshiam Singh Gupta: All right: I will leave that point. What
1 want to say is this; that the railway administration should have so
functioned as to be of service to the vast population which is, I again say,
agricultural: I do not know ‘whether I am to the point or not: my.friend
Pandit Govind Ballabh Pant’s cut is of a general nature: it is a miscella-
neous cut under the demand Miscellaneous. 1 stand subject to correction,
and 1 shall always be ready to correct myself—I thought that we could
touch ‘all miscellancous subjects. My Deputy Leader has confined himself
to one point out of that misceilaneous item, and I wanted to confine myself
to another point from that miscellaneous item. Now, Sir, there is one
thing that I wish to bring to the notice of the Railway Board, and it is
this, that the railway should be properly fenced. The other thing I want
to mention is that freights on agricultural cattle and agricultural imple-
ments should be reduced, and the reason is quite obvious. 8ir, I come
from a place, which is suffering very much, for want of reduotion of
freights and fares. The Bengal Nagpur Railway has not been fenced from
Nagpur right up to a long way towards Calcutta, with the result that
in Chattisgarh, which is a very important agricultural country, a good many
cattle get injured. (Laughter.) Sir, if I am irrelevant, I should be
excused. That is all I have to say. (T.aughter.)

Mr. M. 8. Aney: I move that the question be now put.

Mr, President (The Honourable Sir Abdur Rghim): The Chair takes
it that there is no other Honourable Member desiring to speak.

Mr. M. Ananthasayanam Ayyangar (Madras ceded Distriets and Chit-
toor: Non-Muhammadan Rural): I wish to spesk. '

Mr. President (The Honourable Sir Abdur Rahim): The Chair will put
the question. The question is that the question be now put.

The motion was adopted.

Mr. Pregident (The Honourable Sir Abdur Rahim): Sir Joseph Bhore.

The Honourable Sir Joseph Bhore: Sir, . . .

Mr. 8. Satyamurt!: On a point of order, Bir. I find when this debate
is going on, the Government never interfere until the closure is moved.
No doubt, when the closure is made, it is in your discretion to allow the
Mover of the motion to reply; but, Sir, I want to suggest to you respect-
fully: thad it will be possible for this House to debate these motions, as
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they should be debated, if you exercise your diseretion only occasignally,
when you feel that the Mover should have a right of reply. The Standing
Order makes it quite clear, that when once a closure is accepted by you
and it is agreed to by this House, the right of reply lapses, unless you, in
your discretion, permit the Mover to reply. 1 made a suggestion yester-
day to the Government, but they did not accept it. This is really becoming
s one-sided show, and I suggest, Mr. President, that, in the interest of &

proper debate, you should not allow the Honourable the Commerce Mem-
ber to reply.

Mr, President (The Honourable Sir Abdur Rahim): As regards the point
of order raised, it hag always been the practice to give the Government
Member the right of reply, and though there may be discretion lodged in
the Chair, this has been the universal practice, and the Chair does not
propose to depart from it.

As regards the Members of the Treasury Benches not intervemmng
earlier in the debate, that is a matter in which the Chair cannot intervene,
and it must be left to the Government Member and other officiu| Members
to decide when they can usefully take part in the debate, though the
Chair might suggest that it would perhaps help the Opposition if they knew
what the Government have got to say on any particular point that is
raised. Beyond that, the Chair is not prepared to go at present.

The Honourable Sir Joseph Bhore:.Sir, with reference t¢c the remarks
that have fallen from the Chair, may 1 make just one point, and it is
this, that during these debates on motions for cuts in connection with
demands, the main object of Government, I take it, is to give to the House
information on the points that have been raised, and it is quite impossible,
Sir, for me to get up, or for any other Member on the Government side
to get up, after one or two speakers have spoken and give all the informa-
tion that the House might require in connection with the question at issue.
We must wait to hear the course of the debate. In this particular case,
Bir, may I bring to your notice that there were only two speakers on the

opposite side, and 1 do not think that any blame can rest upon me for
not rising before.

Now, may I, Bir, confine myself to what I take to be the real object of my
friend’'s motion today, which is to draw attention to the removal of the
cut on the pay of railway employees. In regard to that matter, I have
very little to add in explanation of our action to what I have already said
in the course of my Budget speech. I would suggest to the House that
the question at issue ig of much more general application and that it
could much more appropriately be ventilated when the General Budget is
taken up. The Railways have merely applied the decision which was
taken by the Government of India in regard to all members of their services.
1t is ‘a mere accident, Sir, that the Railway Budget happens to precede
the General Budget in point of time, and I would again suggest that the
House might suitably postpone the discussion of this matter until the
General Budget is in process of mutilation at its hands. (Laughter.) The
reason, 8ir, why we felt compelled to apply the decision of Government
in this matter to Bailways, I have already explained. In the first place,
a good many of our servants are Government servants and it would have
been impossible to deny to them the application of o decision which was
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being applied to all other Government servants. In the second place, our
lower paid staff would,—and I think quite naturally—have resented their
being singled out for special -invidious treatment, more part.cularly when
there is not an unreasonable prospect of our being able to balance our Budget,
go far as the commercial lines are concerned, without the help of the cut.
1f the motion ig carried, it will be calculated, I submit, to lead to a very
large measure of hardship on the lower paid employees. 1 am not able to
allocate the total of the cut which has been restored, between ‘eqch
category and euch grade of railway servants, but we had s caloulation
made some time ago. We took a certain level-—those drawihg Re. 500
and above and those drawing Rs. 500 and below. I can assure the House
that something like 90 per cent. of this cut will go to those who are drawing
less than Rs. 500 g month. In regard to the suggestion that the cut may
be maintained on the higher paid officers, 1 would say that, if that sugges-
tion is prompted by a desire to secure economy, then from the figures that
I have just given to the House, there is no question of any material sco-
nomy. It would only lead, so far as I can see, to resentment on the part
of those who have been singled out for special treatment, and I submit
that it is not worth our while, for a comparatively paltry sum, to arouse
resentment which can only work to the detriment of the railways. 8ir, 1
~must oppose the cut motion. (Cheers.) '

Mr. President (The Honourable Sir Abdur Rehim): The question is;

R “il")hat the demand under the head ‘Miscellaneous Expenditure’ be reduced by
s. 10.”

The Assembly divided :

AYES—s59.

Aaron, Mr, Samuel. Khan 8ahib, Dr,
ﬁzdnl %tinMChsn.udhury, Mr. Khare, Dr. N, B.

, Mr. M, 8. Lahiri Chasudhury, Mr. D,
Anad Ali, Mr. M, Maitrs, Pandit Dakshini Kagta,
Ayyangar, Mr. M. Ananthasayanam. Mangal Singh, Bardar,

Aghar Ali, Mr. Muhammad. Mudaliar, Mr. C. N. Muth
s udaliar T Muthuranga.

Badi-uz-Zaman, Maulvi,
Bajoria, Babu Baijnath.
Banerjea, Dr, P, N.
Baqui, Mr. M. A,
Bhagavan Das, Dr.

Chattopadhyayas, Mr. Amarendra Nath.

Chettiar, Mr, T, 8. Avinashilingam.
Chetty, Mr, Sami Vencatachelam.
Das, Mr. B.

Das, Mr. Basanta Kumar.

Das, Pandit Nilakantha,

Datta, Mr. Akhil Chandra.
Desai, Mr. Bhulabhai J.
Deshmukh, Dr. G. V.

Fakir Chand, Mr.

Gadgil, Mr. N. V.

Giri, Mr V., V.

Govind Das, Seth,

Gupta, Mr, Ghanshiam Singh.
Hosmani, Mr, 8. K.

Iswar Saran, Munshi.

Jedhe, Mr. K. M

Jogendra Bingh, Sirdar.

Muhammad Ahmad Kazmi, Qaszi,
Murtsn;:d Sahib Bahadur, Maulvi

Nngeewax:a Rao, Mr. K.
Pant, Pandit Govind Ballabh.

Raghubir Narayan Singh, Choudhri.
Rajgll, Mr. P. g Ku;ﬁt&sw’lmi.
Ranga, Prof. N. G.

Saksena, Mr. Mohan Lal,
Sant Bingh, Sardar.
Satyamurti, Mr. 8.

Sham Lal, Mr.

Shaunkat Ali, Maulana.
8heodass Dug, Seth.
8ingh, Mr. Deep Narayan.
Bingh, Mr, Ram Narayan.
8inha, Mr. Satya Narayan.
8om, Mr. Burya Kumar,
8ri Prakn.so,,mxir.

Thein Maung, Dr.

Thein Maung, U

Umar Al h, Mr.
Varma, ﬁr. B. B.
Vissanji, Mr. Mathuradas,
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NOES—47. -

..Abdul Aziz, Kban Bahadur Mian.
Ahmad Nawaz Khan, Major Nawab.
Allah Bakhsh Khan Tiwana, Khan
‘Bahadur. Nawab Malik. o
Ayyar,” Rao Bahadur A. A,
. Venkatarama.

Bajpai, Mr. G. 8.
“"Bhore, The Honourable Sir Joseph.
* Buss, Mr. L. O, :
Chatarji, Mr. J. M.
Clow, Mr. A. G.
Craik, The Honourable Sir Henry.

£

Dalal, Dr. R. D, '

Drake, Mr. D, H. C. .

Gajapatira), Maharaj Kumn> Vijays
Ananda.

Graham, 8ir Lancelot.

Grigg, The Honourable Sir James.

Hockenhull, Mr. F. W,

‘Hossack, Mr, W, B,

Hudson, Sir Leslie,

James, Mr. F. E.

Jawabar Singh, B8ardar Bahadur
Bardar Sir.

Kirpalani, Mr, Hiranand Khushiram,

Lal ‘Chend, ' Captain Rao Bahadur -
Chaudhri.

The motion was adopted.

Lindsay, Sir Darcy. .

Mehr Shah, Nawab Sabibzada Sir
Sayad Muhammad,

Moetcalle, Mr, H. A, F

Miliigan, Mr. J. A.

Monteath, Mr. J.

Morgan, Mr. G.

Mukerje, Mr. N. R.

Mukherjee, Rai Bahadur Sir Sstya
Charan.

Nayar, Mr, C. Govindan,

Noyce, The Honourable Sir Frank.

Owen, Mr, L.

Raisman, Mr. A. J.

Rajah, Rao Bahadur M. C.

Rau, Mr, P. R.

Sarma, Mr. R. 8.

Bcott, Mr. J. Ramsay,

Scott, Mr. W. L.

Sher ]:iduhunmad Khan, .Captain

ar,

Singh, Mr. Pradyumna Prashad.

Sircar, The Honourable Sir Nripendra.

Bloan, Mr. T, o -

Swithinbank, Mr. B. W.

Tottenham, Mr. G. R, F,,
Tylden-Pattenson, Mr. A, E.

Mr. President (The Honourable Sir Abdur Rahim): The Chair does not
think the Nationalist Group would like to move their motion today. There
are only a few minutes left. The Chair, therefore, adjourns the House till

Monday morning.

The Assembly then Adjourned till Eleven of the Clock on Monday,
the 25th February, 1986.
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